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TuwaD:A'I', liT. FBBJl11£BY, 
IHI-

Members Sworn . 
Starred Questioaa and An· 
awen .  .  •  . 

I!Itatements la,id on the Table 
Deaths of Pandit Krishna 
Kat Malavia and Panciit 
Pyare Lal8harma 

Motion for Adjournment ,re-

Prohibition of the flning 
of Census Forme in 
Urdu and insisting upon 
fllling thOile Forme in 
Hindi in Sheikbupura 
Distriot, Bibar--Leave 
refused •  .  . 

Refuaal of the Te=h 
Authorities at Sa a 
in the Punjab to trans· 
mit certain Telegr&1D8-
Ruled out of order . 

Misuse by the Government 
of India of their Powers 
under tlhe Defence of 
India Aot-Ruled out 
oCorder .  .  . 

Failure of tbe Government 
of India to Bupply een: 
BUS Forms in Urdu in 
Bihar and the Compul. 
sion to fill up these 
Forme in English or 
Hindi only-Leave reo 
fused. .  .  . 
StaDdard Agmark Grades 
in Leather Contract_ 
Notmoved .  •  • 

Non·Grant of Dearneaa AI. 
lowance to Central Gov. 
eriunent Servants-Dis. 
allowed 
Removal of Muslim 
O8lcers from the Rail. 
IF&y Board-DiBaIlowed 
DiaalIowlllJOll of the use of 
Urdu in lloaey Orders 
and Registered Letters 
by the Caloutta Post 
O8loe-DiaaUowed . 

NOb-Bupply of Urdu Cen. 
BUS FOIIII8 in Bihar-
Barred 

~ ~ 

PACJJ:8. 

I 

I-US 
17-60 

111-63 

53-65 

~  

117-68 

68 

119--60 

80-12 

02 

63 

TullaDAY, Uft ..... 11"'*\'. 
1 H l-GOftld. 
Statement N alleged forcible 
occupation of the ItIgGA·.' 
at Burhanpirr in the Cen· 
tral ProvlbCeB •  • 
Nomination of the Panel of 
Chairman 

Committee on PetitiODS . 
Governor Generel'aAs8eD.t 
to BillB. .  • 

Certain Home Department 
Declaration, of Exemption 
laid on the Table. • 
~  ~ the Indo.Ceyloneee 
Situation .  .  • 
The Indian Rallwaya (Am. 
endment) Bill-Presenta· 
tion of the Report of the 
Select Committee. • 
The Indian Merehandill8 
Marks (Amendment) Bill 
-Presentation of the Re-
port of the Select Com· 
mittee. .  .  • 
Election of two Members for 
the Committee on PubUc 
Accounts .  .  • 

Election of a Non·08lcial 
Member to II8I'Vtl on the 
Standing Committee to ad· 
vise on Bubjects, ~ e  
than .. Roads .. dealt rih 
in the Department of Com· 
municatioDB. •  • 
Election of four Members 
for the Court of the Uni. 
versity of Delhi 

The Insurance (Amendment) 
Bill-Introduced 
The IDBurance DepOllits 
(Temporary Reduction) 
Bill-Introduced 

WBDNJ:8DAY, l2T. FJ:BB11£BY, 
194,1-

Starred Queationll and Ana· 
wers 
UDBtarred QueatioftBanci 
AOBwers '.' • 

,Motion ~  AdjOU!'lUllllllt ,.. 
Det4intiOn of Prof. )T. G. 
Ranp. II. L. ·A ....... UW 
out or order . .  • ". 

'It 

eo 

....... 101 

108--01 

1-...07 



-
W.....u.T, 11TH F".UAaT 
IMl-ootllll. 
BeIolutioo re-

. ' 

AppointmeQt. ~  a Com,-
mittee to eXamlrje' tlie 
OODditiona or Detenus 
tiJideIo· 'llie Def'enoebf 
IQdia Aot.-Neptived . 

APPOmtmaQt or ~~ Cbair· 
- or oerl.ain"""POrt"B.j 
Committeea .. IGz-
OIWo ~ of tbe 
LOaaI Pan Truat Boards 
-DiIousBion ' Dot OOD. 
'Olw:led 

TlivBaDAT. 13TH hBBUAaY. 
IN1-
Starred. QueatiODB aDd An. 
......... 
,VQRarred Question and An· 
awer •  .  .  . 

The Muslim Intestate Sue-
OeBBion Bill-Motion t.o 
oontinue adopted. • 
The Indian Railwa;ya (Am-
eadment) Bill-Motion to 
ooaaider wi&hdnwn • 
The Code or Criminal Proce· 
dure (Ameadment) BiU-
Circulated •  •  • 
The Land Acquisition (Am. 
endment) Bill-Motion to 
oonaider nap.tived. • 
The Muslim Kazis Bill-In-
'troduced .  .  . 
The Delhi Mualim Wakfa Bill 
-Introduced .  .  • 
The Hindu Marriage Dis-
abilit.ies Removal Bill-
Introduced .  .  • 

.The Code of Civil Procedure 
(Amendnient ) Bill-Intro-
duced. •  •  • 

; o;n..,Qode of Criminal Proee-
. dun (ADMllldmen.t) Bill-
Introduced 

l l ~ luHFBBBtJABY. 
1841-

Starred Questions and An-
awers .  •  .  . 
Unstarred Question and An-
swer •  .  .  • 
M.... from H. E. The 
~ . ~m  General. • 
Report on the Prope811 of t.be 
".j ~es financed from t.he 
jp'&Dts for Rural· Develop-
ment . .'.,.. 

Ruies I'll D.truotive' Insects' 
'; :i_ ;Pests Act . 

107-4 

143-66 

167-78 

178 

178 

188-·93 

194 

194 

194 

194 

196 

197-210 

210 

211 

Ill-IU 

111-252 

ii 

~  14TH hBaUAaT, 
1Ml-GOnld. 

'!'be Inaur.oe Depoeits 
("J;emporary Reduction) 
ll ~ ... ed. •  . 

Motion... Documents relat. 
mg to' 'he Indo·Ceylon 
Ccmvenationa Adopted .. 
amended "  • 

MO.DAY. 17TH FB'-l1,ABY, 
1841-' 

Member Sworn. •  • 
Starred Qu.ticm. and AD-
aweJ"8 • "  •  • 

UDBtarred Queetiona and 
Answen. '. •  • 

Statements laid on the Table 
Motion for Ad,joumment ... 
Refusal of Census Enume-
rators in Bihar. Oriaaa, 
J ora State, Central Pro-
vinces and UDited Pro-
vinoee to return •• Urdu " 
or .. Hindi .. .. the 
mother tongue of 
:perso_Leave refused. 

Grlev&DOl!8 of the B,indus 
in the UDited Provincea 
with regard to a cwtaiD 
instruction ,iven ~y the 
Census Authoriti_ 
Ruled out of order • 

Election of a Member 
to the Stanc:lina Com· 
mittee for the bepart· 
ment of CommunicatioDil 

Election of Members to 
the Public Accounts 
Committee. •  . 

The Berar Laws Bill-
Presentation of the 
Report of the Select 
Committee. .  . 

The Muslim Intestate Sue· 
cession Bill-Preeen'ation 
of the Report of the Select 
Committee ,  .  • 

The Indian MerchandUe 
Marks (Amendmeat) Bill 
-P8I!8ed, •  •  • 

The Insurance (Amendment) 
Bill-Refened to Select. 
Committee 

TUBSDAY, 18'l'H ·'.BBUAaY, 
1941-
Member Sworn. • . 
StarJ'lld Questions &lid An· 
&wen •  •  • . 

Meesage from B. B. 
Governor General . 

.... 

316-1. 

31. 

318 

316 

317 

317 

317-11 

.322-38 

all 
" 

UI-45 

~ 



~  Iltnl I'IIB8V.t.aT, 
IH1-oonId. 

Motion for ~ N 
RiSe BaDp buUtOllWde 
tbe Pelbawar ~  
-DiaaIloweil •. •  • 

.BJeotioD oC Jlemben to the 
Cowt of the Delhi Uni. 
...tty. •  •  • 
The IDdiaD RAihrare m~ 
eudment) Bill-Dl8OWI8ion 
on OODBideration ofC .... 
Dot ooncluded . 

W.llDlDID.t.T, 19TH F ... V.t.aT, 
1941-

,;IIeaIber 8wom. •  • 
Starred Questions and An· 
_ere .  .  •  . 
Preeentation of the Railway 
Budpt Cor 1941·42. . 
The Petroleum (Amendment) 
BiU-Introduoed. • 

~e IDdian Bailware (Am. 
endment) BiU-Dl8Ouuion 
on oonsideration of ClaW1811 
not oonoluded 

TBuBao.AT, 20rB hB.VUT, 
. 1961-
Starred Qu_tions and ,An. 
awen . 
Resolution re-
Appointment oC the Chair. 
men oC oertain Port Jlaj 
Committeee as lOll)' 
O§kio Members of the 
Looal Port Truat Boards 

'-Negatived •  • 
A= oC Railway EDl. 

81 Negatived . 
Recognition of Unions of 
Government EmpIOY881 
-DiIouaaion not GOD. 
oluded 

8.t.T'DBD.AY, 22M» FEBBV.ABY, 
1841-

Starred Questions and An. 
Iwera •  .  . 
Unstarred Questions and 
Anawere .  .  • 
Motion Cor Adjournment ,.e 
Alleged repression and in. 
terference with the eleotion 
of a Congreee Candidate 
Cor the Central Legiala. 
tive AsaembIY-DiI&llow. 
ed. .  •  .  • 

General diaoU88ion oC the 
Bailway Budget 

348-97 

899 

390-403 

~  

412 

412-118 

47'-76 

477-320 

1120--28 

1129-37 

537-;-39 

539-40 

1140-91 

TmlBD.AY, 2Inr ~  

IN1-
Starred QueItjoaa and AD. .......... 
U-..rred QueRicq UId An· ......... 
The A-.m Riflee BW-x.a • 
troduoed •  •  • 
The Delhi Re.t.riotioD of 
U_ of Land Bill-In. 
troduced •  •  • 
The Petroleum (Am ..... dment) 
BlD·Pa.ed. .  . 

:a.olutioD ,.. P&JD*t of 
CompenlAtion to IIMtIen 
and SeameD ofBea.Qojq 
Shipe Cor War injuriee ...a 
damap-Adopted. • 

WJlDNBIID.t.T, 2&n1 FJQlBv.ABY, 
1941-
Starred Queetiona and An· ...... .  .  . 
Poetponed Queation and An· 
swer ... .  • 
UDItarred QuestiODI and An· 
8W8r8 •  •  • 

Statement laid on the Table • 
The Railway Budpt-Liat of 
Dema.nC»-Demaad No.1 
Railway Board-. . 
8uapeaaiOll of the pledge 
for m'URlflaoture of 1..0. 
oomotiftll in· India Cor 
the period oCWar • 

Policy of ~ in con. 
nection with ·develop. 
ment of Indian Indua. 
triel • 
PoUoy oC Rates and 
Freights .  •  • 
Communaliam in Bailway 
Servi08l •  .  . 

Grieva.n08l of the North. 
Western Railway Em· 
ploy-

TIroBaD.AT, 27TH FEBBUARY, 
1941-

Starred Questions and An. 
swere. .  .  . 
Unstarred Question and An. 
swer 
M-.gee from the Council 
of State .  .  .  • 
The Railway Budget-List 
of Demand&-
Demaad No. I-Railway 
Board- .  .  . 
DearneIs Allowance for 
Railway Employeee 

P.t.QU 

8IS3-t7 

669-:" 
697-98 

698-700 
700 

701-45 

701-16 

785-45 

747-lJ6 

7116---17 

7117 

757-111 

7117-71 



TaVuDAr, 2'1TJI .J'uaU4M', 
IHI-conld. '  , 

The Rail.,.., Budae'-Lin 
: ,of Dlimanda-coRtd. 

~ or' 8elect.ion for 
'-.m PIIItB as ob· 
tains in Railway Ad· 
ministrations IIoDd 
Railwa 1Joe,n\ with 
partio:t'.r ret"eri!noe 
to e ~ ApPOint.. 
mentl 

The ~ l (at t.he' Rail· 
way Board and CoIP' 
munioatiOllS MaInbel' 
over ComJIIIDY.JProD-
aged Rail-YI with 
Bpecial reference to 
the South Indian Rail· 
way. 

Policy ~ the al. 
teration of Date of 
Birth of Railway Em. 
ployeea • 
GrievanoeII of Railway 
WorIrlll'll • 

Demand No.2-Audit. • 
Demand No. 3-1rfiacellan· 
eoua Expenditure . 

Demand No. ~ to 
IadIan State. and Com· 
panies., •  .  • 
Demand No. 6.A-WorkiDg 
ExpeII8BII Maintenance of 
Stnctural Work.. . 
Demand No. CI.B-Working 
~ ~ e 

and Supply of Locomotive 
Power • 

.. 
PA.GE. ' 

,": : TaVRU.Y, 27J1!11 "'-0'£_,' . 
, . 

: •  i I ~ ll  \ 
, The Bailw., ~ 

em~  

~  

'180-82 

782-84 

'184-91 
'191 

782 

792 

'192 

792-93 

Demand NO; ~ b  
, 'ExpeD8I!II - MainteDatu:l8 
of Carri8ae and WasOP ' 
Stock. .'. '.' , 

''Demand No. '·J)..,..W.or1dq 
~ ~ Vain ........ 

Workina of, Fe,q 
Rt.e.merIiY1dllarboura' '. 

,\ 

Demand No. 6·E-Working 
~~ of 

l'raftlc ~  • ',M-4 
IndianiBation of Higher 
and Reaponai.ble POIIiuoae ",.,....... 
D!Hnand No. 6.F.-Working ,. 
Expeb8e8 of a.eral De· 
partments ,71& 
Demand No. 6·G.-Workins 
:ExpeoEe - ~
ExpeDM8 716-8'T 

Demand No. 6.H.-WorkiDg 
EzpeDII811 Expeoees of 
EJecst.rioal Department.'19T 

Demand No. '1.-WorkiDg 
~ -Appropriation 

to DepftlCiation Fund. 7. 
Demand No. 8-InieNIIt. 
ChargeII • '98: 
Demand No. 10-Appropria. 

~ .: '1. 
Demand No. U-New Cona· 
truction • '198-
Demand No. ll-Opea LIne 
Won. . 7R-801 
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LEGISLATIVE ASSEMBLY 

PuudtJ,. 11U.F....",.,. 1941, 

T The ~sembly ~e  in ~ e ssembl~ Chamber of the Council ~ se in 
New Deihl, at Eleven of the Clock, bemg the First Day of the ~ ee  
Session of the Fifth Legislative Assembly, pursuant to Section 63-D (2) of 
the Government of India Act. as set out in the Ninth Schedule. to . the 
Governm,:!nt of India Act. 1985. Mr, President (The Honourable Sir Abdur 
Rahim. K.C.S.I.). was in the ~ 

MEMBERS SWORN. 

Mr. T. Chapman-Mortimer, M.L.A. e ~l  European); 

Sir RaRhavendra Rau, M.L.A, (Go'temment of India: !fomin8ted 
Official) ; 

Mr. V. T. Dehejia. M.L.A. (Government of India: Nominated Official);' 

Mauivi Mazhanil Islam, M.L.A. e~ l  Nominated Official); ~  
Khan SBhib Shaikh Abdul HRm;d, M.L.A. (Punjab: Nominated Official). 

STARRED QUESTIONS ANP ANSWERS. 

(a) ORAL ANSWBRS. 

PuRCHASE OFXB ENGlNiut 

1. ·Dr. Sir ZlauddiD Ahmad: (a) Will the Honourable the Hail way 
Member he plealled to state the number-ofXB .ellginespurchased by the 
Railway Board and the dates on which they were purchased? 

(b) What WIlS the necel:lsity of s ~ unnecessarily large number of 
engines wIthout giving them auffici8llt trial? '. ," 

(c) Is it not a fact that the consulting engineers in Loadon ~ s l  the 
;1tailway Board not to purchase these engines without sufficient trial? 

(d) Is it not a fact that MountsC6inmittee expressed its regret at 
this action of the Railway Board? 

(  I 

A 
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(e) Is it not a fact that the principal reaSOn for designing these engines 
was to secure greater speed while consuming lower grade of coal? 
(f) Was. XB engine desi.gned by the Central Standards Office? If so, 

what expenments were carrIed out before such engines were ordered for? 

a •• ODourablt Sir Andrew OIow: I wou,ld refer the :Uonourable Member 
to the Pacific Locomotive Committee Report, copies of which were supplied 
to ~l ~ ~ ble Members" of this House, and ~ the discU88ion on this 
subJect In thIS House on the 80th August, 1989, and 11th September, 1939. 

1Ir. Lalclwad lfaWh'al: How many XB engines ~e now working? 

ft, Bonourable Sir Andrew Glow: I hope the,Y are all working. I have 
not got a record of those on the lines at present. 

111'. Lalchand lfav&lra1: How many were purchased, and how many are 
in 6lI:istence now? ."" , 

The Honourable Sir Andlew Olow: 1 presume the same number as has 
"been reported to the Assembly; no more has been ordered. 

Mr. LalchaDd l ~ l  How many accidents happened during the last 
two ye8l'8? 

fte BoaIoarable Sir Andrew Olow: I gave the number of derailments in 
antlwer to a question last Session. I cannot recollect any recent derailment 
involving an XB engine. 

Dr. Sir ZlaucldiD Ahmad: How many of these engines are now in 
workshops, and how many are working? 

Be BDDounble Sir Andrew Olow: Some are in workshops, BOme in the 
sheds, and BOme on the lines. I cannot tell the exact numbers . 

... t.1cbMd lfavalral: Were all the changes and alterations suggested 
made before the enginf'S were sent for working? 

'fte HODOur&ble 81r ADdJIwOlOw.: Engines are being altered and 
changed, but if the Honourable e~be  'Yants the particular stage to 
which the alterations reached, I require notice. 

1la1l1vl AbdUl BllhMd Ohaudll1l1'J: Why were these engines purchased 
against the advice of the Consulting Engineer? 

'1'he Honourabl. SIr .A.Ddr8w mow: The Honourable ~e~be  evidently 
did not rend the report supplied to him, nor follow the debate ]n the House. 

Kr .•. S • .&Dey: Can the Hono1lfl\ble Member allure the House thnt 
nn e~ e hRI! heen put to work unless the neceRRAry chl1ngell hRve heen 
carried out to it? 

• '1'he Honourable Sir hdnw 0l0W: No, Sir. ~ e ~ ~ IlE'!1ign-
ed to secure their running' Rt high speeds. The e ~ ~  cnn ordinarIly ~  

at speeds to which they ATe at present restricted WIthout the alterAtlons 
suggested by the committee. 
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Kr. Jlub&1"mad AUar Ali: Do Government think they are now fit for 
use? 

The Honourable Sir Andrew Glow: I have just explained the position 
that so far as we know, they are entirely safe at the speeds to which they 
are at present restricted. 

Dr. Sir ZiaucldiJl.Ahmad: With reference to part (d), what is the answer? 

The Honourable Sir Andrew Olow: The Honourable Member has got R 
eopy of the Mount Committee's Report and he can refer to it. 

Dr. Sir ZiaudcUn Ahmad: Is it or is it not a fact that the Mount Com-
mittee regretted the action taken by the Railway ~  

The JIoDourable Sir AIldrew Olow: The Honourable Member can verify 
whether it is a fact or not by referring to the report. I have not got a copy 
here with me. 

Dr. Sir ZlauddiJl Ahmad: Will \'ou tell me whether it is a fact or not? 
I do not want for my own information, but the public should know through 
an answer given on the 1100r of this House? 

The Honoarable 8tr .AIldrIw cnow: The Honourable MembE'r can make 
a speech later on in public .. 

Dr. Sir ZtaudcllD Ahmad: The answer to part (f) is not contained jn the 
report? 

'!"be Honourable Sir Andrew Olow: I have nothjng to add to what I have 
already said. . 

1N8PlDO'l'I0N OJ'RAILWAYS. 

2. "'Dr. Sir Zlaacldln ~  (a) Will the Honourable Member for Rail-
ways be pleased to state whether GovemmentO have modified, or contem-
plate modifying, the existing system of inspection of Railways by the Gov-
ernment Inspectors? 
(b) How many Government Inspectors are there at present? Are 

Government contemplating increasing the number? If so, to what extent? 
• (c) What was the recommendation of the Retrenchment Committee of 

1981 on this subject? 
(d) Is it not a fact that the Railway Committee appointed by the Sec-

retary of State for India in 1988 "recommended that the Railway Inspectors 
whose principal duty is the safety of passoogers IIhould be under a depart· 
ment .other than the Department of Communications? . 
(e) Have the GO'"E-rnment of India accepted the recommeBdations of 

the London Committee? If not, why not.? .. 

The Honourable Sir Andrew mow: (a) Government have decided to 
modify the existing organisation . for the inspection of Railways. 
(b) There are at present five Government Inspectors. Particulan of 

the revised cadre will be published in due course. 
A 1 



LBGISLATI\TE ASSE!lBLY [11TH FEB. 1941 

(c) The Retrenchment Committee of ]931 recommended that the then 
existing eight circles should be reduced tC' five. 

(q) ~ C0t;nmittee recommended that one. of the Departments of the 
Fede.ral.Government, other ~  that responsible for Tranllport and Com. 
mUDlcatlons, should be responsIble for the enforcement of safety regulations. 

(e) As the Federal Government which the Committee envisaged is not 
in bemg, the question of accepting the e ~e  has not, in the 
strir.t, senile, arisen; but I hope that it will be poSsible to make 0. statemeltlt 
on tbe subject very shortly. 

Mr. :r.lch&D.d B'avalrai: What are the major modifications that are 
being 'made? 

'!'he Honourable itr Andrew Olow: I ~  give further information in 
advRnoe of the statement which will be made later on. . 

ApPOINTMENT OF RAILWA.Y INSPECTORS. 

I. -Dr, Sir Zlauddbl Abmad: (8) Will the Honourable the 'Railway 
~emb  please state whether it is 8 fact that the Government of India have 
made a rule that only persons of State Railway Service will be appointed' 
8S Government Inspectors, even excluding the engineers serving lln the 

~ ys but appointed by t,he m l les be e~ e  'Purchaae by 
the State? . 

. (h) .Are \hese Railway Inspectors eligible t.Q hQlcl· e e ~ appointment on 
Iniiian'Railways after retirement? ". 

(c) What are t.he conditions of their appointment. 

(d) Who is the appointing ~ y~ ~ ~~be ~ l l~~ s  or aoy 
other Member of the Government of India? 

(e) What are the conditions of .. ~ me  whnt are the salaries. 
of these Inspectors? 

. ftI lIDJlb.ble ,Ir &hilt .... mow: (a) Yes .. 
(b) The Honourable Member's question is r;ot clear. .If. be ~~ e  to 

know whether under the present system Semor Government ~s e s  

are considered for appointment to other posts on Railwa.ys. 80 long as they 
are in Government service the answer is in the affirmatIV'e. .. 

(c) 'l'here are rio specinl conditions attaching to their af)pointment. 

(d) The Railway Board. 

(e) As regards the first part, tbe Honourable Member is referred to the 
repl,v to part (c). As regards the second part, two Senior Go,:ernI?ent 
Inspectors are in the scale of Rs. 2,750-125-3,000; three are m eIther 
HR. l ~  or on RB. 1,950 fixed; overseas pay £13-6-8, if 
ndmissible, is also drawn. 

. .,. ~ l l .• ~ l l  Are these InspE'dors e ~  ~  or cb 
they rise from othel,' pqsts?' .. 

ft.*_uraltli 1ft An4if1r GlOW: They Ate drawn frO'm railw&y engi-
neers, nnd not directly. ' 



STABBED QUBSTIONS AND ANSWERS 5 

'Dr. Sil ZiaUddiD Abma4: Will those engineers, who were recruited by 
t,he companies and have now become State servants, be eligible for these 
posts? " 

, The Honourable S1r .Alldrew Olow: I believe the.\, are eligible, but I am 
not eertain. I have no reason to suppose that t.hey are not eligible. 

Dr. Sir ZlauddiD Ahmad: Are these Inspectors, who are appointed for 
a fixed term, eligible for appointment in other posts under the railways? 

The HODOUl'able Sir AIadrew Olow: The Honourable Member seems to be 
repeating part (b) of the question to which I have already given an. &newer. 

Dr. Sir ZlauddID Ahmad: I did not follow that ~ e  Will the 
Honourahle Member kindly repeat it? 

The Honourable Sir Andrew Olow: I Raid that if the Honourable :Member 
desires to know whether under the' present system Senior Government 
InspeC'tors are considered for m~  to other s~s on Rl\ijwaY9, so 
;ong 'as they are in Government service-the answer ~ toe ~  

Dr. Sir ZlauddiD Ahmad: Will it not affect the efficiency oUhese Inspec-
tors who have to express judgment on the working of the railways if thf'y 
are to be candidates for other jobs under the railways? 

'rile JIOIlo11ralde Sir AntII8w OIow: I' am aware that that view is held. 

Dr. Sir Zlauddin Ahmad: What is the view of Government? 

The Honourable Sir Andrew OJow: The Honourable Member is not 
~ l le  to ask for my opinion on a question. 

Dr. Sir liaud4JD ~ l  In the interest of efficiency is it not desirable 
not to appoint these Inspectors to other posts after their retirement, 10 
-that they may be independent? 

The JIoDQUrable air Aadrew Olow: I fully appreciate the Honoura.ble 
Member's' argument, but. he is now asking me for an expression of my 
opinion. ' , 

\ 

~  Sir ~  ~  I am not aaking for opinion; I want to know 
the decision of Government. 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is asking for opinion. 

Dr. Sir Zlauddin Ahmad: I want to know the view of the .Government 
of India. 

The Honourable Sir Andrew Olow: I am perfectly willing to give the 
Honourable Member mJ opinion in t.he ('ourse of tl debate, but not in reply 
fo a question. 
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TOOI'A.N EnDss AOOIDBNT KBA.B FA.TEHPOD, EAST INDUlf RA.lLWA.Y. 

,. -Dr. Sir ZtaaddID Ahmad: (a) Will the Honourable the Railway 
Member lay a full statement about the accident to 7 Up Toofan ExpreBB, 
East Indialli Railway, that ocourred on the New Year's Day ,near Fateh-
pore? 

(b) Is it a fact that the accident was due to the coming of! of the front 
wheel of the engine? , 

(c) Did the engiue belong to the Ealt Indian Railway, and where WI1& 
the ~e examined before starting on ita. journey? 

(d) Was this accident due to the :pruaent policy of running the en.gines fot 
long distances aDd chansing the dnvel'8 at intervals? 

(e) Did the Railway Inspectors make an'enquiry? If so, will Government 
lay on the table of the House the full report of that enquiry? 

(f)Was ~e e any casualty? 

fte Baaoarabl, 81r ADd.rew 01Dw: <a> I lay 8. statement on the table-. 
(b) No. The derailment was due to the fracture of the leading axle-

of the tend .... 

(c) Yes: it was examined Rb' Moghalsarai. 

(d) No. 

(e) No. The caUlie of the aocident being cHlar, no enquiry was neoesaary. 

(f) No. 

Statern.tIlt regarding tlttl accide1lt to 7 Up 'J'oolara 11z;,,"8. 

At 6-25 on lilt January. £941. while 7 Up l'oofan Expro .. wal rllnning between. 
Fatehpllr and Kuraati Kalan on the Alle.babad DiviBion of t.he But Illdian Railway, 
the leadinl( tender wheels of engine 1098 Pc 1 were derailed at mile' 588. As a relult. 
of the accident the line WBI blocked from 6·25 to 10-5 hours. 

The derailment WBI due to the fracture of the left journal of the leading tender 
wheel axle which broke oft near the inner, end of ~e joumal. It e ~e  ~ 
diBtinct BOD.. with different. .trllct.Draa wlt.h heat.·tmted, mara ,on ~~ ~ e  
There WBI also clear heat· tinting on t.he l~ at the left Wheel. eeat. The l l e ~  
caUie of the breakage was evidently o,·erheatmg e.nd .udden coolmg by t.he apphcat.LOn. 
of water. 

Dr. Sir ZiaucldlD Ahmad: Has the Honourable Member seen an article-
in the Statesman of Calcutta ill which it was alleged that this accident 
took place on account of the wheel going off the axle? 

The Honour&ble Sir Andrew mow: I have not seen the artiole, but the· 
Honourable Member will find the cause of the accident given in the state-
ment I have laid on the table. 

Mr. LalchaDd K.valrai: Was it an XB engine? 

'!'he Honourable Sir Andrew Olow: I am not. certain, but I do not think 
so. 
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I:RSTALL&T10lf OF A BBOADOASTm'G STATlOlf AT NAGPUa. 

5. *111'. GcmD4 V. DuluDaIdt.: Will the Honourable Member for Com-
munications pleaae state if Government are prepared to provide a broad-
.ssting station at Nagpur in the Central Provinces and Berar? If not, wby 
not? 

'!'be BoIDoarable Sir Aadrew CRow: The claim of Nagpur to haw a 
broadcasting station will be considered in connection with the Den 
programme of development to be undertaken when funds become available. 

111'. LalchaDd Bavalr&t: Mav I know if' any programme has been made 
about the opening of broadcasting at.ationa. and if Karachi will have • 
chance? 

ftI BoDoarabll Sir M4rew mow: I do not think, Sir, that ariIea OU. 
of this question. 

Kr. LaIc'lnd Ba'9'&lral: I am asking if there has been a programme. 

Jrr. PnIldlllt (The Honourable Sir Abdur Rahim): The question is 
<'Onfined to Nagpur. Next question. 

APPOmTIIlDlfT 01'·-'. OJuBoBMAJr, MEoIu.mCAL WOBltSJlops, NOBTH WBSDD 
• RAILWAY, MooJlA.Ll'l1BA. 

6. *BIlIl Parma .aDd: (8) Will the B;onourable Member for Railway. 
be pleased to state whether iUs a fact that a Railway Notice was adver-
tised in the Wanted Column of the Tribune, Lahore, dated the 17th 
September, UNO, inviting applications for the post of a chargeman by the 
Superintendent, Mechanical Workshops, North Western Railway, Moghal-
pura? 
(b) Is it also a fact that in that notice certain dettnite qualifications were 

required of the applicants? 
(0) How many applicants were required to preaent ~l es for 

interview? 

(d) Did the selected candidate fulfil the conditions laid d,own in the 
advertisement? If not, why was he preferred to other candidates who 
fulfilled the required conditions? 

The Honourable Sir Andrew Olow: (8) and (b). Yes. 

(c) Nine, but only seven out of these presented themselws for the inter-
view before the Selection Board. 

(d) None of the candidates possessed all the qualifications prescribed. 
but the Selection Board considered the candidate who was appointed BS 
the best of those who presented themselves. 

THEFT OF AN I1iSUBA.NOE CoVEB FBOM BAG-SBEEBAMPOBE BBANOH POST 
OFFIOE, J:mSSOBll: DISTBlOT, BlIINGAL. 

7. *Dr. P ••• Baaerjea: (a) Will the lionourable Member for Com-
munications please state whether it is not 8 fact that an insurance cover 
containing rupees three thousa.nd (Rs. 3,000) was stolen from the Bag-
Sreerampore branch post office, district of Jes80re, Bengal, on the 1st 
September, 19891 
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(b) Is it not a. fact ,that the police authority of Natai1, district Jessore, 
.. ubmitted charge-sheet against the Branch s~s e  and dttlivery agent, 
and they were committed to Sessions by the Sub-Divisional Officer of 
NaraU? 

(c) Is it not a fact that the Sessions Judge of Jessore delivered judgment 
~ ~e case in February 1940, ~  all ~ e accused ~  ~e~  in 
hIs Judgment. that the !napector of: Poii Oftioea; Jee&ore Dl'\"tS10ll·, Eastern 
sub-diviSion and the' Sub.Post!haster Naldi, conspiring together, had con-
cealed the real culprit and caused the arrest of innocent men? 

(d) If the !iUlBwer to part (c) be in the m ~e  ~  ~  be 
le ~ ~  sf.l!.te ~  steps, if any, have been taken in the Dtatter? If no 
*tepihave been l ~  what is the reason for not taking any step'? lIave 
the discharged innocent persons been reinstated? If not, why nQt? 

(e)WhM stept have bean taken t<)""1'eilli.' the ~ " e l~ in 
the insured cover? 

8Jr Gv.uaUa "WOIW: (a) and (b). Yea. 
(c) The Assistant Sessiona Judge, Jessore, delivered judpnenil in 

February, 1940, acquitting the accused. The anawer to t.he latter portion 
of the question is in the negative. 

(d) The first part of the question, ~  ~  ariBtt. ,Aa e~ ~ lett 
patt, the branch poiJttnast.eI: ana the de1iyerYBffent were, on departmental 
~ ~ y  found to be primarily ~s s ble for the l s~  ~  pf having 
iDfrinsed departmental rules and, therefore, they' were raJb.o'fild from 
sernoe. " 

(e) A sum of Rs. 657-2-0 has been reoovere4 and a further sum of 
:Rs. 850' is under recovery from a blameworthy ofticial. ~e  recovery 
jiJ not podible. . 

1Ir. ~ .... ..,..: Wae this extraction of Be, 8,000 made during 
transit or from any post office aft-er the bags were NOei •• d? 

SIr G_tIl BMrOCW: We have not bf:en able to discover exactly where 
the 1088 occurred. 

Dr ••• ,. Jh.aWIea: With reference to part (d) of the quesUon, is it 
not right thai\\·hen the accused persons were let off by the trying judge 
they should be reinstated? 

SIr OV1lJl&th ...-r: Not always, Sir. As the oftIeials were found 
l~y of breach of departmental rulel, action was taken against them under 

the usual procedure. 

. ~  l~ ~ ~  Was any e me ~ inquiry held, Of was 
lt based on the Judgment? 

Sir Ourunath B.Wool: A departmental inquiry waf;! made. 

DIsJUNTLING o:r B&urCH RAILWAY Lllfl:S. 

.  8 .• Kr. AmartJldr,' .,\11 Ohattopl4hjaya: (a) Will the Honourable 
Member for Railways be pleased to state how many braQ,Ch rail'f'8Y lines 
bave already been removed a.nd traffic stop,Ped thereby and, whether these 
lines have already been removed from IndIa? 
(b) Were t.hese lines which ~ e been removed. ~ ~ at 0. loss to the 

State or to the private compaDles, or were they Yleldmg lDcome? 
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(c) Which of these lines belonged to the State, and which belonged to 
private companies? _ 

(d) Were the private companies ~m e s e  by Government for stop-
f,ing these lines and for. withholding all traffic? ~  to whom were e~ 
eompensations paid and on what ,basis? . 

(e) Did the removal of such railway lines and stopping of traffic incon-
venience commerce, trade and passengers? If so, what arrangementi:l have 
been made to avoid such inconveniences? 
(f) If these railway lines were removed for ~ in war going on outside 

India, will the compensation or price of these linea be paid by ~ s  

Exch!!quer or by t.he Government of Ipdia? If .the latter, why?, ' 

The KOJJourible, Sli AJ)drew «ROW: ia) Six branch lines have already 
been removed and the material is moving towards its final destination. 

(b) The Honourable Member is referred to the statement gi.en to the 
Central A.dvisory Council for Railwa)'s on 2nd December, ~ in whieh 
it was stated that these lines are regarded as unremunerative. 

(c) All the six branch lines were State-owned. 

(d) Does· not arile. 

(e) Inconvenience cannot be avoided when railways are closed, butJbe 
branohes selected for lifting have served areas whE'J,'8 there are altern.ti,. 
meuns of communication by road. . 

(f) The British Exchequer wi1l aocept a debit equivalent to e ~l 
value of all materials supplied to them from these sm ~e  liDes. 

P&Dd1' Lakebml JtaDu Kaltra: Mav I know what .he Honou8bJe 
Member means by "final destination "1·· 

. TIle Boaourab1, Sir Anm_ cnciw: 'I cannot give the particulars. I have 
.already said in the HousE' that it means over:seas. 

Mr. LalchaDd Kav ... 1; Were all the six railways unremunerative? 

The HonOurable Sir Anelr.. mOw: That is our 'view. 

TwXBTLB88 TaAVELLEBS Oli BTATE BAJLWA,1'8. 

9. *1Ir. AmareJI,dra lfath Ohattopadby .. ,.a: Will the Itonourable 
Member for Railways be pleased to "tate the number of tiC?ketless travellers 
detected within the 1st January, 1940, and the 8lat January, 194.1, 
travelling on different State Railways and what punishment has been meted 
out to them? 

The Honourable Sir Andre. 01ow: 1 am unable to supply figures for 
the ('ale!1Clar year hut place on the table a statement giving for the financial 
y('ar 1009-40 the number of travellers detected travelling without tickets 
on euch Class I Hai'lway, the nllmber ",·ho paid the excess fltres and 
penalties and the results of action taken under sections 112 and 118 of tbe 
Indian Railways .-tct, Details of the punishments are not recorded, but 
~ e  the existing Act these can only be fines under section 112 and 
penlOlties under section 118. 
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JlaDdIt Labhmi Eauta Kalwa: Does the statement include mendi-
cants and beggars who travel without tickets? 

'!'be B0D01ll'&ble Sir bdrew 010w: They are not recorded separatel'y 
in the statement. 

Paudit I#JrI!bml Kanta IIaltra: Do the figures in the statement give 
any clut' as to t,he categories of people who travel without tickets? 

The BoDoarabll Sir bdrtw Olow: No, ~  they are all ticketless 
travellers. 

Dr. Sir ZlaUddiD Ahmad: Does the statement give the percentage or 
those who travel without tickets to the tot,al number of passengers? 

'!'ht JIoDoarabll Sir Andrew Olow: No, Sir, I was not asked for that 
statemAt. But the number of passengers who trl'vel is given in the 
annual l'£,pOrt of Indian Railways. I cannot give the number of th088who 

~l without tickets; I can only give the number detected travelling 
without tickets. 

PaDdlt x.Jrehml ][anta IIaltra: I think the Honoursble Member knows 
tb:lt there is a class of professional people who travel without tickets. And 
as the Honourable Member has got a Bill before the House for checking: 
tickt>tlesi! travel, did he not think it· necessary to show in the statement 
the percentage of habitual travellers without "tickets like mendicants and 
oE'ggurs to the totul number of ticketless travellers? 

The Honourable Sir ADcIrew OJow: No, Sir. But I certainly took inti> 
consideration the fact that there are habitual offenders, and that is one 
rt'HI<I)h for enhancing the penalty. 

JIr. LalchaDd Kavalrai: Has the number been reduced as compared 
with what it was the previous year? 

The EOIlourabie Sir Andrew Olow: I have not got the figures for. the-
previous year here. 

Jlr. Lalchand Ifavaira!: Is the Honourable Member prepared to say 
that the number has decreased? 

The Honourable Sir Andrew Olow: As I have already said, I have no-
iuformatlOn. 

, 
Sir E. P. lIIody: Huvt· un." e l ~ I'een iss ned as to ho\\; often a 

Ulun ~  travel without II ~  

The Honourable Sir Andrew Olow: No. 

CATERERS ON THE EAST INDIAN AND NORTH 'WESTERN ~  

10. "'lIIr. Amarendra Ifath Ohattopadhyaya: (;1) Will the Honourahle 
Member for Railways be pleased to state how many caterers have been 
appointed throughout the East Indian Railway and the North Western 
Railway lines, and what are their respE'('\ive jurisdictions? 
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. (b) ~l the H?nourable Member be }!leaseci toetate ,uGODlplaintla bave 
be~  received against caterers e ~ quality of food supplies and the 
pnce of food charged? 

(c) Are ~e e proper arraugements for inspection e ~  (i) quality 
of foo? supphed by caterers, (ii) freshness of food, and (iii) proper service and 
behaviour of caterers? 

(d) . Have ~e e s to. p.ay any fees for licences aud fares for travelling 
:on trains, and is any dInIng car l~me  upder ~~~  under 
the management of these caterers? .  , 

(e) How many st.all-holders are appointed for., c¥ering ~ and c()n£ec-
tionery  and sweetmeat and milk at junction statioDs on the ~  Itldian 
:Bailway? 

fte KGIlOwabie Ilk 4Ddrew mow: (8) and (e). This infon:ation ia 
not av •• ilablewith Government and J have ascertained that no regist.er 
giving it is maintained at the headquarters of the railways. I regret that 
1 cannot undertake the compilation of a new register, but if the Honourable 
Membel wishes information about any particular. station, it can be procured 

(0.) Complaints have occasionally been made to Government in this 
HOIll;£' and elsewhere. 

«(') Yes. 

(0) Licence fees are paid. Free passes fire given to the travelling staff 
-of the Contraotors. Dining cars exist 011th6 two Hailwayementioned but, 
88 far as Government are aware, there is no proposal to e e~ ~e  ~se  

PucUt T.aJgbml Kaata Kalva: Do I understand the Honourable 
Member to say that no regi8ter ill maintained "bowing thenumher of 
catorena or: eacb railway or on each State-managed railway? 

'III., Bcmoarable SIr .&Ddrew mow! ·Govemment .. maintain no e~ e  

~ e js no register maintained at headquarters. It is a matter falling 
'within the purview of the :Divisional Superintend.mts. 

PaDdlt LaJrabml Kanta JIaltra: Do I understand that the Rnilway 
:Board do not maintain any such register? 

'tile Honourable SJr Andrew O1ow: That is the case. 

Kr. L&lchaDd .aval1'l1: May I know whether these caterers have been 
paying license fees IlDd fares for travelling beCause it was pressed that they 
·ehould pay something, even nominally. Has that been implemented? 

The JIoDourable Str··.Andrew CJ1ow: So far all I know, license fees are 
polid. As far as I can recollect, a view taken in thtl Centrul Advisory 

~ m l was that they were in some cases ex('essive. The recommendations 
of the Council at the last session were accepted by the Government. 
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_r. L&1chaDd Xavalral: But an inquiry had to be made and certain 
llfticers hnd to be appointed to find out what would be a just charge to 
l'lnkl' ;' 

The Honourable Sir Andrew Olow: Certoin prilldples were rerom-· 
ntf·mled by the ('entral Advisory Council in respect of these . license fees-
und ~  were Ilccepted by the Government. 

Mr. Lalchand .avalr.ai: 13 ut hn ve the General M anngers actually gone 
into that question and derided how mueh to churge? 

'l'he Bonomable Sir .AndrewOlow: I presume they have. We did not 
IllY clOWIl !lctual rates of chllrgefl: we only laid down certain principles. 

Dr. Sir ZlaucldiD Ahmad: Is it a fact that the General Manager of the 
NO/·th WeRt ern Hailw,,\' hUR Hp,Pointecl R special officer to inquire what 
should he the license feeR in the case of varit>uB restaurants and refresh-
ment rooms? I think the idea behind this appeors to be that in future 
economic rutes will be eharged and not merely nominal rates as the 
Council clecided? . 

The BoD01lfI&ble Sir Andrew «;tIOW: I am obliged to the Honourable· 
Member for the information, which was not in my posses·sion. 

AXOUJrTS OF ~  MoNEY FAID TO lI4usLDI UD NON-Mu$LI1rl 

l!lIO'LOYEES OF OERTAIN RAILWAYS. 

tll. *Kr. Muhammad .a1UD&D: Will the Honourab:e Member for Rail-· 
ways be plessed to state: 

(a) the total amount of mOllt.y paid IlS salaries to gazetted officers on 
the East lndian Railway, ~ e s~  Beu.gal RaiJ.:vray, . and 
the Great Indian Peninsula Railway. showing 8eparate1y the· 
amount as paid in 1939-40 on eRch Railway; 

(b) the amount of the salaries puid to Muslim and non-Muslim 
officers of gazetted rank on the East Indian Railway, the· 
Eastern Bengal Rail w.ay , and the Great Indian Peninsula 
Railway, separately, under each head for the period 1989-40' 
financial year; 

(c) the total amount of salaries paid by t.he East Indian Railway, 
the Eastern Bengal Railway and the Great Indian Peninsula· 
Railway to their employees receiving Rs. 50 to Rs. 150 (ex-
cluding allowances) as their substantial salaries in the finan-
cial year 1939-40; 

(d) separately the amounts paid as salaries to Muslim and non-
Muslim emplpyees who a:t'e receiving between lb. 50 and 
:t;ts. 150 monthly as substantial salaries on each of the rail-
ways, viz .,' the East· Indian. the Eastern Bengal and the 
Great Indian Peninsula; and 

(e) the total amount of salaries paid on each of the following railways 
showing separately Muslim and non-Muslim shares in the 
total amount of all employees receiving rupees fifty aod 

t Answer to thia queetiOD laid on the taOble, the qaestiOller beag absent. 
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upwards and including the highest guetted officers on (1) the 
Bombay, Baroda and Central India Railway, (2) Bengal and 
North Western Railway, (8) Madras and Southern Mahratta 
Uailway, and (4) Hollilkund and lium8011 Railway II.S shown 
in t.he financial year of 1939-40? 

The Honourable Sir Andrew Olow: (a) I would refer the Honourable 
MelJlber to Appendix C-III of Vol. II of the Report by the IndiRll Railways, 
1 {-JR9-40. 

(b), (e), (d) and (e). No statistics on a m~ l b ~ relating to 
'8uluries 01' wages I1rt' nlaintuined nnd it is not possible for me to state even 
~  aggregate amounts drawn by subordinates within the partieular limits 
-of puy. given. As regards gazetted officers, the salary drawn by each 
officer at the clute of puhlication is given in the Classified List of State 
Railway Establishment, a copy of which is in the Library of the House. 

RD'l'S OOLLBC'l'BD PBOJI BBFBESJIJIDT BooJl CoNTB.AClTOBS ON OERTAIlf 
STA.TE RA.lLWAYS. 

tiS. *Kr. Jrubammy Ba1llllU1: (a) Will the Honourable the Railway 
Member be pleased to state the total rent eollected from the different 
refreshment room contractors on the East Indian Ruilway, the Eastern 
Bengal Railway and the Great Indian Peninsula Railway? 

(b) Is the Honourable Member aware of the average daily sales in 
Muhammadan and Hindu refreshment rooms? If not, is the Honourable 
Member prepared to make necessary enquiries in the matter? 

(c) Will the Honourable Member be pleased to state the basic principle 
ior levying such rents? 

ft. BODOur&bie Sir .&Ddrew 01ow: (a) I would refer the Honourable 
ttl ember to the informRtion laid on the table in reply to Mr. Satyamurti's 
,starred question No. 1088 of the 16th September, 1988. 

(b) The answer to both parts of the question is in the negative. 

(0) Railways have been informed that Government accept the recom-
-melldation of the Central Advisory Council for Railways that an economic 
rent should be charged for refreshment rooms but that, after consultation 
with Local Advisory Committees, a lower rent or even no rent may he 
·('hfU'ged in order to avoid the necessity of withdrawing an existing l ~  

"UNSATI8I'A.OTORY WORKING 01' THE RD'BBSlIlIB:NT RoOK AND VBNDIlfG 
CoNTRACTS ON TBB EAST INDIAN RA.ILWAY. 

t18. *Kr. Kubammad Bauman: (a' Is the Honourable the Railway 
Member aware that the contractors for refreshment rooms Bnd for vending 
are sub-letting parts of their contracts on some stations on the East Indian 
Railway? . 

(b) Is he aware that the contractors of refreshment rooms normally 
avoid keeping books of inspection and only apologise if such books are 
-demanded? 

• + ADlwer to thi. queatiOD la.id OD the table, the queltioner being abHDt. 
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(c) Do the food inspectors at all visit the kitchen and examine the food 
in raw condition? 
(d) Do these inspectors of food send any reports to the Railway Board? 

If not, why not? . 

The Honourable Sir Andrew Olow: (a) and (b). No. 

'(e) Yes. 
(el) No. The Inspectors make their reports direct to the Administrfl-

tiOll<! concerned. 

UNSATISFAOTOBY WOBKING OF 'l'JIlI RJDJ'BB8.BXBNT Boox AND VENDING 
CoNTRACTS ON THE EAST INDIAN RAn.WAY. 

+14. *1Ir. Kubammad Baumaa: (a) Is the Honourable the Railway 
Member aware that the quality of food supplied by . the contractors of 
refreshment rooms on the East Indian Railway is very poor and that state 
meat and vegetables are normally being served to passengers? 

(b) Is the Honourable Member aware that the present contractors for 
refreshment rooms and for vending find out methods to suppress correspond-
ence of the nature of complaints? 
(c) Is the Honourable Member prepared to make thorough enquiries 

into the matter? 

The Honourable Sir Andrew Olow: (a) and (b). No. 

Ie) No. The Divisional Superintendents within whose competence the 
Ullltter lies are at all times prepared to receive complaints from passengers 
who have reasonable ground for them. and I nm unable to understand how 
cattlrers can prevent such eOll1plllillts from being sent. 

DI8J1ANTLING OF BRANCH RAILWAY WES. 

+15. ·Kr. Kuha.mmacl Ba1UD&l1: (a) Will the Honourable Member for 
Railways be pleased to state how many of the Railway lines, already dis-
mantled, were unremunerative and for how many years? 

(b) At the time when dismantling of lines was suggested for war pur-
poses, were Government aware of any such incident in other parts of His 
Majesty's possessions, including ·dominions and protectorates? If not, are 
Government prepared to make necessary enquiries? 

(c) What is the total amount of money which ,the Railway Department 
has claimed as price for these rails from the Supply Department, and is any 
agreement pOBBible as to the Supply Department agreeing to meet the cost 
of re-installation of such lines which the Railway Board may decide to 
reinstate after the war is over? If not. why not? 

'!'he Honourable Sir Andrew mow: (0) The Honourable Member is 
rt'ferreo to my e l~  to part (a) of starred question No.8 by Mr. Amarendra 
NRth Chnt,topndhynya. 

t AnlWer to this quest.ton laid on t.he fable, t.he qaeatiODel' being abeent. 
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Of the six lines alreadv lifted, four, which have been constructed in 
reeeut years, have been ~ el e e since their opening. The rema.in-

~ two are small brunch lines of oldlll" cOllstruction for which separate 
statistics have not been kept, hut Government have been advised b~  thp 
(jeneral Manager that tllPY lire unremunerativp. 

(b) I understand that n eonsiderable quantity of rails of suitable section 
has been made avnilable for Wur purposes from other parts of the Empti"e, 
but cannot give particulars of the. methods h.v which the.\' have been 
provided. ., 

(c) The Honourable Member is referred to part (f) of the starred 
question No.8 by Mr. Amarendra ~ l  Chattopadhyaya. If any of these 
brunch Jines is to be relaid after the War, the COgt of labour involved in 
relaying will be recovered. 

IlJiDIClAL OPPICBas ON CEBTA.I!f RAILWAYS. 

l~  ·Irf. Kuhammad Bauman: (a) Will the Honourable the RaiiwiloY 
Member be pleased to state the total number of medical officers including 
District Medical omcera and Chief Medical Ofticerson the East· Indtan 
Railway, the Eastern Bengal Railway, the Great Indian Peninsula Railway, 
the Botnbay, B&roda and Central India Railway and the Bengal and North 
Western Railway and lay on the table a statement showing their names and 
salaries as shown on the BOth June, 194O? 

(b) Is it 1\ fact thRt the quota. of minority oommunities. even in ~ 

initial stage of reotuitment is not completed on one ground or another, 
atld \bat the same is made up by appointments in lower grades of Rs. 80 
or 107 

The Boaoarable Sir Andrew Olow: (a) The CIEIIl.sified List of Statl-
HltilwlI,v ~s llbl s me  u/lcl s~ ~  REltum ~  .Ji,:lItablishment of nIl 
Railways correctea ilp to 31st December, 1989, gives the number, names 
nnd salaries of all medical offlcers of gazetted rank on the Eastern Bengal, 
East Indian, .<heat ,Indian Peninsula, Bombay, :BarOda and Central India 
and e ~  and North Western Raihvays. Similal information in respect 
of Assistnnt Surgeon!! on the Eastern Bengal, East Indian nnd ,Great 
Inrli:m Peninsula nai]wovR if'; contained in the 'Classified Lists of subordi-
note Rroft of ull J)epnrtments on scales of pay rising to Rs. 250 a·nd nbovp' 
of these UOiJWIlYR. lnformation regarding the number nnd the salariel' 
drawn by the Assistant Medical Officers, Assistant Surgeon, Bub-Assistant 
Medical Omeera ·and Sub·Assistant Surgeons on the Bombay, Baroda and 
Central India . Railway; . 4ssistant. Medical Officers and Bub-Assistant 
Hurgeol1s on tqe Bengal and North Western Railway and Sub·Assistant 
Surgeons on, the ElJst Indian and Great !ndian Peninsula RB;ilways is con. 
tained in the Estahlishment Rolls of these Railwavs but Government do 
not lIJaintain lists of the names of officials. e~ of all the publications 
rpferred to are in the b ~  of the House. 

(b) No. 

tAuwer to t.hie qaeatien laid on the table, the queltioner beiq abMtlt. 



S'!'ATEMENTS LAID ON THE 'fABLE. 

blformation promised in reply to part (d) of staTTed queBtion No. 99 asked 
by Bhai Parma Nand on the 15th February, 1940. 

FIXATION OF PAY OF RETRENOHED STAFF RE-APPOINTED IN THE COMPILATION 

SECTION OF THE CHIEF ACCOUNTS OFFICE, NORTH WESTERN RAILWAY. 

The caleB have been examined in the light of the policy followed on all 
Railwayc and it baa been a.cenained. that prior to retrenchment theae men were 
emplored .. lub.titute. for temporary purpoa.. and were, therefore, wrongly 
sllowed the old .oale. of pay in the Bl'It inatance. It ill not propol4!d walter the' 
dedllion taken which w.. in accordance with ordera ia.ued by the Railway Board 
iu 1932. 

luiormation promi.ed in reply to part. (a), (b) and,d) of .tarred question 
• No. 399 asked by Mr. Lalchand Navalrai on the 15th March, 1940. 

RAOIAL DI8CRIlflNA'llION IN THB ~ l  OF GUARDS' RUNNING ROOM8. 

(a) The atatement. below give the infonnation required. 

(b) Such difference as e:liats between the equipment of European and Indian 
Running Rooms is due partly to the fact that the European ~  rOOma are intended 
for guarda in higher grad .. and partly to difterencea in the mode of living of the 
communitiell. 
(d) The anawer to the fil'lt part ill in the aflirmath>:e and the other parts do ~ 

arile. 

Scale 0/ /vrnitwre, crockf:ry, cutlery, etc., lor the Eur()peQ1l Running Roo1fl.8 011 N. lV. 
RtnlVlllY. 

The lower figure ill intended for the Rwming Room required to aooommodate 1 to a 
men and the higher figure for thOle required to aooommodate 10 to U men. . 

Name of article. 

Almirah, office, wooden .  .  .  . 
Pillows IoIld blankete and oovel'l for mattreu • 
PillowlI, pillow 0_ and-sheets 
Mattreeaee 
Bed. newar . 
Board. furniture list 
Ohairs with arms 
Chain without arms 
ChainJ._y . 
Clock, round OIoIe . 
Cloths, liable ordinary 
Table napkiD8. . 
Commode8 on iron legll 
Glass, looking. . 
Grating for bath room8 .  .  • 
Lampe, burner, brau with C. I. S. stand 
Lamp for ballh rooma 
Lamp for kitchen .  . 
Lock, iron. galvani8ed, 2, i 
Matt;ing. coir. •  . 

POIia, ohamber . 
Pote, oommode . 
Poultry oec-. 

17 

Number 
of 

artiole. 

6 to!, 
12 to "8 
3 to 12 
3 to 12 
2 

" to 12 
1 
2 to 8 
I 
6 to 2" 
12 to "8 
Ito" 
1 
1 
2to6 
1 
1 

2to6 
1 to" 
Ito! 

Remarks. 

Locken should be provided. 

For each bed room. 

For each room. 

For each bath room. 
~  

1 for ea.oh room and OBe spare. 
For each bath room. 
For each kitchen. 
As required. 
As required for number of 
rooms allotted. 

B 
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N1II11bu 
Name of article. 01 Remarkll. 

Raoka fDr haM • 
~ ..... ' 
~ ~~ .•• 
Stand for chilamchi and towels 
Tables without drawel'll 
Stands for chamber pot 
Table, dillinJ 
Table, dreMing 

Table, cook .  . 
Tube, iron, galvaniaed 
Tea p<ltll. • 
T()wels, wash hand • 
Wash bnd buin-. A. W. 
Wash hand JUgs, A. W. 
Wash hand brush diabe.a 
~ e es forcroclcery 
Boards knife, t'leaning . 
Board, pastry chopper, meat 
HGtelllle • 
Grid irons 
Kettles, A. W. 
Knife, cook 
Meatufe .  . 
Mortar and pestle 
Frying pans •  . 
Pote, cooking, A. W •. 
Spoons, cooking 
Tin opeDen 
Pins, rolling 
Stone, curry 
Beain, sugar 
Butter potll .  .  .  . 
Cupe and.-oers, tea and co&e . 
Trays for tea cups 
Milk jugs, glass . 
Water jugs •••• 
Egg cope .  .  .  .  .  . 
Dimes, vegetablee, curry and pudding • 
Plates, ch_, deaMrt, diQDer and IIOGp 
Dishes, soup 
J arll, pickle 
Cruet stands •  .  •  . 
Forks, deeaert, knife, deaaert and table 
Knife. fork, carving and bread 
Butter knife and tout rack 
Spoons. d...-t and table 
SPOODB, mU8tard and salt 
SpcMm8, tea 
SPOODB, e. 
BaIt oelIeI'II 
Tea pot.a. . 
Tumbloen, RIua 
Parae, bl'&8l1 . 
Mincing maohiOl! 

~ e 

COI'kaerewe 

article. 

Ito' 

hoi 

}lt03 
lto2 
1 
1 

I 
Ito' 
2 to.8 
lSI to 68 

t:: 
1 
1 
I. or 2 
Ito. 

. }l 
2to3 
lor 2 sets 

\ 
For MoOh room. 
For ~ d--. I'OCJID or 
accorcling to number of room. 
allottoecl for cbd, ..... 
For each cook. 

For each cook. 
For each clininJ 1'OOD1. 

For each cook. 

2 For each cook. 
I to 2 
I For each cook. 
I For each kitchen. 

}I to 4-
12 to SO eeta. 

}2to8 

6 to 18 
Ho4-
6 to 18 
I to 4-
Ito2 
I to 4-
12 to 36 
lto2 
I to 4-
12 to 88 
2 to 4-
8toU 
8 to 18 
2 to 4-
2 to 4-
12 to 38 

}uO! 
Ito 8 



STATBIIBNTS I.ID. ON TIl. 'l'IABLB 

Name of article. 
Number 
of 

article. 

Iff 

Remarks. 

Almlrab, wooden, ofttce Lockers or cupboardl Ihould 
be providecl. 

Pillow 08.181 and blankets • 
Pillowl and oots, moonj or Itring 
Benches, iron legged . 
Boards, furniture lilt . 
Board, lign or notice . 
BO:ll:es, wooden, deodar 

.. 

Buckets, iron, galvanized. . 
Chain without ann" or stools, wooden 

e ~ m  '. 
Gl88f18S, looking . 

6 to 2" 
3 to 12 
I to 3 

~~  
2to4 
3 to 12 
3 to 12 
I to 3 
I Lamp, burner, brass. 

Lock, iron, galvanized, 2· 
Hat racks .  .  . }  I to 2 
Stands, woodfin for sarabis . 
Tables with drawen I to 3 
Bake, iron or tawa I 
Knife, cook I 
Meat safe . I to 2 
Mortar and pestle I 
Karabi, iron, fD"all 1 

In each room. 
MreqWnd.. 

For each oook. 
Ditto. 

For each aeok •. 
Ditto. 

Pots, cooking. • I to 2 sets 
Spoonl, cooking, brasl 2 For each cook. 
Stone, curry I Ditto. 
Pin, rolling 1 
Thalias, braa 1J:1 txt 1'2 
Katoras, brass 
Paratl, brass I to 3 
Axes, country I to 2 
Mugs, brals . 1I to 12 
Pots. braes, latah 2 to e 
Spoons, toa • 3 to 12 
Cups and saucers, tea 4 to 16 
Tea pots. • I to 4 
Ketthlll, A. W. 1 to 3 . 

(China plates lor rice to be provided in all Indian RunniJig Rooml to the extent of 110 
per cent. of the maximUD;l number of men using the Running RooDl ll m l l~y  

Beak oj furniture and crocltef'1/, m ~ for MultammedG" Runni", RoomII 11ft lIIe N. W. 

Name of article. 

AlmRh woocIeft, otBee 
Pillow CBIIeI and blankets. • 
Pillows and cots, moonj or atring. 
Benches, iron lemred. .  • 
Board, fumitureJiat. •  • 
Board. sign or notice . 
Box, ~ deodar . 
Buoket, iron, galvanized. .  . 
ChaiJ'll. without arms or atooIa. wooden 
Durriea. '.' • .'. • 

RailtoGy. 

Number 
of 

article. 

etoM· 
3 to 12 

Remarks. 

B2 



LEGISLATIVB A8SBMBJ,Y [11TH F&n. 184J 

Name of artiole. 

GIaaIea, IooIdDs 

Look. bon. pivanisecl, r 
Lamp. burner, bI'U8 
Batmokll •  • 
Stands, wooden. for 80rahia 
TabJea without drawers 
Bake. irons or ta .... 
Knife, cook 
M.taafee . 
Mortar and pestle 
KarahiB. iron. IIDIalI 
Pote, cooking. A. P. 
Spoons, cooking •  • 
Stones, curry. withoa$ mutter • 
Thalia. copper and katoraa, copper 
PiDII. roWDg with obalda. . 
Para •• copper . 
Spoooa, tea .' 
Altee. country. • 
Po •• copper. with apout 
Cupe and eau08rll, tea 
T.pote . 
Kettlea, A. W. . 
Tumblers . 

Number 
of 

article. 

lto3 

I 
Ito' 
}I to 3 
Ito' 
I 
Ito! 
1 
ltoS 
I to 2 &eta 

Remarks. 

Or aooording to Dumber of 
m ~  

As required. 
In each room. 

For each oook. , 

For each oook. 

2 For each oook. 
lto 2 
,to 16 
Ito! 
lto3 
a to 12 
Ito! 
Ito' 
,to 16 
Ito' 
lto3 
a to 12 

N.B.--OliDa plates for rice to be provided in aD Indian Running Rooms to the _tent 
of 50 per oeot. of the maximum Dumber of men UIIing the Running Room aimultaQeoally. 

Information m ~l in reply to part (d) of unBtaTTed question No. S a.ked 
by Mr. Lair-hand Na",alrai on the 5th No",ember, 1940. 

ExCESS PAYMENTS BY TilE EMPLOYEES OF THB NO,RTR WBSTERN BAn,WAY TO 

'fln: R'Il.WAY MEDICAL STAIo'F. . 

(d) The aUeDtion of the Government of India ..... first drawn to the matter by 
the queetion refert"8d to by the Honourable Member. 

InfoTmation pronN.ed in Teply to unstarlfJd qU6ltion. NOB. lO, 11, -part (0) 
. of 16, S2 and 27 a.ked by Dr. P. N. Banerjea on the 5th November, 
1940. 

DELEGATION OF POWER TO MAKE FIRST Al'l'OlNTMRNTS IN NON-GAZETTBD 

POSTS ON CEaTAdN STATE RAILWAYS. 

No. 10.-ln reept'Ct of all grades of nOD'gazetted atat!. Complne iafOt'lllatioll 
concerning the dates of: "ueh delept.iou i. DOt available. 

OUDBS FOR .WHlcn DIRECT ~  IS ClONRIDERED DKSIRABLB OK 
CERTAIN STATE RAILWAYS . 

• 1Vo. 1l.-Tlae information i. given in the appended .tatement. 



Railway. 

Eutern Bengal Rail. 
way. 
East Indian. Railway . 
Great Indian Penil18Ula 
Railway. 
North Western Rail· 
way.. 

STATBIIDTS LAID ON TIIJI TABU 

CategorY. 

Guard .. B claas 

Grade. 

RII. 

~ s  

GuardB, Grade I. . 100-10/2-120 
No de.flnite srades have been fixed to which 
direct recruitment ill to bemade. 
I. Guards ~  • 

2. Ticket Collectors . 
3. Special Ticket Eumi. 
uers. 
•. Nul'll88 . 
IS. Ward keepers 
I. Chemists . 
7. Clerks . 
8. Stenographers 

l~l  . 
100-10/2-120 

160flxed . 
100-10/2-120 
230 fixed . 

~ s l  . 
100-10/2-120 

21 

Date of Szatioll. 

21rd March, 1938. 

December. 1937. 

9th October, 1937. 

Ditto. 
Ditto. 

Ditto . 
Ditto. 

17th May. 1938. 
Ditto. 

27th April, 1939. 

SUBSIDIARY RULB@ KADE B\, TaE GEJr.L1BAL J\.!ANAOBRS IlP CE,RTAIN STAT. 
RAILWAYS ANn l~  OR MODJl'lOATIONS IN TBB)(. 

No. 16-(.) Particulars of tha .ubUdial'J Balea eo far mad. by the General 
M.nag .... of "tern Bengal, E •• t IndiaD, Great. Indian PeniDau1& IWd North 
~ •• terD Railw.y. have be.n e ~  but .. they run to great le ~ ~ would 
10 many caaea conv.y no clear m.anmg .p.rt from the main mi. WIth which they 
are printed, ~ ia not ~ e  to Iny them on thatabl. of tha Honae. Th.,. OlIn, 
bowev.r, be lDlpected In the office of the e ~ y to the Ra.il_y Board. Som. 
of. tha rul.s made by the General Man.ger, North Weat.m Bailway, in CUDDection 
Wlt!1 the recruitment and tr.ining of Non· Gazetted Ita!, are contained in th. 
C.lend.r of the Walton Trninina School, 1940, a copy of which ia in the Lihrary 
of the Houlle. 

DISADVANTAGES OF TRB STAPP OF COMPANY·HANAGBn SECTION OF  TDB EAST 

INDIAN RAILWAY TRAINED .'T THE RAILWAY SOlWOL OJ' 'rBANSPORTATIOY, 

l ~l  

ilio. tt-(a) No, except that staff of the old Oudh and Rohilkund who had 
pasled the good. examination at th. old Oudh and Rohilkund training IIChool At 
Chandllusi were not r.quired to pay any furth.r ex.mination on that .ubject. 

(t.) No; Itaff appointed after the lat January, 1925, to the combin.d undertaking 
were train.d at the School of Transportstion, ChaJld.uai. 

(c) Yea. 

(d) No, but staff who had not already qualified were required to p&lll the 
examination befo!'e they l'ould be promoted. 

(1') As the coursea at ChandaUBi .chool after the 1st January, 1925 do not afford 
instruction to the standard required in Good. and Coaching duties, It" are reqnired 
to pau the Good, Accounta Enmination before they are promoted, irrespective of 
whether they have attended courRe. at Chandauli or not. 
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t)llWULAB b.T.ueT.ON8 POR GRAN'!' 01' GRATUITY TO Noli'-GAllItrrJllD BTAPI' 

,  , ·IN LUOKNOW DmSION OF THE EAST INDIAN RAILWAY. 

N.. n.-(a} TIM Divi.iooal illperint..tdent, LllckllOW, Deued DO eiroalar bearia, 
~~ .. l~m~  .. ~  date .citeJ by t·be Honourable Member, but. a letter bearing t.hia 
~ mbe  and date ~  ~ e  to one employee. Aa regarda the lat.ter part, a gratuit.y 
18 granted at the dl8Cretlon of Government .. a reward for good, e1Icient and 
~ ~ l service. This i. not a matter ill which it is pouible to prelcribe any 
l ~ l ~  ~ Ge!leral Manager il competent to withhold a gratuity in whole 
or 10 part If ~ h18 opllllon the employee" aervice haa not. bee1l\ of this uatun. 

'. (b) TheN i. no provision of the kind ref.ned to by tbe Bo_uraW. M.m-- '11 
the State Railway Eat>lbUahment Code . 
.. (e) Does 'lot ariMo 

Information promiBed in reply to part (d) of BtaTTed qUe.8tion No. 15 uked 
. .' by Dr. Sir Ziauddin' Ahmad on tIle 7th November, 1940. 

SAVINGS DUE TO PA,RTIAL ExODUS TO SIMLA. 

·.1!he foUowi8lexp'3ndit.ure .was incurred on the move to Simla by civil department. 
of the Government of Iodia in 194.0 as compared with that Incurred in 1937·38: 

.r·, 

Expenditure 
em ~  in 

II&(). 

(Ij l ~ l e and oaI'riage of 2;19,950 
reoonls at the m~ of each move 
from Dalhi to Simla and _8.,.,..a. 

(!) AlIcnranoee. .  . .. 1,95.0'6 
. (S) Hiring oC private buildingw for oftloe 3,76.7 
.. accommodation. 
. (4) Trau.it, of I!laily ~ bag. bet_en 54.,950 
- . Simla and Delhi. 
(8) Telephon., trunk oalls .4,897 

Total 5,98,610 

Expenditure 
in 

1837'31. 

4.88,130 
33,820 

11,12,759 

~ 
or 

---Saviag. 

-2,VO,889 

-2,93,08. 
-301063 

+54,960 

+",89'7 

-5,14,149 

NOTB.-While the apparent saving was RI!. 5,1 •• 149 the real saving W&II greater for 
the reason that the 1940 figures include the coat of the Supply Department and increaaee 
,iD-the .taft' of the Dafence and· other .Departments owing to w.ar conditiollli. 

bdormation pTomised in Tep:y to BtaTTed question No. 48 asked by 
. Mr. Mullammad Niauman on ihe 12th November, 1940. 

WANT OF SHUNTING FACLLITIBS AT BUKBTIARPUR JUNCTION OF THE EAST 
INDIAN RAILWAY. 

fa) (i) I underatand tbat it i. only tbe work train in the Down direction which 
is ~  times detained at Bukhtiarpur. 

(ii) Work tl'aillll are occa8ionally stabled 011 the section. Tbis, however, i. at tim .. 
tbe r8ault of beavy work at atation, other than Bukhtiarpllr. 

(iii) and (iv). No record of thie ia now available. 

(v) I uuderatand the queltion of improving yard .faci1itiet it under con.idera. 
tion and, if t. expenditure is tbought jUltifled, tbe work will be included in the 
prograDlJlle fol' ~  

(b) No. 
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In/otmtJtioa promised in reply to starred question N,o. 56 tJ.ked by 
Mr. Lalrhand NavtJlmi on leth No"ember, 194() 

COMMUNAL CONSIDERATIONS IN THE PROMOTION OF GUARDS FROM GRADE II 
, TO GBt.DB HI ON THE NORTR'WESTBRN RAILWAY. 

(a) 16; 10 Mualims, 2 Hindu, 2 Sikhs, 2 Anglo·lnm.u. and Domiciled EuropeaDl. 
(b) and (c) There was no gellel'sl1i1t giving aeriiority; the men were eelected from 

among liN .. t in by Divisiooal Superintendents. 

(d) The' answer to the firat pari is in the negative, the latter part does not arise. 
(e) Promotion from grade II to gracle III is made by selection. 
(f) None, .. promotiOll8 are not made 011 commwal conaideratiou. 

lnJ07ma-tion promi,ed in rsply to part (b) of BtafTedqueBtion No. 68 Q,lk6d 
by Dr. Sir Ziauddin .4hn&ad on the 13th November, 1940. 

CS.PLAINTS ABOV'l' THE TItEATMENT OF PATiBNTS IN TIlE IRWIN HOSPITAL, 

NEW DBLW. 

: (b) The poets of Chief Medical Officer and Civil SUJ'IIOIl, Dalhi, and AdditioDal. 
iJivil SU1l8Oll, Delhi, are r_"8d for ofBcera of the lDcti .. Medical Service ~  
_d apJlOlntdDeuts Ito tbeile fOIta lin made by the Governor Geaeral in Council. 
Appointmenti of Aaiatant Sur,lOn awl BOIIOl'aI7 11__ OfBcers are made, by 
4he Chief Commi .. ioiler; Delhi, on' the ~e  of tlRt Ohief Mellialtl 
Officer and Sltb-Aiaiatant Surgeant, BOIiae Slll'g_ and PbyliidaDI are appowted 
by the Chief Medical Officer. The post of Radiologist is a tenure appointment IIIld 
is filled by an officer of the Indian Medical Department. 

In/ormation promised in reply to parts (a) and (b) of ,taTTed question 
No. 99 and starred question No. 100 asked by Dr. Sir Ziauddm Ahmad 
on behalf of Mr. H. A. Sathar H. EBlak Sait on the 16th November, 
1940. 

, MUSLIM OFFI('ERS EMPLOYED BY THE CALCUTTA PO,RT 'hUST. 

No. 99-(a) On t.be 31st October, 1940, 252 officers held POlta on a mazimam. ulal'1 
Of Rs. 500 and .bove per meJlIMtm. Three were Mnalima. 
(b) 88 officera were recruited to such postl from 1924·25 to 1939-40. Two Weft 

Muslimil. 

SCHOLARSIlIPS FOR SPECIAl. TRAINING GIVEN BY THB GOVERNMENT OF INDIA 

OR THE CALCUTTA PORT TRUST. 

No. 1oo . ..;...(a) The only candidates aSli.ted by t.he Calcutta Port Commi .. ionerI 
are workshop apprentices. These apprentices receive a Imall pay duPing the pfriod 
of training,  and the Commi .. ionerl pu.y their feel for evening cia.... at the Oal-
cutta Tectinical School amounting to RH. 9& per apprentice per aDDUlil. 
(b) Yes. One of j,he preeent apprentices is a Mua1im, Ex "Dufferin" Engineer 

c:adet, who il in receipt of a Goverument of India Marine Engineering Scholnrship. 
Anot.her Muslim apprentice left. on 1st October, 1940. but .. he, had already com· 
pleted a courae at Sibpore College, hil at,teudance at the Calcutta Technical SchClOI 
wu dispensed with, and the que.tion of payment of feel did not ariM. 
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IAformation pTomi •• d in Teply to .taTTed queetion No. 103 &4ked by 8"aikh 
B4fiuddin Ahmad Siddique. on the 16th No.,.mber, 1940. 

RBNT BBOEIVBD FROM INDIAN STALLS BY THE ASSAM BENGAL RAILWAY. 

The total receipt. from t.he vllldiD. oontraat. for .w.u. ali the AIIUIl lIellpl 
:aailway, for the laat three yeara are: 

108'·18. 
Ra. 

I'JUe 

\. 1939-40. 

'.Ba. 

HI,'" 

InfOTmation pTomjRed in Teply to unataTnld que.tion. No •. 61, part (eI) 0/ 
52, 53 IIJnd part (b) 0/ 66 alked by MT. Muhammad A_haT Ali OK the 
16th NovembeT, 1940. 

BULBS IN RBSPECT OF PAY AND ALLOWANCES, PROVIDENT FuND, ETC., ON TeB 

OUDH AND ROelLKHAND RAILWAY BBFORB AND An. AMALGAMATION, 

No. 61.-NOD.gazetted .taft appoiDted between lit Janauy, 11115 .. d m.t 1Iareh, 
1931, are all govemed by the appropriate aectiollJ of (i) the State Rair.ay Eatablish· 
m.lDt ~ Volum81 1 and II in matten of Pay aad Allowance&, 'Prorident Fund 
and Gratuity, Leave, Transfer and'Medical Attendance, and (ii) the State Bailway 
Code for Engineering Departmeat and .. I.dlan Railway Dreu Beplations iD 
reepeot. of BOUie rent and clothing. rupect.ively. A. rllarda the School f_. ataft 
appoiDted on the East Indian Railway .,. upt.o 10th June, 11115, .. aIM u.c.. 
~l~ e  011. the amalgamated .,.«-bet_n lit July, 1& and 311t JanurJ. 
lM, are aoT8'lled by the old .... Indian Railway Rule. and the reat by the ra_ 
iB the 8t.at.e Railway Eatablilhment ('.ode, Volume I. Tbe aet.ual grades and •• 
are not. embodied in nl •. 

CIVIL SUIT BY AN EMPLOYEE DECREED AGAINST THE NORTH WESTERN RAILWAY. 

No, 51.-(s) The anaWel' to the firat part is in the sftlnnative; the latter part 
does not ariM. 

ALLBGED SAJ..E OF USED RAILWAY TICKETS. 

No. 58.-1 bave Hen the article  referred to. 
(a) The t.ieket collector conC8med wa. pro .. euted by the Government Railway 

Pohce on their own init.iative and no enquiriel were made by tbe Railway AdmiD. 
~ into tbi. cue. 
(b) AI ~e matter WII not enquired iDto by the Railway Adminiatratrion, .thia pan 

doeI not anse. 
(e) The ca .. wa. conducted iD Court by the Govemment Railway Police. 
Jd) The tickets were in the cultody of t.he police. 

COLLECTIVE l ~  OF WATER RATES ON POSTAL AND TELEGRAPH 

OFFICIAUJ OCCUPYING GOVERNMBNT QUARTBas IN SIMLA. 

No. 66.-(b) Particulars of the excess water charges iD relpect of· the quarters 
attached to tb8 Central Telegraph Office, Simla, .how tbat in no month did the 
tot.a1 excel. water charge exceed the a_ed water rate for the whole year. Tbe 
ex,..... water charg. varied from RI. 30 to RI. 210 per month during the period 
4th April, 1940 to 4th October, 1940, while the ....... d water rate for the whoLi year 
11'1:.1 Ra. 346-14-0. But II, in the ('..ale of lOme of the quarten water charges were 
diltributad with regard to t.he .ize of the family of the occupant, the relult. WIWI 
.. at lOme tele("aph oftlcial. did pay, in lOme month., by way of exCtllI water charp 
more than t.hell' share of the a ...... d water rate for the whole year. Orders are 
being illl1led that the excel8 wuter charge. should, in future, be allocated on a 
800r area buia. 
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In/ormation promi •• d in reply to unatarred queation. 
to (e) of 74, 78 and 85 a.ked by Bhai Pa1'ma 
November, 19M): 

No.. 72, ~ (a) 
Nand on the 16th 

SANCTIONED STRENGTH OF THE TRANSPORTATION INSPECTORS IN THE MORAD-

ABAD DIVISION, EAST INDIAN RAILWAY. 

No. 71.-(a) and (b) The aanctioned and aL'tual nNngth of TranaponatUm and 
Commercial I118pectorl on t.he Koradabad Diviaion of the Eaa Indian Railwa7 on 
31.at October, 1940. waa u followa: 

(i) Tranaportat.ion Ioapect.ora ()Iov_at.) 4. 

(ii) Tranaportat.ion In.pectora (C-ommerciall II. 
(iii) Tran.portation In.pactol'll (Commercial and Kov ... eat. aombiDed) 1. 

(iv) Claim. In.pectora 2. 

(c) Th. four Tranaportat.ion In.pect.ol'll (Movement) are lin charp of aU Trao. 
portation Movement work on their aectiODl, the Diviaion being di'(ided bato roar 
aectiooa for thia purpoae. Each of theae lD.pectora atteada a'" to the Commercial 
work at the majority of road.ide .tatinoa on hie IIIICt.ion. 

The Divi.ion is divided into two Commorcial aectiona, each in aharge I)f a 
Tl'IUUIpo,:tation Inspector (Commerciall. and theae. Inapectora are raponaibl. for the 
commercial work at .eltlC'ted huay alationa on thelr MCtion .. 

. ~e Tr&DIportation Inspector (Commercial and Movement combined) il po&ted at. 
dlVlllona.l headquartel'll ~ the purpoae of conducting apecialiaed enquiriu into either 
commercIal or transportation mattel'll aa occulon an.. • 

. The. two C!aims. Inlpector. are each in charge of a lection, and are reapGDlible 
m~ ly for. mVlltJgatmg AIse.sing, aud aetiling claiml calea. but alao have A few 

road'lde Itatlons allocated to them for the purpotle of commercial inapection. 

d• ~  ~ e has been no change in t.he strengt.h of theae IMpectol'll on the Moradabad 
IVI.lon IlnCII 1938. 

INTRODUCTION OF SENIOR REFRESHER COURSB FOR ASSISTANT STATION 

MASTERS ON THE EAST INDIAN RAILWAY. 

No. 7 •. -(a) 3rd February. 1939, for the Railway al a wbol .. 
(b) Senior A .. i.tant Siatioll Masten' Refrel'ber Cou,... e ~ held at. the Rail-7 

Schoo) of Tranlportation at ChandauBi on the followinlt datea: 

From 3rd February. to l!3rd FebMl8ry, 1939. 
From 12th April. 1939 to 2nd May, 1939. 
From 9th May. 1939 to 29th May, 193f)' 
From 6th June, 1939 to 26th June, 1939. 
From 9th November, 1939 to 29th November, 1939. 
From 6th February, 1940 to 24th February, 1940. 

From 28th February, 1940 to 19th March, 1940. 
From 18th April, 1940 to 8th May, 1940. 

From 12th June, 1940 to 2nd July. 1940. 
From 26th November, 1940 to 16th Dl'cember, 1940. 

(e) The follow in" 1,lIallull'. have "fen laid down for the Senior A .. istant Station 
Maatera' Refresher Coarle : 
I. f'f'tlfIIpM'f4tiota. 
General and Subsidiary Rule Book-chapters I to VI complete with aelect. portion a 

of chapter VII and complete chaptera IX, X and XI. (With corresponding order. 
from the standing order book). Block Working Mauual-complete. 
Accident Manual-rulEls 1 to 22 and t'ule. 30. 31, 38 to 63. UIIII and method of 

preparation of different forma. 
Interlocking and cabin working. 
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PaaKcal Vaia paIIiDg 1a t.he model 10.. with the opeS_ of liDIle aDd 
daablelin. bhlak iDatnDiaeDta, .-full clemonatrat.ion ani practice in ibuntiq 
t.rabla at cliftereDt. cl.... of Itationa. Elements of vacuum brake IYltea1 with 
act.ion of reI... valve nnd pauenger alarm apparatu.. . 
II. Co-.rciDl (CoacAi",). 

(i) C'-oachi.ng Tarilf-L R. C . .A. 
.(0) Conference BegulatioDa-lelected portions onl),. 
(iii) U... and method. of CODIUltiDg 4ilferent reference boob, e~ 
(iv) I. R. C. A. Rf'd Pamphlet. 

(v) E. I. Railway time table and ~ l e  

III.' Telt.gmp/l-v. 

Te1egr.pb traffic rut.. and· replaUcma. 

(d) The appended .tatement giv .. the qualifications of the three Instructorl who 
~  Sen_ ~ M .. ten' clau at the Railway School of Trauportation, 

~~  All 8enior A .. iatant Station Mutera, Controlllll'll, A .. i.tallt Yard Muten. 
Platform A .. iatanta and Guardl. 

EAST INDIA.."'i RAILWAY. 

Rsilway qualifications. 

Aoademic qualifica-
tions. Examinations passed. 

No.1. Passed Senior (1) Guard 
Cambridge. 

No.2. B. A. 

(2) Assistant Station Master 
(3) Control •  . 
(4) Lower ~ Audit 

(5) Senior Goods Audit .  • 
(6) Chan<iausi Rsfresher Coune 
twice with Honour!! in Trans-
portation. 

(1) CDaChing with credit 

(2) Lower GoodR Audit 

No.3. Studied upto (1) ~s  Station M.er 
Matric. 

(2) Coaching 

(3) Goods 
(4) Telegraphy. 
(5) COIltrol. . 
(8) Goods Accounts (Lower ltand-
M'd). 

(7) 8ig_lIen Rllfresher Ooune at 
Chandauli. 

(8) Duplex COUf'l!e at Chandauli. 

Practical experience. 

Worked in following capaci-
ties ; 

(1) Asaiatant Yard Muter. 
(2) Guard. 
(3) Assistant Station .... 

ter. 
(4) Station Kuter. 
(IS) Trall8portatioD Ill8pac. 

tor. 

(1) Travelling TieJr,et Eza-
miner. 

(2) Orew-in-oharp. 
(3) AIa_tant Line Inspec. 
tor. 

(4) Clalma Inspecto,. 
(1) ~  Stetldn Ku. 

ter. 
(2) Assistant Bead Signal. 

ler. 
(3) Bead Sii_Uer. 
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CADRBS OF GUA&DS ON C_TAIN STATE RAILWAYS. 

, No. 71.-( .. ) and (b). The attached ~ m  ai'V:ea Inch information ... i. readil". 
.... lIable. 

(c) On the East Indian. Great Indi .. n PeniniuJa .. nd North Weatem Bailw .. ra 
promotiona .. re m .. de .. ccording to aeniority ceapled with fitnell and on the :r...tern 
Beng .. l Rail_".. b". selection. 

(d) No maxim .. and minim .. have beea ~  

C.tegor7 
of 

,guards. 

ActUs 

B Claas 

C Claas 

Grade I  . 
GradeD. 
Grade C  . 
Grade I  . 
Grade I  . 
Grade II 
GradeB. 
Grade A  . 
Grade II 
Grade II 
Pilot Gu .. rd", 

Gunner Guards 

Scales or pay. 

•• 
Re. 

Ea.wn B.,.,,,z ~  

45-c;.-:..100 (Old). . 
3Q.-o3---46-6-60 (Reriaed) 
1 lQ.-oI O-S! 10 (Old) . 
65-5/2-85 (Revised) . 
100-10/2-120 (Revised) 

105/11O-J0-210 (E. I.). 
140-10-210l 
100-10-130 O. and R. 
90-10-180 ( evised 1928) 
100-10/2-120 (Revhled 1934) 
46-6-100. .  . 
60-5-80} d 35--5--55 O.an R .• 

3G-5-.70 (Revised ~  • 
30-3--45{5--60 (Revised 1934) 
130-10-210 (E. I.) .  • 
'l20-Hl-180 (Revi8ed 1928) • 
100-10/2-120 (Revised 1934) , 
85-10-125 (E. I.) . 
85-10-U5 (Revised 1928) . 
30-3--45{5-60 (Revised 1934) 

'. 

~  Aota.l 
...... h (p8I'DlADeId) 
011 on 

31_ Oato_, II. October, 
1940 'liNG • 

316 

86 77 

503 (a) 

648 713 (b) 

66 53 (a) 

91 82 (a) 

GreGt Indian PmifloftllG RailwaJf. 

Passenger grade 
A. 

Grade A  • 

170-16-10-15-210 (Old) 
160 (Reviaed). 
113-15--10-15-155 (Old) 
120 (Revised). 

GradeB. 

GradeC. 

GradeD • 

• 70--10-15--10-15--10--130 (Old) 
70-5-90 (Revised). 
50-5-70 (Old) . 
50-5-60 (Revised). 
35--3-50 (Old) . 
30--4-50 (Revised). 

158 

84 

359 

186 

43 

153 

80 

357 

lSI 

41 
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Sanctioned A.otual 
Category 
of 

guards. 
80aIee of Jl&Y. 

BtnIngtb (perm&D8Dt) 
OD OD 

31st October, 818& Ootobel', 
IIKO.  IIKO. 

Re. 

NonA WuIerR Railwarl. 
\ 

Grade IV ~ ~  (Old) 
Grade m  . ~~ ~  (Old) 
Clasa I. grade II 6f1-6/2-8li (Revised) • 
Cia. D, grade I 100-10/2-120 (Reviaed) . 
Grade II . ~  (Old) 
Cl ... I. grade I 86-6-60-6/1-80 (ReftIed) 
Grade I, 8ecoad ~  
~  

268 187 

826 773 

47 

t'" 'The shortap is due to men ha,.. been engaged .. parda, grade II. apiDa' 
~ le  in tbeee gradea. 

(6) The exceIIII is due to men having been engaged against vacanciee in bil_ gradM 
and temporary sanctions. 

Rlu.lBVING GUARDS IN CERTAIN DIVISIONS 01' TUB EAST INDIAN RA1LWAY. 

No. S.s.-(a) and (b) The number ofll&DOtioned and eotualpoata of' Re1ievingGuardII' 
on the various DivisioDa of the East Indian Railway ill .. foUcnn : 

Bowrab Division. 115 
Asansol Division . II 
Dinapore Division 12 
Allahabad Division 16 
Lucknow Division Nil. 
Moradabad Division Nil. 

Cc) Station Masters, .Aa8istant Station Masters, Controllers, InapectOl"P, etc. 

(d) On running duty in charge of traiDa. 
-----

Inf(lrmation promised in reply to staTTed questiO'l1Js Nos. 117 p4rt (4) (iii) 
and part (a) (iv), 124 and 136 asked by Sardar Sant Singh on the 18th 
November, 1940. 

OFFIOERS AND MINISTERIAL STAFF OF THE DEPARTMENT tn' EDUCATION, 

HEAI.TH AND LANDS AND ITS ATTACHED AND BUBORDINATB OI'I'ICES WHO 

MOVED UP TO SIMLA LAST SUMMER AND EXPBNDITURE INOURRED IN THE 
MOVE. 

No. 11'1 (IJ) (iii):-

Staff oal1ed to Simla for temporary 
duty. 

OJ/iM oj 1M Direclor General, Indian Medical 
Seme.. 

OneAlI8iatant 

Period of nay in Reuollll for gom. to 
Simla. Simla. 

15 day. 

, day. 

Indian Medical D .. 
partment Selection 
Board. 

• Required for tbe _ 
, mination of an ur· 
gent and important 
case. 
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8taff ..aJecl to Simla for "'poraq 
duty. 

.Tu ... 1940. 

DIM oj lIN DirIoIor GeIaeral. Intlia" MldioGl 
8-'oe. 

One Superintendent • 

ODe A._tim •• 

8 daya 

13 cia,. 

ODe AlBi8tant • • 10 claya 

One Superintendent 
Two AMistante • 
One Asadatant 
One AaWt&nt 
One Aaei8tant 
One Clerk 
One Clerk 
Two Clerks 

06*.0/ lIN 8u,...w Q",eral. 

One Clerk 
, . 

21 day. . 
111 dayaeaob 
19 days 
20 daya 
21 daya 
18 cia,. • 
17 da)"l • 
21 dayseaob 

3 montbe. 

BeMoIu for l0ing to 
Simla. 

Indian MedioaI. Ser· 
viae Selection 
Board at Simla. 

• ~ of port qua. 
natlll8 ponjon of 
the Public Healtb 
"'---:-:---' vv-.. ....... reo 
port and di8poeaI 
of other 1lI'pDt 
m ... 

• In oonneotion with 
urgent 08IM of the 
AU·India IDatitute 
of· Hygiene and 
Publio Healtb, 
Caloutta. 
In oonneotion with 
SeJeotion Board for 
_Jeotion of Indian 
JIedioal Service 
oJlloen for promo. 
tion. 
Work in oonnection 
with eeJeotion of 
candidate. (Mili. 
tary Medioal 
Students) for inter. 
view by 8eleotioo 
Board. 

• SeJeotion Board for 
the recruitment of 
oaodidatee AI Mili. 
tary Medical Stud. 
ents Cor Allietant 
Burseon Branob of 
the Indian Medioal 
Department. 

: lIn oonnection with 
· the meetings of the 
• Advisory Board of 
• the Imperial Coun. 
• oil of Agricultural · J ReIearoh and its 
·  . b mm ~  

In oonnection with 
mobilisation and 
otber matterl an.. 
jug from the war. 



swr ealJed:_ Simla-f • ....,.., 
du.,. 

JVL'I', 1140. 

06-0/ loW ~ GeMraI, India" MediGal 
8.,."... 

LllTJI ~  1941 

Peaod of nay in !tenon.' lor @oms to 
Simla. Simla. 

11 day. To eomplet.e the 
8t.at.iltiCll required 
regarding manu· 
faetule of Drup in 
India. 

One Aaliatant. • • 21 da,.. To t.Me t.he place of 
an AlPlt.ant .beent 
on tOUr. . 

0/1* oJ lite Surwgor GeMrM. . 

AVG17!r.1.', 1940. 

O:flee oJ"" DtrecIor General, 1M,,", JledlCGl 
S ..... 

2 monthl and 26 In eonneetion with 
day.. mobilization and 

other matt.erl ariJI· 
iDcfrom,-,.III'. 

17 day. Preparation of papers 
for the meeting of 
tbe Reeruitment 
and Appointment 
Board for the All. 
India ID8titute of 
Hygiene and Pub· 
lie R_ltb, Calcutta. 

• 30 da,.. For work in connee· 
tion with the reo 
cruitment of nUr&el, 
dentista, etc. 

ODe Clerk 

DJfCII oJ 1M ·1""";_ Council oJ ~ l 
BrMICIfda. 

One Superintendent. 

6 day. 

16 day. 

10 daY' 

9 da)'l 

Disbul'llement of pay 
and allowances to 
the Camp 0ftI0e 
. Eltablishment. . 
For work in connec· 
tioa with l'eCI'Ui$. 
ment of Den ..... 
and Nunes. 

. 1 In eonnectiOll ~ 

f 
the meetings of tbe. 
Governiq Body 

• of tlie Imperial 
Couneil ~  
tural Reaearoli _ 

J ita two IUb-eom· . mitteea. 
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StafF oalled to Simla for temporary 
duty. 

Period of stay Reuona for going to 
ia Ii..... Simla. 

8I:n'moD, IINO. 

0JIee oj 1M DireeIor fhtuIrtII, IfldiGft MfdtcGl 
Beme.. 

ODe Aaaiatant • 

ODe AuiBtaDt • 

0lles oj 1M Burveyor General. 

Two Clerka 

No. 11'1 (ta) (ill) : 

28 daya 

I month and II 
dayaeaoh. 

8eIMiaa Bc.N on 
the 19th 8epeJD. 
ber, ~  

For work in oonneo· 
tion with the reo 
cruitment of Den· 
tiat.a, ~ etc. 

In oonnection with 
lIlObiJiut;ion ucl 
other matters aria· 
m, &om the war. 

Offi('ers and staft' e ~  dutiea at 
Simla and New Delhi. 

Period of duty duro Number of timee Mea 
ing the ooune of went to Simla. 
the 8euon. 

OfficerB. 

e ~ Dirertor General, Indian Medical 12 cJa,a 
Servlce. 

Once (belere hie mov& 
to Simla in June, 
1940). 

Assistant ·Director General, Indian Medical 3, I and 3 daya. Tbriee (before hia' 
Service (Stores). move to Simla in 

June, 1940). 

Oftlcer on Special D1,Jty in the office of the 7 daya 
Director General, Indian Medical Setvice. 

Chief Advisory Chemist • Ii day. 

Assistant Director General, Indian Medical 3 and 3 day. 
Service (Addit __ l. 

Onoe. 

Once (before hi. 
beiBg permitted to 
recess in Simla ia 
June, 1940). 

Twice. 

Oftloer Supervisor, 01l)('e of the Directe,r Gen· 6, 6, 6 and 7 days Four times. 
eral, Indian Medical Service . 

.Auiatant Public Health' Commissioner with 19, 7 and 28 days ~ ee  
iIIo Government of Indi •• 
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0fIl0en and .taft' ~ d ..... at 
Simla and New Delhi. 

PeriOd of duty duro Number of tIimee MOb 
iog the oourae of went to Simla. 
the 8euon. 

AMilltant Agricultural Expert, Imperial ~ and 8 days 
Coancil of A8riaaltJural Reaearoh. 
A.aaiatant Animal Husbandry Expert, Imperial II days 
Council of Agricultural ~  

81Gff· 

One Superintendent (OlBce of the Director 8 dar. 
General, Indian Medical Servace). 

One Superintendent Ditto. 12 and Ie daya 

0 .. ~  (OfIlce of the Imperial II and 10 day. 
: :.; Council of Agricultural Beaearch). 

0 .. Aui8tUlt. (OfIlce of the DiI'tIotor General, ~ day. 
Indian Medical 8ervioe). 

Twice. 

Once. 

Once. 

Twice. 

Twice. 

Once. 

One Auiatant 

One Auiatant 

Ditto 3, 3 and 9 days • Thrice. 

Ditto 7 day. Once. 

One Auiatant 

One Aaaiatant 

Ditto 12 and 20 days Twice. 

Dit.to 10 ,!8 and 27 daya ThriDP. 

One Auiatant Ditto 6 days • Once. 

One Auiatant (OfIlce of the Imperial Coun· 18 and 9 daya • Twice. 
cil of Agricul*ural ~  

ODe AMilltant Ditto 18 day. 

One AuilItant Ditto 19 days 

0 .. Alaiatant Ditllo 20 days 

One Aaaiatant Ditto !I days 

ODe Auiatant Ditto 9 daya 

Ou Cl_k (0fIl0e of Dinetor a-..l. .1 day. 
Indian lIedieal 8erriee). 

One Clerk Ditto ~ y  

One Clerk Ditto 17 days 

OuC_k Di'to 2' day. 

ODe CIwk (Oftloe of the ~ l 
of Ap-iculiural h). 

17 days 

OneOI_k Ditto ledaya 

OneClerk Ditto 21 and 9daya 

One Clerk Ditto · 21 day. 0 .. Clerk Ditto · 9 days ODe StleDopapher (Oftlcie of the Direcior 
a--.l, Indian Medical Service). 

12 daya 

One Stenographer (OtBce of the Imperial 
Council of Agricultural ReMerch). 

I'da,. 

One StIeDojp'apher Di*to · 10daya 

• Once. 
Once. 

Onoe. 

• Onoe. 

• Onoe. 

• Once. 

· Once. 
Once. 

Once. 

· Once. 
Once. 

Twice. 

Once. 

Once. 

· Once. 
· Once. 

· Once. 
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.FAILURE TO NAME OR LIGHT STREETS IN THE NAIWALA AREA ~  KAROL BAGH, 

DELHI. 

No. 186.-(a) The Itraet.I baTe Dot. 10 far beaD .. med, but they bave beaD giftlt 
Dumben. The maiD .treeta have beaD proYided with eIec:t,ric light. i the bye·laDaI are 
lit. with breNne oil lampe. 
(b) No complaiDt. appear to have been reoeb:ed' br the Jooal authorit.,. 
(c) The Delhi Mlloicipal Committee already ha. the matter under coOlicieration. 

Information promi.ed in reply to starred question No. 149 a.ked by Ha.ji 
Chaudhury Muha.mmad I'mail Khan on the 18th November, 1940. 

MU8J.lM REPRE8BNTATION IN om,a CLABBE8 01' SnVICB NOT TO DB AFJ'E(lTBI) 
BY HIGHER Pl\RCBNTAGE OF MU8LIM8 IN THE P08T8 OF DRES8ERS. 

(a) No. The poeta have been held by memben of other COIDlDunitie. from time-
to time. 
(b) Drelllri and VeteriDary In.pectora are inclllded under the .. me beading for 

purpoaea of communal repreaentation, but the high. percentase of MUllims in poets of 
dresBel'l hal not aJrected M1IIIlim reprel8Dtation in thi! rank of Veterinary lntpector. 
At preHnt f01lr out of 15 Veterinaty Inepector. are Mu.liDUl. 

III/ormation promi.ed in reply to un.tarred queBRcm No. 87 asked by 
M1'. Muhammad A_har, Ali on the 18th NOf1embel", 1940. 

RULES OR 'BYE-LAWS OF THE .DELHI JOINT WATER AND SEWAGE BOARD. 

(a, 28t.h July. 1937. There are no bye-lawJ .pacifically under I1Ib·aection (j) of 
aectioa 28. 

(b) 14th »-naber. 1937. 
(c) A oopy i. laid OD the table. 

(d) They were DOt publi,hed i the Act dOlI not require publication. 

(el AU matterl required by rule to be referred to the Board appear to have beaD 
10 referred. 

(fl Section 28 of the Act is permis,ive i there i, no que,tion of validating aD,. acta 
of the Board. . 

--
D1!ILHI JOINT WATER BOARD. 

R17LU roB. Rm17LATIOX 01' BUBIXII8B. 

1 .. The Board aball meet at such place and time as .hall, from time to time 'be 
determined on but Dot Ie .. than once a month. 

2. A notice of a meeting thall be sent or circulated to every memher Dot lesl than 
3 day, before the time fixed for the meeting. 

3. To every nqt.ice of a meeting .hall be attached a list of agenda, No bOlin ... not 
on the agenda Iha1l be CODIidered at any meet.ing without the eanction of the Preaident. 

4. The notice to attend a meeting shall specify the place, the day and the hour of 
the meeting. 

S. The quorum neceuary for the tranaaction of bOlin .. , at a meeting lhaU be three. 

6. No member may be repreeented at a meetfng by a prox,.. 

c2 
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7 . .AU bUline88 shall be conducted in· Engliah or Urdu. 

8. No motion if opposed lhall be entered &8 pa88ed until it ba:e!::i.J.ut to the vote 
uad aDY IIIUIDlber dilleDtm, 8haD be eDtitJed to b ~ biB DUlle • 

·9. No member except the proposer of a l l ~  shsll speak eore than ..,a,. except 
with permiuion of the President on that re80lution. Thepropoaer after heari.. all 
other. who wilh to apMk ma,. &pin addnII the BoaN. 
10. AD ot.her poillts of proce-du\'e at any meeting shall be decided at the dillCl'etion 

of the President. 

11. Any member may demand a week'l DOtice of any l ~ breqht up for coDli-
deratiOD ut. any meeting if such notice hal not already btoen g\VIlli. 

12. No important motiOD aball be diacuaecl at any meeting UDla.. notioe of tM 
I8ID8 in writ.ing aball have heeD delivered to tbe Secretary at I.-.three clear oJay. 
before lueh mHting. .. 

13. No relOlution duly carried shall be altered or reecindecl, ....aeYeD day.' 
"ce, tMt ita alteration or receasion il to be propoaed, lball be given to every IMIDher 
of the Board. 

. 14 The PresideDt may adjourn aD, meeting from time to time but no. bulineea 
shall be tranaacted at. an adjourned meeting ot.ber than tbe buailUlll left udnielled at 
tbe meeting from which the ~e  took place, un18s d.. notice that lueb 
bUliDe .. will be brought forward has beeD given. 

DELHI JOINT WATER BOARD. 

PIlOVIDII:NT FtJIfI) RuUII. 

1. In the following rule. :-

(1) "Salary" meanl monthly IBlary including acting aliowanCM, ltat Bot mcluding 
pel'llOJlII or overtime allowlncel or allowancea granted to. meet . lpacific 
expenditure luch &8 travelling, horae, conveyance, or houae rent allowancel 
or bonUi or onmmi-ion. 

(2) "Se.rvant" me ~ every whole time .arvant of the Board .. t.M pellD8DBDt 
. eatab1ilhment and every temporary aervant to whom the Soan( -1 by 
ReaolutiOD apply their rules. . 

(3) "Depolitor" meanl a aervant on whoae behalf a depolit ia made udv tile .. 
rules. 

(4) "Inte1'elt" meanl the interest which il credited ~ the Board to a suhlcriber'. 
Providend Fund account at ratea to be .. nct.ioned from time to time by 
the Local Gove1'lUllent. .. 

2. Every aervant appointed or promoted by the Board on or after the date from 
which theae rul.. coml' into ellect in the Board, to an Oftlce of which the salary ia in 
exceal of RI. 20 per manaem, .hall be required to Inbecribe at. the rate of 64-per cant. 
or one anna in the rupee on hill .. lar,. to a Provident Fund, of which an aooount will 
be opened at the Post OfIice Savings Bank. A aervant, appointed or promoted previoul 
to the coming into ellect of theae rulea to an OfBce of which the _lary i. tn eJ:C88I of 
RI. 20, may be permitted by the Board to eablCribe to the fund. The deductiOD ahall 
be madA by the Board upon every lalary bill preaented, and aWl be credited at once 
to the funcl. ' 

In making thia deduction fractiODI of a rapee of _Iary lhall be omitted. 

3. Tht' Board .hall make a coDtribution to the deposit aecount of each d.,aitor 
equal to the amount of the decluet.ian made. fftIIII hil lalary under the precedinl rule! 
luch contribution Ihall be creditecl to tile 1uac1, moab hy 1II0000h ita ftmftno df· I1ICh 
eervant together with the deductiOD from hil .. lary , 



8TATEMBNTSLAlD ON TUB TABLE 37 

'l'he oontribution will be charged in the Board'a &CCOUBt to Mi,ce1lueou 
Sub-bead ' Provident Pund •. The Boarc!. ,ball &lao tranafer to the Provideat 
!'lind &CClOIlDt of any aervant any amount which a aertaQt had to Ilia credit in t_ 
Provident Fund of another local fund on receipt of the amount from the local fund. 

NOTII.-A depoaitor reeigning the aervice of the Board before 10 yeara aervice except 
on ~  oi iIllMle ~ other necelllary C&uae, ,hall only be entitled to one balf of the 
coDtriltatiOll made on hie behalf by t.be Board with $he intereat thereon. A depositor 
utiri., aa allov. before 5 yeMl' .ervioe eball be eRtitled to none of the contributiona 
made on hia IMbalf by the Board. 

In the case of depoeitor8 who have aerved under nlore tban one local body, the 
period of service for the purpoae of this rule .hall be counted II the combined conti· 
nuous service under theae local bodies. 

~ depoaitor wboae aervicel have come under reductioa. may, if the Board thinkl fit, 
be paid the full Board'l contribution to his Provident i'und. 

4. The luma crecHted monthly under rulee 2 and 3 to the Provident Funcl Ledger 
maintained by the Board shall be paid duly into the POlt Office Savinga Baak. Such 
paymeM thould, whenevpr pos8ible, be made into the Bank betWeeD the lst and 4th of 
each menth, in order that lUtere.t may accrue. 

5. Every depositor shall on admiuion to the Provident Fund or ~ e  tbeae rD.lea 
come into force make a declaration in the form &bown and ,hall dePORt. .ucb declarUiOil 
wit.h the 8ecret.ary. But nothing herein cont.aineci aball preyent him from at aay time 
revoking luch declaration and making a new declaration. 

6. <a) No final withdrawal from the fund wil be allowed until ~ .ubIoriber quite 
the lIervice or diu. But when the pecuniary circamatancea of ~be  are auc:h tW 
the indulgence i. abaolute1y neceaaary a 10m may be advanced to him ~ ly not 
exceeding hiB IUbacrirtion and the inurelt t.hereon, nor, ordinarily, 8ltceedmg 3 montha' 
pay at. the President a diecretion. 

(b) Such advancaa .hall not ordinarily be given except-

(I) to pay expenaea iDcurred in COIlIleOtioa. with the illneu of • aablcriber or .. 
member of hiB family for whoae BUppqrt he i. directly reaponaible, 

(II) to ~y expensell !fl. counection .... ith. rnu:iafe,. funerall, ~ ceremonial' 
which by the rebglon of t.he IUbecriber It 18 lDC11DIbent on hUll to perform 
and in connection with which· it ia obligatory that expenditare abould be 
incurred, 

(III) to pay for urgent repairB to the lubacriber'lI dwelling hoUle prcmded tW 
he is the IOle occupier thereof and none of it ill let out on rent. 

(e) When one or more ad.vaucee have· already bee. granted to a aubaeriber a Iu.b •• 
quent advance shall not be granted except for Itrong reaBOns to be recorded in writing 
by the President until at IUlt 12 montha have elapaed .inee the complete repayment of 
the la.t advance taken. 

(d) Advances wiD be recovered at tbe diecretion of the Preaident in not leu ~ 
12 or more than 24 mat.almente. . Becoverieawill he made moathly by eompulllory 
deduction. from the Bubscriber's pay, beginning from the 1st payment of a full month'. 
pay after the advanoe haa been granted; t·heae deductions shall be in addition to the 
_I 8ubecriptionl. A subecriher Inay at his cnm option make repayment in leu thaD 
12 iuatalmenta or may repay 2 or more inllt.almeuts at the .. me time. 

When 2 or more advances are made, each advance shall be treated aeparately and a 
monthly dedudion of not le88 than one twentv·fourth of elM!h advance 8hall be made 
QDtil that advance haa been repaid. . 

7. If any depositor shall die leaving any share not exceeding two thoaaand rupeea 
.tanding to his credit in the Provident Fund, the Board may at ita discretion at RD1 
time after a period of six weeks hall elapsed from the date of hiB death =-: 
(a) pay the aame or the balance thereof, after making any payment thereout 

herein before provided for, to the perlOn nominated ill the form of declaration pro-
vided for in ('lause 5 in writing by BUch depoaitor to recBive the aame; or 
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(b) ira any cue not provided for undel' claue (a), pay and divide nob. &mout OJ' 
the balance ~  .. aforeaidl amongat the widow or widow ~  obUcIra of the 
~  deJlOlltor. to the excJ1IIlOD of adult 1008 and married dalllhten whole hu.bancla 
are aliv.; 

(0) ira any other cue the amount. ltandiDJ. to the credit of a d80lUld depollitor uall, 
lubJect to any deductioDi hereinbefore pro'!1iled for, be paid to the U:lOIItor or admiDi .. 

~  .0Dl". on produotion to the Secretary of the probate of the wiD or ietten of 
admlnllltratioD to the E.t.ate or elect. of the deceued IIlhlOriber or oertiftaate UDder 
Act VIII of 1889 . 

. ~  the death of a depositor. the full amount standing to hie credit lbeD be 
paid WIthout any of the deductions mentioned in rule 3 (note) beini'.made. 

. 8. The deposits and coDtribntionl lubject to the conditionl of rule 3 (Dote) ..rith 
l~ e e  .thereou, at the credit of any l81"9'ant, may be withdrawn by the depoeitor on 
hl8 ce&llng to be a servant of the Board either by reaigDation or by tl'aufer to aervice 
under lOme other local fUDd or to GoverAlDent Hrvice when tile &mout Mall be paid 
to the. Hrftnt h!mHlf. except in the cue of ~  to ~ e UDder a 1ooa1 fUDd 
for which a provident fund has heen COO8tituted when the amount. ehall be t.rau.elerred 
to the credit of the servant with that Provident FUDd . 

. On withdrawal of any monel as above the amoUDt. if any. deducted in accordance 
Wlt.b rule 3 (note) lhall be WIthdrawn from the Savinp Bank and cudited to the 
water Board Fund. a8 a mieoeDaneau. receipt. 

9. If a servant is diamiued, the Board may with the sanction of the Chief Com· 
millioner, withhold all or any part of the contribntio08 allotted to him with the 
iratel'Nt accrued thereon, and pay to the Hrvant 0Il1y the balance ~ hil credit without. 
neb contribution and the iratereat thereon.. In the cue of there being an! oatatand· 
inp apinat a Hrvant who may haft resigned or been diem_d, the Board may 
.aeduct. the amount of such outatandinp from his dePoeita, and ploy to him the 
balance after. neb deduction. 

10. Any contribution and intereat thereon withheld from a diemieeed aervant ahall 
lIeloDg to the Board and .hall be withdrawn from the Savinp BUlk .... d credited 
to the Water Board'. Funa. a. a milOeilanro1ll receipt. 

1L A Jeparate account in form A, appended, ahaU be kept aI!d ~ up ill the 
O8lce of the Board, on account of every depositor, and a copy of thie account, whieb 
Iball show every payment. credited, with the inkreat thereoD, ehall be f1U'Diebed 
to every depolitor, as lOOn u poaaible, after the clOH of the financial year to .hich 
t.be acoouDt. relatea. 

12. Amounte credited or debited to the Provident Fund .hall on the lalDe day 
be poated into the Provident Fund Ledger, hi form B, appeuded, in fuD detail 

13. No voluntary depoeita from Hrvanta will be credited to the Providl'Dt Fud. 

14. Senauu .hall lubacribe to the Provident Fund while abeent. ou leave including 
fwlough, I.ve on medJ.l oart.iAoate and privilep leaw. 

15. On a depositor leaving the aervice hi. account ahall be dOled and anleu tbe &mout 
at. hie credit be withdrawn a ceriain period, fts., for balaaoe of.. 10 or uUr, 
one year j for balance over RII. 10, tLre. yeare i the amount Iball be \A'ritten 01 u 
a dead account and shall be repaid only under the orders of the Board. 

16. When account. become "dead" they must be removed from the Provident 
Fund Ledger and be credited to the Water Board FUDdl as a mieoellaneou reoei]It, 
t.he money being drlilwn out of the Savings Bank. On an amount being thul writ-ten 
oft, it shall be entered in a "dead &OOOunt. register", in which aubaequent repayment 
dall be noted in order to avoid  a double payment. 

17. Servants appointed or promoted prE'viou8 to the coming into e ~ cd theae 
rul. to an OfIlce of which the aalary iI in exce.. of Rs. 110 per mouth, mav be per· 
IlJit,ted to cont.ribute to the fund. it. being undel'ltood that this will '\ot afleet their 
daim to penlion or gratuity for the period for which they have Dot .ubacribed. 
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STATEMBNTS LAID ON TUB TABLB 

DELHI JOINT WAT. BOARD. 

RULM I'OB BWVLA'l'I05 or .U811IU8. 

1. The Board ,hall meet at lucb place and time a. Ihall, from time to time be·· 
determined on but not 1.. than· onee a mOllth. 
2. A notice of a meetiDg Ihall be aent or circulated to every member Dot leu than 

3 days before the time fixed for the meeting. 

3. To every notice of a meeting shall be attached a lilt of agenda. No buliDels 
not on the agenda .hall be CODIidered at any meeting without the liIanction of the 
President. 

4. The notice to attend a meeting .hall lpecify the place, the day Wld the hour 
of the meeting. 

5. The quorum ne<X'8aary for the tranaaction of bUlineu at a mee ~ .hail be three. 
6. No member may be represented at a meeting by a proxy. 

7. All bulineaa .han be conducted in Engli.h or Urdu. 

8. No motion if oppoaed Ihall be eatered .. paued until it hal been ~ to the 
vote and  any member dilNllnting lhall be cmt.it.led to have his name r:ecorded. 

9. No member except the· proposer of a resolution shall "peak m ~ thar once, 
except with permiBlion of the President on that relolution.. The proposer after hear· 
ing nil others who wish to speak may again addrels t.he Board. 

10. All ot.ber pointe of procedure at any meeting lhall be decided II t the discretion 
of the Pre.ident. 

11 . .AJ.IY member may demand a week's notiet.' of any matter brougbt u.p for con· 
lideration at any _t.ing if .uch ootice hal not already been givcm. 

12. No importaut motion .hall be diacueaed at arty meeting unl8l1 notice of the 
&aIDe in writing .hall have been de1ivend to the Secretary at leaat. three clear cia,.· 
before luoh meetinl. 

~  No e~l  d':lly carried s~ ll .be altered· or reacirided1 uruel!' leven days' 
notlCe, that Ita alteration or reC8llllon 11 to be proposed, shall be liven to every 
member of the Board. 

14. The Prlllident may adjourn aaY' _ting from ·time to time bat no bu.iae .. 
aball be tranaaoted at an aajourned meeting other .han the buain818 left un1lnished at-
the meeting from which the adjournment took place, unl!!. due notice that luch. 
bUliness will be brought forward has been given. 

DELHI JOINT WATER BOARD. 

PBOVlDaT I'UIID· Bm... 

ReaollitionNo. 7, dated the 2I.t ~embe  lQ26. 

1.· In the following rulea :-

(1) "Salary" meanl monthly salary including acting allowances, but not ~  
ins perIOILal or overtime allowaacea,or allowauces ~ to meet specific 
expenditure such al tl'avelling, Ilorse, conveyance, ,or house rent allowancee-
. orOOnul or commieaion. . 

(2) "Servut" meaDI every whole time Benant of the Board on t.he permanent 
eltabli.hment and every temporary servant to whom t.he Board may by 
ReBOlution apply their rule •. 

(3) "Depolitor" meana .. s4ll'vant on whOle behalf .. deposit il made- under 
theae rwel. 

(4) "Interest" ·meansthe interelt which is credited by the Board.. to a subscriber's 
Provident Fund account at rates to be anctioned from time to ,time b;r 
the Local Government. 

2. Every .erv.nt appointed or promoted by ~ e Board on or ~  the date ~ 
which these rulel come into effect in the Board, to an Office of which t.he aa1ary 11 
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iD exceal of RI. 20 per m8DIeJD, ahall be required to lubecribe at. the rate of 6i 
per cent. or one anna in the rupee on his .. Iary to a Provident Fund, of ~  an 
~  will be opened at the Poet Office Savingl Bank. A. aervant, appointed or 
promoted previoul to the coming into effect. of theae rulel to an OffiO<i of which the 
Mlary ia m excell of &. 8), may be pennitted by the Board to aabMcribe to the 
fund. The deduction lhall be made by the Board upon every alar)' bill prM8Dted, 
and shall be credited at once to t.he fund. 

In making t.hi. deduction fractioDl of a rupee of wary ihan be omitteJ. 

3. The Board ahall make a contribution to the deposit account of e~  
equal to the amount. of the deduction made from his salary under the rltl!\ll'ding rule; 
auch contribution shall be credited to the fund, month by month, in favour of lach 
aervant together with the deduction from hia .. Iary. 

The contribution will be charged  in the Board's account. to MiaeellanlOul 
Sub·head Provident Fund. The Board Ilhall allO transfer to Lbe Provident. 
Fund account. of any aerY&Dt. any amount which a aervant had to hiB ,crf'dit. in tbe 
Provident Fund of another local fund on receipt of the amount from t.he 10\l&l fund. 

N O'I'B.-A. depoaiktr l'Miping the aervice of the Board before 10 yean lVYioe exoept 
on account. of illDue or other necenary c&uae, Ihall oaly 6e entitJed to onC' half Of 
the contribution made on his behalf by t.he Board with the interMt. thereon. A. 
depositor retiring as above before 5 yearl' service ahan be entit.ied to DODl' of the 
~ ll l made on hia behalf by the Board. 

In the case of depoeiton who have eerved under more than one local body, the 
period of service for t.he purpoee of thiB rule Ihall be counted !&II the combin,d 
<ontinuoul service under these local bodiea. 

A depositor whoae aefvicea have come under reduction may, if the Board thinkl, fit, 
be paid t.he full Board'. contribution to his Provident Fund. 

4. The euma oredited lIlOJlt.bly under rulel 2 and 3 to the Provident. Fund Ledger 
maintained by the Board Ihall be paid duly into the POlt Office Savinge 8enk. Such 
payment mould, whenever pouible, be made into the Bank bet.ween lobe tat and 4t.h 
of each month, in order that intereat may accrue. 

5. Every depoaitor .hall on admiuion to the Provident !<'uud or when theM rulu 
come into force make a declaration in the form pown and IhaU depoMt. IUcla declar .. 
tion with the Secretary. But. nothing herein contained IihaD prevent him from at any 
time revoking .uch declaration and making a new declaration. 

6. (a) No final wit.hdrawal from the f_el will be alIowecl if the I1Ib1criber quw the 
eervice or diel. Dbt pecuniary circumlltan08l of .ubecriber are Inch t.hat. lobe indulgence 
il abaolutely neceuary a Bum may be advanced to him temporarily not l'Xt'eediq hil 
nbacription and the intereat. therlOn, nor, ordinarily, exceeding 3 months' pay at 
the Preaident'l discretion. 
(b) Sach ad'fIUICM ehall DOt. orclinarily be given except-

(I) to pay exp811181 incurred in CIOIIIlect.ioD with the i11neu of a I1Ibacriber or a 
member of hil family for whoee aupport. he ia direct.1y reaponaible, 

(II) to pa1 eXJIfIDIM ill OOIIIleCtioD with marriap, f1lD8"', uul oeremoaieI ... bleb 
by the religion of the labacriber it. il incumbent. on him to perfOl'lll and ill 
connection with which it. is obligatory that. expenditure ahoald be incurred, 

(III) to pay for urgent repain to the lubacriber'l dwelling hoUle provided that. 
he i. the BOle occupier tII_f an4 IlOD8 of it IS let. out. OD nDt. 

(c) When one or more advancea have already been granted to a lubecriber a 
.ubaequent. advance .hall not be granted except for strong realOM to Il" recorded in 
writing by the Pl'ellident until at least. 111 monthl have alapled since tho m l~ 
repayment. of the last advance taken. 

(d) Advance. will be recovered at the diacretion of the Prt'llident in not I... than 
12 or more t.han 24 inltalmentl. Recoveriea 1'Ii1l be made monthly by compulJory 
deductiona from the lIubacriber'. pay, heginning from the lsI. payment of & full month'. 
pay after the advance baa been granted; t.heee deductionl ahall be in addition to the 
uinal lubacriptionl. A auhacriber may at hil own option make repayuulDt in Ie .. 
than 12 inltalmenta or may repay 2 or more ~ lme  at the lime time. 

When 2 or more advances are made, each advance shall be treated separately and 
a, 'monthly deduction of not lea. tblll one twenty fourth of each advance lhall be 
madE! until that. advance baa been repaid. 
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7. If any depolitor than die leaving any ahare not. exceeding t.wo t.bouand rupeM 
.tanding to hia credit. in ~ Provident Fund, the Boa.rd may at it. diacretion at. any 
time after a period of .iz weeka baa alapaed from the date of bia death _ 

(al pay the ame or the balance thereof, after making any  payment thereout herein 
_fore provided for, to the perIOD nominated in the form of declaration r,rovided for 
.in clauae 5 in writing by IUch depositor to receive the ame; or 

(bl in any cue not provided for under clanae (a), pay and divide luch amount or 
the balanoe thereof aa aforeaaid, amonpt the widow or widowl and children of the 
·deCMHd depoaitor, to the excluaion of adult IOnl and married dallght.e1'Jl wholl8 
hUibanda are alive; 

(c) in any other CaIe t.he amount. ltanding to the credit. of a d8ll8&8l!d depoaitor 
.Ihall, subject to any deductioDi hereinbefore provided  for, be paid to the executor or 
.administrator only, on production to the Secretary of the probate of the will or letterl 
·of administration to the Eatate or effect.s of the deceued sublOriber 01' certificate 
.under Act VIII of 1889. 

NCd.-on the death of a e~  the full amount ltanclinr to bit aredit IIhaU be 
.paid without any of the deductloll8 mentioned in rule 3 (note) heiDg made. 

B. The deposit. and contributioll8 subject to the conditioll8 of rule 3 (note), with 
.intereat thereon, at. the credit. of any aervant, may be withdraw*l by . he depositor on 
.hi! ceuing to be a lervant. of the Board either by r .. ~  or by t.rall8fer to aervice 
.under 80me other local fund or to Government lerylce, when the amount. ahall be 
paid to the aervant. himeelf, except in the caae of t.ralllfer to service under a local 
fund for which a provident. fund haa been constituted, when the amount.hall be 
,transferred to the credit. of the aervant with that Provident. Fund. 

On withdrawal of an, mone1 aa above the amouat, if any, deducted in accordance 
\With rule 3 (note) Ihal be Withdrawn from the Savinga Bank and eredited to the 
Water Boa.rd Funda as a miacellaneoUi receipt. 

S. If a aervant il diamiued, the Boa.rd may with t.he aanction of lobe Chief Com· 
;miaeioner, withhold all or any part of the OOIltributioDi allotted to him with the 
intel'8lt. accrued thereon, and pay to the lervant only the balance at hie credit with· 
.oat luch contribution and the ~ e es  thereon. , In ·the cue of there being any 01lt.-
.Itandings against a aervant who ma), have el ~e  01' .bee di.amiued, t:Jle ~  may 
·deduct t.he amount of IUch outltandmgl from hlB depollt., and pay to hHll the· balanOe 
.after luch deduction. 

10. Any contribution and intereat thereon withheld from a diamiued Ml'V&1It abaU 
.belong to t.he Board and Ihall be wit.hdrawn from the Savin,s BaI!.k &Dd credited to 
.the Water Board'i Funds al a milcellaneoUi receipt. .' ... 

11. A aepa.rate account in form A appended, shall be kept. and written up in the 
oOflice of the Boa.rd, on account of eve? depositor, and a copy of thie aooount., which 
.hall lhow every payment. credited, With the inter.t thereon, lhall he farnilhed to 
.every depoeitor, as IOOD as poaeible after the cloae of the financial yea.r to which the 
..account i-elates. 

12. Amount. credited or debited to the Provident FGDd lhall on the ame day 
.be poated iIlto the ProvideDt Jl'und Le4ger, in form B, appended, ill full detaiL 
13. No voluntary depositl from aervanta will be credited to the Provident Fund. 
14. Servants aha1l luhacribc to the Provident Fund while abl8Dt. on leave iIlcluding 

.furlough, leave 011 medical certificate and privilege leave. 

15. On a depoaitor leaving the aervice hi. account shall be cloaed and unl ... t.he 
:amount at hie credit. be withdrawn a certein period, "iz., for balance of RI. 10 or 
,under, one year; for balance over RI. 10. three yearl j the amount ahall bo written off 
. ., a dead account and shall be repaid only under the orders of t.he Board. 

16. When accounts become "dead" they must be removed from the Provident 
Fund Ledger and be credited to the Water Board Funda as a mUcellaneous receipt, 
'the money being drawn out of the Savings Bank. On an amount tieing thu writtell 
.off, it. Ihall be entered in a "dearl account register", in which sUhaequent repayment 
.mall be noted in order to avoid a double payment. . 

17. Servanta appointed or promoted previous to the coming into effect of th818 rules 
:to an OfIice of which the s ~ i. in excels of RI. m per month, may i)e permitted to 
-contribute to the fund, it bel ~ understood that thil will not· affect their claim to 
pension or gratuity for the period for which they have n!lt aubscribed. 
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Information promi86d in reply to unsta.rred quution. No •. 104 and 107 "ked 
by BhGi Parma Nand on the 18th No."embeT, 1940. 

CONNBCTING OF DRAINS WITH SBWBRS IN KAROL BAGH, DELHI. 

No. 104.-(a) Noticea under Hetion 136 of t.be P1Dljab MunicipaJ. Act DI applied to 
Delhi were I8I'ftd on perIOII8 reliding in Karol ~  requiring them to 00IID8Clt tJa. 
draiDap of t.heir buildinp with the main lewer In acCordaDCe with the Municipal 
bye-Iawi. The bre-Iawl require lubmiuiOD Of ~  The ImpIQvement Traat. appointed 
a P,uhlic Worka Department ataff to au ..... Identa in complp'Dg with the DOt.icel aDd 
thoae D8l'IODI who had the work ClLrried. out under tbe lupervtlion of 'he Public WorD 
Depart,ment were not required to lubmit plaDI. That Ilaff, however, .. al not available-
until about. a fortnight after the iuue of the Int batch of noticea ~  perIODI who-
took action on the notice during this period were, therefore, obligell to subiDit plalll. 
(bl Yel, .. notices are iuued in hatchEl. ' 

(e) Yes. 

PRoVIDING OF ELECTRIC LIGHTS IN KAl\OL BAOH, DIiLHI. 

No. 107.-(a) Yea. 
(b) Electric light. in these are.. baa been planned but for financiaJ. nuoDl the 

ech!Me ha. not yet been carried out. 

hlformation promised i. Teply to ~ s (a) ~  (c) of .tarred qUB8tion 
No. 177 a.ked by KluJn BahaduT Mian Ghulam KadiT MuluJmmati 
Bhahba. o. the Both NOtlembeT, 1940. 

NON-SINDBI'MU8LD1S IN CLUICAL POSTS IN TBIi Op'nclI OF TIlB DIVISIONAl. 

SUPJIIINTBlmJUtT, NOBTB WBSTON RAILWAY, KAUORI. 

(a) No. 

(c) Certain ~ were fiUed b)' Muslim candidatee MC1lI'Id from the HeadC[aarten 
0II0e aad the Jlaltan di'riaiaB l .. ncraitmeat u DOt 011 plO1iaaial ............ 
w .. DO ~~  in Heuring Muelim candidates, there wu noMCalion to CODIult an1 
local .-ociUion. 

Information promil8d i·n reply to undaTTed queriion No. 116 Qi8ked b, Bhai 
Parma Nand on the Soth NOfJembeT, 1940. 

~  01' A WALL ON 1'BS SOUTH OF MOBADABAD RAILWAY STATION YARD, 

EAIT INDIAN R.uLwn. 

(al The wall .... completed on 31at March, 1940, at a coat. of RI. 1,126. 
(b) It. clOMd DO crouinp provided for the convenience of an1 perIOD living outaid. 

railway land. 

Informa.tion promi88d in Teply to unetarred ~  No. 123 "ked by 
MT. Lalchatld Navalrai on the 20th No."embeT, 1940. 

HOLDING IN ABEYANCE ORDERS IN RESPECT OF CERTAIN BRIDGB STAF .. MEMO-

RIALISTS OF THE NORTHWESTERN RAILWAY. 

(a) Y., the orden cited by the HODOurable Member were illued in the name of 
the Chief Eqineer. 

(b) No. 
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(.cl 'rhe order. were held ill abe,Yance in June 1940, in colll8quence of certain 
m l~ el ._in their Ilxeclltion. The lDlt.ructiona holding the orden ID abeyaDce w .... 
iuned h)o an authority competent to do 10. There are no apeciftc delesat.iona to-
individual officei'll in luch matterll but Government. have DO reuon to believe t.hat t.he-
syatem obta.ining on t.he North Welitern Railway is defective. 

(dl The matter ia under conaideration and freah orden win iuae in due COIll'Ie. 
The latter part dOlI not. arile. -

information pTomiud in Teply to daTTed qUBBtions No •. 901 and 903 aaked' 
by Bhai Parma NaMd on the 91.t No"emb61', 1940. 

MBTALLING OF ROADS, BTC., IN KAROL BAGH, DBLHI, BY TJIB DBt.H1 IMPBovs·" 

KENT TRUST. 

No. 101.-(a) In 1938. 

(b) The &nIwer to the fint. part Of the qliellWon fa in the negative. The lanll and" 
streets require only the ullual maintenauce, involving lOIIle ~  

(c) RII. 1,95,400. 
(d) Yes. 

(e) The specificationa for the larger st.reeta provide 7" IOIiDg Nld 41" metalling and 
for the lanea 4H IOling and 3-metalling. The atreets and Ian.. were completed. 
according to th... specificationa. 

CAIBS OJ' Dl'I'IWIGIIIIBft 01' BUILDING BYB-LAWS 01' THB DBLIU IMPBOvs-

IIBlfT TRUST. 

No. 108.-(a) and (e). ~ the Trnat came into exiateDce 313 cuea have been MDt 
to court under the municipal law. Out of theac 17 were withdrawn and 301 were' 
decided in favour of the 'truat. 

(b) Be. 3,1a1+O. 
(d) 3,169, out. of whi('h 1,429 were INlctioned.-

b&joTmation pTomil6d in reply to daTTed que.tion No. Blll .. lced by Maulvi" 
Muhammad Abdul Ghani on the 21st November, 1940. 

CASBS OF DEVIA'lIIONS IN THa CONSTRUCTION OJ' BUILDINGS REPORTED BY TIIB: 

BUILDING INSPBCTOR, DELHI IMPROVBMENT TRUST. 

(al and (b) • .As a check 011. deviations from the a&DCtioned plam the Building IDllp4!Ctor 
inspected mally uncompleted buildinl" and in a number of cuea oblerved and report.ed 
deviations during the period of comtru('ftion. fIT caeel were eent up for trial during 
the calendar year 1939. The time and labour involved in the collection of the other 
infornutJ,ion asked for by the Honourable Member will not be commenaurate with 
results. 

Information promi8ed in Teply to 8taTTed questionB NOB. 230 and 231 QJlkea 
by Mr. M. S. Aney on the 22nd November, 1940. 

BURGLARIBS AND DACOITIBS IN NEW DELHI. 

No. :!.'O.-(a) and (hI. The numlll'l' of offt'nce6 against property in New Delhi has 
for BOrne time past he('11 01\ the increase and proposalB have been made and are under 
COl\sidel'ation for increaaing the local police fOI'CPs. But it ill an exaggeration to luggest 
that a feeling of pat insecurity e~  The difBculti. of the police in dealing 
with burglaries and dacoitiell are greatly increaaed by the careleellD81111 of manT 
property·owners in leaving their houses unguarded and unlocked or ineffectiyell locked; 
and &110 by the ne((ligence of 80m.e e~ e ll in employing . ~  witnout a!lY 
attempt to verify ~el  ~ e e e  In spite of the declared wdhngnelll of the police-
to assist emp10ye1'll In thiS respect. 
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(c) v.. In moat ca_ theae reports art! ball8d on material .applied to the Jll,'ell 
~ the police in the hope that the public will gradually com" to appreciate the need 

~ pro,.. e ~  

(d) The following ~ tM fig_ of bur,lary and Uaeft. CUll "'ter.ed at. .the 
;New Iklhi Police .Station from the lst January lut up to the 18th lIlovember: 

Barglariee (by day)U· 

Do. 

Tben. 

Do. 

Do. 

(by m,bt) 

. (179 I. P. C;) 

, (180 I. P. C:) 

(881 I. P. C.) 

, , 
38 

,,(e) Arres&a h.ve been made lind property HCOvel'ed. in about oDe-thirtl, of . t.he ease •. 
(f) Yea, on the 84th Sep*-ber lMt. 
(g) No. butinvNtigatioll ia ,till proceeding. 

. BUIlGL.WBS AND DACOITIBS IN NEW DEL'in. 

No. "Z.-(a) No. I 'Would refer the Honourable Member tel Illy reply 'to ~ 
:No. 2!0. , 
(b) A few ~  of this kind have occurred. 

(e) AiTaqemeat •• Pe already in force for patrolHDI{ the ..... 1II8IItioaed;U Ie 
.doubtful whether ruult. of va\lleI would .. 8ecnMWd by lncrealing the et.rength of the 
·pa.tro] •. 

· (eI) Du'ring the l~  tbt'ft II .. been 110 detected cue df 'burglny by PethaM. 
'The crimina1e .rre.ted and Convicted in a number of C8IeI have been from other 
.'provinoee. 

· (e) There are uudoubtedly Ii certain n'lmber of Pathan m~e e ll b ~ in 
· New Delhi, but there ill 110 re&lOn to connect them with theee oIfencu agaiDat P!OJ"!rty. 
, The movemente of bad charactere belonging to other partl of Delhi are obeerved 1D the 
: normal coune of police working. ' 
(f) .yel, .  , 

(g) Yea, e ~ e  thie action is appropriate. 
(h) I would refer the Honourab]e Member to my repJy to part (a) of QueetiOD 

~  2aO. 

InfoTmation promised in T&ply to staTTed questions Nos. 134, B8li, 186 and 
· 237 aiked by Mr. MuhaMmad A.haT Ale on the eSlnd NonmbeT, 

1940. 

BURGLARIES AND DAOOITIBS IN NBW DBLBI. 

No. 1I.'4.-(a) Yee. The rille of crime in Delhi Province correB))Ondll to that in the 
.neighbouring di.trich of the Punjab and the United Provinces. No clear ~ for 
· the increaee ClUJ be &IIJIigned, but ajlTicuJtural Kcarcity h •• undouhtedly had IIOme 
· effect. In New Delhi, ~ carelellllHl of houlle·oWllet'll in leavinR their 'premilel Ull' 
guarded and the negligence of lOme rellident. in employing servant., without any attempt 
to verify their a.nt.ecedenh. baa made tbe tuk Of the police mere diftlcult and un-
,doubtedly accountl in part for the increase in the number of offencu apin.t property. 

(h) A Itatement iI IUlnexed. 

(e) Yell: property of the value of ILl. 31,404·12-4 was 1'eCOftNd. 
(d):f.. ~ pal of 44 Bauriya. wu arrated. 
(e) Y ... 
(f) The memben of the gang were operating in Delhi wader the pile of labouren 

at, hrick kilnll and in quarriee and .. c.picaltural worbn. The ......... te of aU tile 
,memberl of t"-pIIg 'Were fuJl:-VIII'iied. 
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(g) Three CUM relating to the year 1937, one to the year 1938, and eight to the 
year law. 
(h) Property valued at Be. 2,207 1'1", recovered. 
(i) No. 

Statement. 

BuqrlarfeI repoded from let January. 1989 to lit. Ootober. lNO 1184 

~ reported (rom let Jan1l&1'Y. 1131 to lit Ootober, 19#00 2331 

~ ItoleD in bUrpary 0&888 Be. I,OO,9!7 

Properi)-.tola m theft 0Me& BL .,'1,840 

ARRE8T OF A GANG OF THIBVB8 OF BAUBIYA CRIMurAL TRIBB. 

No. '''S.-(a) I cannot eay that each member of the ,long wee interrogated in 
I'Hpect of every ,ingle untraced cue, but they were all IIIbJ.-rd to a mOlit thorough 
queationing. 
(b) Yea. 
(c) No luch report 1'1&8 made, but. one of the officere .... ting t.he inveatigatioa 

~  in a cue diary that a larger ,g,ff 1'1&1 required. ;!'he al 1'1&1 accordingly 
lDcr8aaed. 

(d) No. KlplbeN of the PII8 ..... illt.erropted with retrard to the O«eDoeI oom. 
mitted in three of the leVen City Polloe ,_tiona -.cl two of tlie Bve rural poli oe atatioDi 
.. weU .. the New Delhi Polioe ,tatlon. 

INFoaMATION GIVEN TO THB KABOL BAGH POLICB STATION, DBLRI, ABOUT TUB 

PRII8BNCE OF A GANG OF CmMINAL8 CALLED BAURITA8. 

No. ,,,e.-Y£a. Tllis infol'lllBotion 1'1&1 given in Jnne. 

STEPS TO REDUCE TUB NUMBER OF TIIBI'TS AND OTHBR CmMB8 IN DBLIII, 

No .• :n.-Yes: all JIOuible action ia being taken and an increaae in the inveatigatiDg 
ltaft of the Delhi l ~le is now uncler the conlideration of Government. 

Infll1"m.ation promised in rBiPly to oBtarred q'U6Btion No: 241 aBk6d by Bhai 
Parma Nand on the 25th NO",6mber, 1940. 

VNRBCOMMENDED EMPI,OYEF.S ALLOWED TO APPEAR AS RECRUITS FOR ApPOINT· 

MENT AS GUARDS ON TBB NORTH WESTERN RAILWAY. 

(a) Staff already in service who poe.eued the requilito qualificatioDl were permitted 
~ compete along with outBider. ,for appointmentl to Claaa I, grade II of guard. 
(b) Yel. 

(c) No, because Grade II, Clau I il an intermediate grade thrown open to a 
meuure of direct recruitment onlX recently and it 1'1&8 not thought equitable to place 
employeea with the requi8ite quahficationa at .. dieadvantage compared with outsidere. 
(d) Students who fail'are ordinarily diachargedfrom the achool, bui· not fJ:tlm their 

appointmlll1ta. The Board of DirectIon during the cllOree of their usual review of 
the work of the candidates conaidered that certain candidatel, could become proficient 
by a further ahort training anll therefore they were giVen eo fortnight's exteniion. 

D 
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1ft/ormation prom"cd aft. reply to .tarred queallion No ... Si6 Hked by Maulva 
Muhammad AbduJ Ghani on the 96th NO'llember, 1940. 

I 

PROVISION OF TuMBLER SWITCHBS FOR CONTROLLING LIGHTS IN INTBRIIBDIATB 

CLASS CARRIAGES. 

(a) and (b). The propoaal is being carried out on thue railway. and the work of 
providing switches in inter CM compartment. il approaching completion. When 
completed all inter clau compartmenta on th"e North Western Railway Nld all inter 
clau compartment. in mail, express and ~ IV coaclliPg rUeI 9D the .. , Indian 
Railway will have beeD provided with Iwitches. ' 

(c) Similar Iwitchea 81'9 sJready proYided in inter el .... 'CaI'tiapa OD two COmpany. 
ma!laged ~ y  and are beiDg provided in Dew and . ..,boilt at.oc)t by three other 
Rallwaya. .' ,,' 

(d) Government has iSBued orders requiring tumblet" awitoh •. toi be provided in all 
intermediate dasR rompartmenta in new and rebuilt coaching stock. 

In/ormation pr01r&i.ed. in reply to part. (b) to (f) oj starred queBtion 
No. 2lH a.ked bV Mr. H. M. Abll,/tllah on the 26th November, 1940. 

SBLECTION FOR ApPOIX'nIENT TO SBLECTION POS'1'S IN THB DEPAB'rMENI'S or 

THE EAST INDIAN AND EASTERN BBNGAL RAILWAYS. 

on ~ ~e  . .A statemeut giving luch infoMll1l.tion .. i. readily available i. placed 

(fl Nit"'U wall due to the paucity of Mnllima in the grades from wbich aelect.ionl 
were made. . 

Statement .howing particular. o/Selection Board. hBld on the ~  ltadian 
and Eadem. Bengal Railway. a1lring the year 1941J. 

No. of Selection Bclard held •  •  •  •  •  • 
No. of Selection Board. containing at least one Mualim oftloer 
No. of Muslim candidates eumiDed • 
No. of Mualim candidates declared suitable 
No. of Mualimfl actually promoted 

Eastern 
BenpI 
Railway. 

47 
23 
un 
147 
91 

Ea8t 
Indian 
Railway. 

se 
15 
.8'7 
18 
3 

In{(lTfllo.tion promiud. in 7'Bf'ly to part (a) of IItarred quelitiM No. 957 and 
starred que.tionNo. 9S8 aa'ked by Shaikh RafivdJin Ahmad Siddiqule 
on the esth No"ember, 1940. 

DENIAL or FACILITIES rOR BETTERING THEIR PROSPECTS TO MUSLIM GBADUATB 

EMPLOYEES 'ON THE EAST INDIAN RAILWAY. 

No. 157.-(a) I have been unable to verify the allegations. 

MVSLIM GRADUATES IN ESTABLISHMENT OI'JI'ICES AND SUPBRVISORY POSTS ON 

THE EAST INDIAN AND EASTBBN BBNGAL RAILWAY$. 

No. !68.-8tatement sbowing tbe number of :MtJllJim Ilraduat .. employed in t.be 
eetabliBblr.ent oftlr .. of the East Indian and Eaatem Bengal Railwayt'. 

Cat8lOl'Y. 

Perepnal Alliltant to the Deputy ~e  Ifanaaer 
8ub;a.d. •  •  •  •  • 
, DeaUa, clerka in theStatfbnmCh.. :., 

1 
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DEATHS OF PANDIT KRISHNA KANT MALAVIYA AND PANDIT 
PYARE LAL SHARMA. 

The Honourable Sir Ilnbammad Z&fru11ab., lDwl (Leader of the House): 
Sir, it is my melancholy duty to remind the House that since we last met, 
. we have suffered the loss of two Honourable Members by death, namely, 
Pandit Krishnn, I\ant Malnviya and Pandit Pyare LuI l~ m  ~  

Krishna Kant Malaviva had been an elected member of thiS House SIDce 
1928. He was a. very active and energetic member ~  this ~ se  and in 
Ild(lition to his duties here he took a great deal of mterest 1n matters of 
general public 'importance. He Was a Hindi 'Seholar and "'riter of 
('onRid,Jr;tble repute and he WIIS also a journalist of standing ~ l ot very 
vigorous and independent views. Latterly he had tabn a. great deal of 
interest -In''the promotion of gliding in India-he ,,'as the general secre-
tarv, found'E!r and organiser of the All-India Gliding Association. Pandit 
Pvare Lal Sharma had been elected to this House in 1989. The greater 
"art of his activities had previously lain ~  the provinein! field.. He ~s a 
very a('tive Congressman ADd was, I beheve, the first F,ducatJon MIDlster 
in t.he Congress Ministrv in the United Provinces. Sir, I am sure the 
House feels the 108s of hath these Honourable Members very keenly and 
I would request you to conve.v the sincere-condolence.s of the House to the 
members of the r.espective bereaved families. 

(Syed Ghulam Bhik Nairang rose to speak.) 

JIr. Prulde. (The Honourable .Sir Abdur Rahim): I think I outTht to 
remind the !louse that ~ convention was alTived at 'hi respect" of a 
matter of thIS nat·ure that III all oases of the death of a sitting member, 
ow)' the Leader f)f the House, the Leader .of the Opposition and in the 
case of a member belonging ·to IIny of the recognised parties of the Assem-
~  the le~ e  of that party olf he so ,,-ishes, will be allowed to make 
obituary rcferenees. .  . 

Syed Ghulam Bblk .&irAD, (E!,st Punjab: l\fuhammadan): Sir, on 
behalf oJ m.Y Part.", I wish to associate . '; .  .  .  _ 

¥J'. Prea1deQt ,(The Honourttble Sil' Abdur Rahim): Did any of the 
deceased members belong to the HonoUl'able Member's Party? . 

,Sir ~  Yamln:Bbaa (AgI'Q, Division: :Muhammadan Rural)': 
~ ~ sl m League rttrty IS at present· ~ e Opposit.ion Party. 

JIr. Prtlident (The Honourllhle Sir Abdur Rahim): As Leader of the 
Opposition? Yes. 

Syed GhuIam ~ ~  I assodate mnelf with the condolence 
motion. "Pandit Kl'iabna Kant Malaviv8 Will Pt!l'sonnllv known to me 
and I had a very ~  idea of his qualities. bot.h os it ~  and 88 ~ 
colleague. and particularly as a man of literar.v'culture. He was 8 gentle-
man of f,\'\'ent. l ~ ~  vtll',,:hi<!h liternrv Iltto.inments. and I partielllllt'J.v 
remember hiS partJClpnhon In the great Mt"hnira at Si.mla· which he 
enIiven('d both by the quaJitv of his contributions to the mURlwira lind by 
t.he melodious tone in which he reoited his compositions; He WAS very 

( 51 ) 
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[Syed Ghulalll 'Bhik Nairang.] 

popular with ~ll sections of this Hous'e, and it is really a great loss that he 
IS no more wIth us. 

As regards Pandit Pyare LuI Sharma. after his election to this House 
there was very little chance for him to take any active part in the delibera-
tions of this House and mllkeany ,contributions to it; but his public life 
is wel.-known. and certainly the passing away of a fi¥.ure like that of 
Pantlit Pyare La! Sharma is a great l08sto the communIty, I, therefore. 
Sir. request you to convey the sense of loss of this House to the bereaved 
families of Pandit Krishna Kant Malaviya and Pandit ~ e Lal Sharma. 

Jrr ••• S. A., (Derar: Non-Muhammadan): Sir. it is with a very 
heavy heart that I stand here to associate m,yself with b~  has . been 
said with I\8gard to the death of Pandit Krishna Kant MalaYiya by the 
Honourable the Leader of the House and also by the Leader. of the Oppo-
sition. Sir, Pandit Krishna Kant Malaviya was a Member of this House 
for a pretty long time. He joined the Swaraj Party. and when he first 
came to this Houae he came as a member of that party, After he 

ll l ~  his education. he took up the profe88ion of journalism and ver)' 
ably edited the Hil)di paper Abhyudaya which was started by Pandit 
Madan 1\Iohan l ~  It was not an easy job to be the editor of a 
paper like that, because the paper had attained a reputation as being the 
organ of PanditMadan Mohan Malaviya. and that he had to follow and 
maintain the high traditions of the paper, and it was, e e~ e  a matter 
of great satisfaction to note that when this youngman took up that 
onerous dut.v he proved himself equal to it, and his work 8S a journalist 
was very widely appreciated. He was not merely a journalist, but as has 
been well pointed out b,v the Honourable the Leader of the House, he was 
also an &uthor of great eminence. His literary works, pRnicularh-
SOhagrat and others are widely appreciated by the critics of Hindi liten-
ture, ,As a poet also he occupied a place of eminence among the Hindi 
poets. He was no doubt a congressman from the very beginning. but in 
him there was something more thnn being a mere follower of a particular 
set of opinions or a particular institution. Whenever he found that his 
personal convictions militated agninst the programme of all.'. part\" or 
organization. he had the courage to asaert its 'Views, and it was  because 
of that that he joined the Swamj Party started by the late Pandit Moti1al 
~eb  and alBo {'ame out on the ticket of the Congress Nationalist ~ y 

to this House, notwithstanding the fact thAt he WRS on both oocasions a 
member of the Congress Ol'ganip;ation, That means that he ,,'as a man of 
principle and conviction. We are too familjpr ~ e with thE:' work that he 
bas done and the contributions he bas made to the deliberations of the 
various questions that ('orne up for consideration he fore this House during 
the last so many years. ~ l ly he was interested in the question of 
military education of Indian youths, Rnd he Jiad recently tRken up the 
formation of the All-India Gliding Association to {'omplete whirh, unfor-
tunately, he did not live. Sir, in Pandit Krishna Kant Malavi:-.'a we lOBe a 
patriot, 8 echolar Rnd a gentleman of high attninments. I Rm sure you 
will convey the deep sense of )OBS which thiA House feels to the members 
of his family who are left behind, 

.As regards Pandit Pyare Lat Sharma, I end01'8e everything thAt has 
heen said of him. Unfortunately. owing to the attitude of tbe Congress 
Party ~  which he belonged, we were not able to aee him actively doing 
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SHARMA 

any ,'ork in this House after he bec8qle a Member of this House, but 
we knew bis public life outside, Bnd I am sure that the country has lost in 
him a sincere and ardent. worker,. • 

Sir, here I ma.y be permitted to make a reference to the death of a 
friena of mine, who was also a Member of this House, I mean Sir Campbell 
Rhodes. He was a Member of thi. House in 1926, and I had the privilege 
of being his colleague. I read with sorrow the new. of l].is death last 
night. In him I found a European member with wide sympathies for the 
Indian people. I am sure that I express the views of those who had 
worked with him in those days, when I sav that in him also we have lost 
a sympat.hetic European and a friend of India. 

1Ir. Prelident (The Honourable Sir Abdur Rahim): I Associate myself 
with the tributes that have  heen paid to the memory of the two deceased 
members, Pandit Krishna Kant Mataviya and Pandit Py&J'e LalShanna. 
Pandit Krishna Kant Malavi.ya took a very active inl,efest in the proceedings 
of this House anil he made very valuable contributiona especially on 
important debates. As .has been said by the Honourable the Leader of the 
House. he was a mall of ~ e  attainments. and occupied 8 considerable 
position in the literary world of this country. It will be my duty to 
convey the Rympathy of this HOURA to the bereaved families of the two 
Members. . 

MOTIONS FOR ADJOtTRNMENT . ... 
PROHIBITION OF THE FILLING OF CENSUS FORMS IN URDU AND INSISTING UPON 

FILLING TUOSB FORMS lli HINDI IN SUElKBPURA: DISTRICT, BrRAR. 

Kr. PruideDt (The Honourable Sir Abdur Rahim): I have received 
several notices of motions for adjourning the business of the House. 

The first one is in the name of Mr. H. A. Sathar H. Essak Saito He 
,,·jshes to move the adjournment, of the House to d;.cuss a definite matter 
of urgent public importance, namely, the order of the in-c.harge Magistrate 
of Bheikhpura, District Mongh.vr (Bihar), given on behalf of the Census 
Officer addressed to all Census Enumerators and Census Supervisors pro-
hibiting the filliug of census forms in Urdu. and insisting upon filling those 
forms in Hindi alone. (This order is reported in ~ e official 
organ of the All-India Muslim League-in its issue, dated the 29th Decem· 
ber, 1940.) 

Is there any objection to this motion being made? 

'.rile BODourable Sir .. elfDald .uweD (Home Member): Yes, Sir, the 
incident referred to is not a matter of l'eeent occurrence. It took place in 
September and November of last yeaI', that is to say, before the last 
Sf'ssion of the Assembly ended. 

Kr. Prllld8nt ~e Honourable Sir Abdur Rahim): e~ was. it? 

1Ir. B. A.. Sathar B. l:88ak l'alt (West Coast, ,and Nilgiris: .Muham-
mAdan): The orner itself is nnted the 15th December. 
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"I'Ile Honourable Sir BqIn&ld lIUwell: My informlltion is that the 
incident at Sheikbpura began in September and concluded in em~e  
I Inight also ~ l  that the Census Commil!lsioner vil!lited the, m~e 
subsequently and cancelled all orders of that kind that had been Issued, 10 
fact the cause of the grievance does not now exist, 

Mr. B.A. hUlar B. -.ak Salt:. If, that were so, I will have nothmg 
to say, but tQis morning I have reeeived 1\ telegram from ,Patna ~m ~ e 
President of the Muslim League, in which he s ~ s that this mer ,IS be~  
enforced even now, and heS8)'8 that Muslim enumerator. are feehng dlffi· 
eulty in filling up forms in Hindi. 

'. 

Kr. Prelident (The Honourable Sil' Ahdur Rahim): Feeling difficulty, 
but there is no prohibition? " 

•. B. A. Batllar B. J:.-IE Sait: Because t·he order is that the m~ 
should be filled in Hindi. NfJt only that, Sir .. I have got a copy of the 
Census Code of Bihar which my Honourable friend had' been good enough 
to place in the Librarv of t.he HOtlSe, Rnd t.here also I find. it ill stated 'that 
forms 'Should be filled in Hindi. Rut. if thnt. order hug hE'en changed now, 
J hRvenothing to say. 

'!'he Bonourable Sir Reginald lIUwell: It is l~  R matter of the 
language in which these forms should he filled. I hllve it in writing from 
the Census C,ommissioner that F.numerators are pf'rmit.ted to fill in any 
forms in Urdu now, if they wish to, although it couSt's a l'ertain Amount of 
incon venience. 

~  B. A. Bath&r B. _lilt Salt: If t·hnt is so. ~ e  it partially meets 
m'y difficulty .  .  ,  ,  .  , 

1Ir. President (The Honourable Sir Ahdur Rahim): The\" nre permitted 
to fill the forms in Urdu. .  ,  ,  ,  • ' 

Kr .•. A. Sath&r •• J:1IIt Balt: Urdu forms are not available, If the 
Honourable Member liavs tTrdu forms are made available to them then I 
have nothing to S8Y, ' ., 

fte ·.onoun.ble Sir ReglD&ldX"nren: It. has nothing to do with the 
forms. Every enumerator knows thf> forms by heart. It is only a matter 
of what script is to be used in filling them up. . 

¥r. B. A. Bathar 11. J:1I8k Balt: The ('omp1aint is that the enumerators 
e e ~  there are a number 91 them who know only Urdul-cannot 

.rend the Hindi formR. nnd Urdu lorms have not been supplied,'1'he first 
(lifficulty '\\"8S that there' wns prohihition against fillinQ' those form(:l in 
Urdu. Now, the complaint is thnt t.he forms are in Hindi alone. 

~  Plulont (The Honourahle Flir Ahdm ~  I do not know if in 
the circumstances. the Honourohle Memher wishes to· press this motion. 

JIr ••• A. Bathar H. J:1IIk Balt: Yes, Sir. 
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Mr. Prel1dent (The Honourable Sir Abdur Rahim): 'As objeotionha8 
Leen takeu, those Honourable Members, who are for leave being granted, 
19m rise in ,their plaCeBo 
As less than twent.vtive Members are in fav.()ul' of leave being granteo., 

lea ve is refused. ' 

DuUSAr. OF THE TELEGRAPH AUTHORITIES AT SARGODHA IN· TIlE PUNJAB. '10 

TRANSMIT OEllTAIN TELBGRAHS . 

. 
JIr. PnIldlDt (The Honourable Sir Abdur Rahim):: ~~e  moWn is 

in the name of Sardar Sant. Si.ugh. It i8 in these worde: 

"I hereby give notice tha.t 1 inten.l to uk fpr leave of the BOIlH to make 
a motion for an adjounlDlent of the bUlinels of the Al8!lmb.ly for tho 
p1J1lpolO of diacualinl a defi.ute matter of ~ .. t. p,nbllc 'UIIpOrtance, 
namely the reiu.at of the Te1etJraph authorities at Sal'lZOdha in the 
Punjab' to tranllll'lit telegrame of complaintl "gainst tlie highhanded 
action of the Deputy Commie.ioner OIl the occt8ion· of the birthday of 
Guru Gobind Singh on 5th January, 1941, to B .. E. the Gcwernor of 
-the Punjab, Premier of the Punjab, InBPOCtor General of Police. Chief 
Secretary to the Punjab Government and otberl and e~eby depriving 
the public of the lervicOl of the Department and canaing' 10.1 to thfl 
Central revell.Ue". 

I wish to know, was it under Bny Inw toat the telegrams were with· 
held? I understandthBt there is a' statutory rule, .to th,at effect in the 
Telegrapb Code. 

Sardar Sant SiDJh (West Punjab: Sikh): Yes. There is a circular, no 
doubt. of the Department .  .  . 

All :Ronourabl.trember: There is a rule. 

8&rdar Si.Jd Sblgh: There is a rule of the Department that telegrams of 
an alarming nature can be .  . ... .  . . 

JIr. PruldlDt (The Honourable Sir Abdur Rahim) : 
able character,--I think that is the wording. 

of an objection. 

Bardar Bat stDgh: I think the wording is. "of an alanning character"-
can be prevented by the telegraph office. Here, in ~ e present instance, 
the text .of the telegram does not show anything of an alarming nature. 

Xr. Preltdent (The Hon<?urable Sir Abdur Rahim): Objectionable 
natu,re ... 

Sardar Saat· 8iDp:. .  . ... or, of an objeotionable nature. The tele-
gram BaYS: 

"Unarmed religions prooee"ion anniversary of Sri Guru Govind Singh naing 
cUlto!1'!lry route I&thi ~ e  by police. Over 20 pentone inillred. 
Oondition of • few _rioa. AbOut 12 arreltl ·_d •... 10 far. . -r.orry 
cs:rrying Guru GraDth Sahib taken by police. Gurdwua prevented b1 
authoritie. from r&ia!ni p"ndal in front of Gurdwam for. "olding anni-
versary DiwlPon. Sikhs feeling perturbed. II 
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Jrr. W ••• , .... (Madra.: European): Very alarming. 

8udII' 8&Di SJDch: You can see for yourself that such '\elegrams of 
complaint addressed to H. E. the Governor. the Premier, the ~  

General of Police-all the big authorities who should have been ~ 
in this connection-have been prevented. My second point is that it was 
not done by the Department itself. It was done by the order of the 
Deputy Commissioner because it was his action that was being ohallenged 
in this telegram and it was undue interference .  .  .  . 

Kr. PnIId_i (The Honoul'8ble Sir Abdul' Rahim) ~ The Honourable 
Member cannot criticise the action of the Deputy Cdtmnissioner here 
beC8UBe this ~ s not the place for it. It is the Punjab Assembl'y. . 

SanIar 8&Di .. : ~ lubmissi9n is tbat the telegraph authorities. 
instead. of doing their duty, by themselves, have allowed themselves to be 
interfered with b.y a . local authority and thus deprived the public at large 
of the use of telegraph lines, to which the'y are legihlmately entitled. Rs. 88 
.ere reeeived on the telegrams and then' refunded to the perBODll who sent 
tabe telegrams. '. . . 

Kr. PnIldeni (The Honourable Sir Abdur Rahim): Is there any objec-
tioo? 

'lhe HOIlO1IIable Sir ADdrew Oknr (Member for Railways and Commu-
nications): I have very little to add to what you have s~  Sir. but perhaps 
I might read the actual rule-that is, rule 15 of the Indian Telegraph Rules. 
The rule runs thus: 

"Telegraph Oftlcee Bhall refoe t.o accept or forward an)' telejp'IoDl or au)' pan 
of a telegram of a plainly objectionable or alarming cbracter. In cueI 
of doubt the muter Ihall be referred b,. ~ e ~  in char.. of. the 
Telegraph Oftlce t.o a Secretary to Government or other oftlcer DOIIIiD&tecl 
by the Provincial GoTel'Dlllent fmm time to time for thie parJIOIe. if 
tile amce u located at a .... of GoYerDIIHIIlt. or to toM Chief ~l or 
Military Officer if the ofIIce ia located elMwhere". . 

It was under this rule that action was taken. The telegraph authority, 
apparently entertaining BOme doubt whether the telegram was of an 
objectionable or alarming character, referred it to the District Magiai!'ate 
and acted, a8 he was bound to do, in accordance with the advice tendered. 
I need not go over the rulings which have fallen from the Chair, but I 
would only refer to the one which you gave on the:laat day of .. the las\ 
SeniOD, when the Chair said : 

"There u a min, of Dline with ref.-eaoe to a oertaiD order paued llndu 
leCtion 144. Thi. i. what I aid: 

'It i. a well eat.abliahed parliamentary rule that an order ...... ia the .ordi-
nary adminiatration of the Jaw, whether by A judicial' autllority or by a 
Magi.trate or by any other lawfully coDitituted authoritY'. cannot be the 
Bubject of an adjoumment motion' ... 

I would only add that this adjournment motion is e ~e  ;reany to call 
in question the action of the District Ma.gistrate for which I am not respon-
sible. , , 

; 'J 

.... M. S. AMy (Bel'8f: Non-Muhammadan): May I know whether the 
Honour.-ble Member means to say that the District Magistrate is one Of the 
authorities empowered by t,he Local Government to censor these tele-
pms? 
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fte BaIaoarablt 81r ADclrw Glow; e ~ y i8 actually merred to 
in thi8 rule. 'fhe rule 8ays: ". .  . or other officer nominated by the 
Provincial Govemment from . time to, m~ for thi8 purp08e., if the office i8 
located at a seat of emme ~~  is, .Lahore-or to the Chief' 'Civil 
or Militar.v Officer if the offi(,e i8 locat£'rl el8ewhere." He was the chief 
civil officer of the district. 

SUdar IUlt'SJqIL: No. 

Mr. PreIII4ellt (The Honourable Sir Abdur Rahim): The telegraph 
Buthoritie8 in que8tion acted' according-r·to 'the··rule.. laid down far'·their 
guidance. A8 they apparently entertained a doubt as to whether thetele-
grams which are referred to in the notice were of an objectionable character 
or not, the:v referred the' 'matter toO the chief civil' authority; that is, the 
Di8trict M.ijp8trate, of the place. In the'circum&tances:th'fmotion is out 
of order 88 has been ruled bv the Chair in 8imilar (',s8es on more than one 

, . , 

occasion. ,; 

MI8U8B BY THE GOVBRNDNT OF INDIA OF THEIR POWERS UNDER THE DEFENCE 
'01' INDIA ACT. .. 

ID'. PreII4at (The Honourable Sir b~  Uahim): The next one is in 
the name of Qazi Muhammad Ahmad Kazmi. It run8 8S follow8: 

"That. ~ HOIlR 110 DOW adjourn t.o dilCuu • de6nit.e mat.t.er of nrgem 
public importance, namely, the mia-ue by the Government' of heli. 
of ita powera 'ulider libe Deftlllt'e of India Act in pereecuting people 
for a mere exprealion  of an article of libeir faith in reapect of the 
war". 

Is this e e ~ ll  people", or.is it a slip ~  "pro8ecuting 
people"" . ,  . 

Q&I1 Muhammad .Ahmad][gmt (Meerut Division: ),1 uhammaddon 
Rural): I want "persecuting". .  ' 1 '" 

Mr. Pruldat (The Honourable Sir Abdur Rahim): I wi&h to', point out 
to the Honourable Member that tbe term8 of this notice 8eem to be very 
wide and also indefinite. I believe that uDder the Defence of India-Act 
the Magistrate8 in each province nre empowered to act under the rules 
under that Act. The notice of motion i8 in very generalterma unlell8 the 
Honour8ble Member can sati8fy the House that the Government of India 
ordered the persecution of the people for expres8ing certain opinion .. Is 
that the case of the Honourable Member? 

QUi Muhammad Ahmad ][gml: 
actual practice they are persecuting. . 

Not order the persecution, but in 

Kr. Prelldat (Tbe Honourable Sir Abdur Rahim): That is the local 
authority itself? .  . . 

QUi Muhammad Ahmad ][gmt: Ye8. 

Kr .. President (The bl~  Sir Abdur Rahim): Then y~  ('.annot 
m l ll~ here. You hnve to go to ~ A88embly and, the Government of 
the prOVInce conC'erned. The motion is out of order. 
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QUI Kubammad AbmadKuml: This happened abtuaHy in Delhi itself. 

lIr .. PrtsidIDt (The HOnourable Sir Abdul" Bahim): That ill not the 
notice. The notice is not confined to Delhi. 

Qui Muhammad Ahmad Euml: It includes Delhi. 

Jrr. Pneldent (The Honourable Sir Abdur Rahim): That won't dc.>. 
Thi!; is too wide. It must be definite. 

QUi K1IhImDllld Alamlel Jtuml: Then. I will mOTe ~ly  respect of 
~  • 

JIr. PreIlcl8llt (T,he Honourable Sir Abdur Rahim): Then. he must have 
mentioned it in the notice itself. 

JIr ••. II. lollhi (Nominated Non-official): Ma:v t say a word on this 
point? 

Jrr. Prelldent (The Honourable Sir Abdur Bahim): No, the Honourable 
Member cannot. 

FAlJ;,URltG.l: TIlE GOVDNMBNT' OP INDIA TO SUPPLY CENSUS FODS IN UDU 

-IN BZBAR AND THB COMPULSION TO FILL UP THBSE FORMS IN ENGLHIR OR 
HINDI ONLY. 

Jrr. Pn8icllDt (The Honourable Sir Abdur Rahim): The next one is in 
the llame of Mr. Essak Saito That is practically the same thing. 

Jrr. B. A. Bath., B. :l1I&k Sait: This is different in this way. 

Jrr. Preltdent (The Honourable 5ir Abdur Rahim): Is it the same? 

Mr, H . .A.. Bathar-B. :l1MII: Salt: No. Sir. 

IIr. PnIldent (The Honourable Sir Abdur Rahim): He wishes to discuss 
a definite matter of urgent public importance, namely, the failure of the 
Government of India to supply Census Forms in Urdu in Bihar and the 
compulsion to fill up those formR in English or Hindi only. Is there nnv 
objection to this motion? . 

The Honourable Sir B.eglnald KuweI1: My objection is pX80tiy the 
same. 

1Ir. Presld8llt (The Honourahle Sir Abdur Rahim): The Honourable 
Member need not give any reason at all, if he ohjects to leave being granted. . . . ;' ~ 

As objection has been taken. will those Honourable  Members who. are 
in favour of leave being granted nse in their places? 

As less than 25 Membe1'8 have risen, leave is refused. 
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~  AOMARK GRADtS IN'LBATHBB CONTRACTS. 

Mr. PretideDt (The  Honourable Sit Abdur Rahim): The next motion 
is in the name of Sir Ziauddin Ahmad. He wishes to move a motion for 
adjournment of the House to diScuss a matter of urgent public importance 
of recent occurrence, namel'y, the incorrect advice given by the Government! 
of India to specif.v the standard A-gmark grades in their contracts of leather. 
I do not quite follow this. . 

Dr. Sir Zlaud,!UD.Ahmad ~  ~s SOllthern Divi,sions: Muham-
madan Rural): Recently nparnpblet \\'Billmb1ished and in the title page it 
was put down t.hat it was published under the direction or advice of the 
Commerce Department of the Govenlinent of India. It was explicitly 
put down there that persons in England should purchase only those hides 
on which ~e Agmark is 'Pu. down. ,The Apnarb ·are put only in,some 
slaughter houses under the direction of the Government .of India and 
all those animals which are slaughtered at places other than those sl!'ughter 
houses or whioa ~  a ,.natural death will have no Agmar'kpntheir hides 
according to this pamphlet. So, buyers in Europe are' put on the wrong 
track and they will refuse' to bu:v a very large number of hides on which 
the Agmark has not been put and cannot he put, and, therefore, it is wrong 
to have a pamphlet of this kind issued under the potrormge of and 
at the expense of the Government of India. 

Mr. PreIldent (The Honourable Sir Abdur Rahim): When was this 
pamphlet circulated? 

Dr •• IrZ"udcUD Ahmad: It was published e~e y  December, W,4O. 

Mr. President (The Honourable Sir Abdur Rahim): 'Since the last 
met'ting of the Assembly?' . 

Dr. Sir Ziauddbi. Ahmad: Yes. 

Kr. Prelddent (The Honourable Sir Abdur Rahim) : .1 should like to know 
the facts. 

fte ROIlourable Dlwan Bahadur Sir A. ltamaawaml KudalSar (Member 
for Commerce Rnd Labour): The facts Me these. Certain pamphlets were 
published. The rost of it was borne bv the Government. It deRlt with 
the variou8 manufactures and raw products of this· couniry in connection 
with the Eustern Groul> Conference. They were intended for circulation to 
the members of the Conference and to the countries from which thev bad 
come: . These pamphlets .were prepared by private individualo! who ~ e in 
a pOSitIOn to know something-of the t,rade but the fronti8piece specificll11y 
stated that the Government of IndiA was responsible neither for the faClt'3 
contained in the pamphlets nor, much less, for IAny opinions expressed in 
these pamphlets. Therefore, there WIIS no question of the Government of 
India giving any advice on this paint. 

Mr. Prllldent (The Honourable Sir Abdur Rahim): ~  came this to 
be inserted in the pamphlet? Was it under the Governmenf Of India's 
order? 
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Th. JIoDourable Dl.1Il BaJaadur 81r A. .......ami JllIdaUar: 'l'he 
pamphlets were written by private individuals. They made the statements 
but in the frontispiece it was specifioally put down that the ao.ernment 
of India was not responsible either for the facts contained in the pamphlet 
or, much less, for the opinions. 

JII. PnIlcieat (The Honourable Sir Abdur Rahim): I want to know 
whether this statement was made on behalf of the Government of India, 

ft, BOIlO1Il&bIe Di1rau B.IhacIur 81r A. BlmanUDl JluclaUar: It WIlS 
not made on behalf of the Government of India at all. " The disclaimer 
was by the Government of India, certainly. ' 

ft. BoDoarable SIr .lIh_1eI ZafnlDah DIll (Leader olihe House): 
When was this publjshed? 

ft. JI.oDoarIb1e Diwan Babaclur 81r A. Bamunmt Jlud&Uar: They 
were published about November. 

Dr. 811' ZiaucldlD AbmAd: It was published under the patronage of the 
Government of India. If the Commerce Department hu not.hing to do 
with it, then it is desirable to issue a communique about it; otherwise the 
buyers would be put ~ the wrong track. 

The JIoaourable DlWUl Bahaclur 811' A. Bamasyaml Ka.cI&Uar: The 
printing was done at the instance of the Commerce Department of the 
Government of India but in the pamphlet itself 8 notice was put, saying 
that the. Government of India was not responsible for any of the facts 
mentioned in the pamphlet or t.he opinions expressed therein. I am 
prepared to have a further communique  issued on this particular subject 
as my attention has been drawn, at the last meeting of £he Export Advisor.), 
Council, to what are alleged to be certain incorrect statements in this 
pamphlet. 

,Mr. PrtII4IJ1t . (The  Honourable Sir Abdur Rahim): Will that satisfy 
the Honourable l emb~  

Dr. 81r ZIaucIdlD .lhmlcl: If a communique is issued, then that will 
satisfy me. 

JIl'. Prllldea' (The Honourable Sir Abdur Rahim): Then the Honour-
able Member does not move this motion? ' 

Dr. Sir ZlaudcIID Ahmlcl: I do not want to move. 

NON-GRANT OF DEARNESS ALLOWANCE TO CENTRAL GOVERNMENT SERVANTS • 

• 
Kr. PrtIlden' (The Honourable Sir Abdur Rahim): The next one. is 

also in the name of Sir Ziauddin Ahmad who wishes to make a motion 
of urgent public importance of recent occurrence, namely, the failu1'e of 
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the Government of India in granting the dearness allowance to all senantl 
employed by the Central Government und restricting the allowance to the 
employees of certain Railways. I want to know what the facts are. 

Dr. Sir ZtaaddID Ahmad: I understand that the Government of India 
are giving II dearness allowance only to the employees of certain railways. 
I submit that it is wrong to grant it only to railway employees and to 
deny it to other employees in other Government Departments. It is wrong 
to choose one particular department. 

Mr. PrtIldent (The Honourable Sir Abdur Rahim): When was this 
granted? 

Dr. Sir Ztauddln .Ahmad: It would be granted thiASession and with 
retrospective effect. It would probably be in the Budget. I should like 
to know. 

The Bonouable air Kullamma ZafrulIah DaD: Which Member of 
the Government did the Honourable Member give notice of this motion to '! 

Dr. Sir ZIa1l4d1D Ahmad: I gave it to the Commerce Member. 

'l'heKoaouabl. Sir Mullmmad ZatruI1ah Khan: What has the Com-
merce Member got to do with it? 

Dr. 8Jr Ziallddin Ahmad: It. was initiated by the Labour Department 
of the Government of India. They considered this particular problem. 

The Honourable Sir Muhammad Zaln1lIah DaD: They have not granted 
on allowance to anybody. 

Mr. PnIIdent (The Honourable Sir Abdur Rahim): Who is the Membt'r 
concerned? 

The Honourable Sir oTeremy Ballman: The question of dearness allow-
8Me would nOnTlnlly be dealt with by me. 

Dr. Sir Zlauddin Ahmad: Is it not a fact that the Labour Department 
appointed this committee of inquiry and, the Labour Department are now 
giving a e es~ allowonce to rail\'\'ays? At lease they are proposing to 
give this allowance., 

Mr. Prll1clent (The lIonourable Sir Abdur Rahim): The Finance Mem-
ber is responsible for these allowances. Perhaps this is a bona fide mistake 
on the part of the Honourable Member. If ~ wishes to pursue this motter, 
he had better give notice to the Finance Member. 

Dr. Sir ZlauddiD Ahmad: All right. 

fte JIoaourab1e Sir Jluhammad ZatruUah D.ul: No ~ mess allowance 

has been granted to anybody. 
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_ ;vr. _Sir ~ 'J"",I4:, I want to l'aise thili question in time, so that; 
we Dlay avoid the difficulties which may follow. 

Mr. PreIlden' ~ Honourllble Sir b ~  Hahim): No dearness allow-
11 ~  -WlQe has been given to anyone. The motiollis",cBsallowed. 

R.MOVAL OF MUSLIM OFFICERS FROli THB RAILWAY BOARD. 

JIr. Pnaldent (The Honourllble Sir Abdur Rahim): 'l'he ~~  on'! ill 
in the name of Mr. Muhammad Azhllr Ali. He wislles to discuss a 
matter of urgent public iwportallce of ~  occurrenCe. ~ely  the 
policy of the Government of India in gradually removing the Muslim 
Officers from the RaHway Board. 

When was this policy laid down? 

Mr. KubammAd AUar All (Lucknow and Fyzabnc1 Di"h;jonR: Mubam-
lUudan Hural): Sir. it wali about September, 1940. wben the Railway 
Member, .aid. in reply to a cpiestido, 1ihat the ,Dumber of Muslim officers 
was five in 1937 and it wae reduced to three in lQ40. That was the 
statement. 

1Ir. Pre8l4ent (The Honourable Sir b ~ Ral;j'm): Did he say that 
tbe Muslim officers would be remo:ve4.Q:om.,the Railw.,y ,Board? 

J ~ .' .• . 

JIr. Kuhamml4 Ashar AU: No. Sir. 

Mr • .,....., (The ~ e Ril' Abdur Rahim)! That is tbenotice 
of tbe moti::)n? If the Honourable Member laid down t,he pdicy of the 
Government of India to grarlually remove s~ m officers from the llailwllY 
Bg8!.'d. did he ever .Iay that'? ' 

Kr. ~ b mm  Ashar AU: In practice, Sir. it is like this. 
, . 

... PreIldent (The Honourable Sir Abdul' Rahim): That won·t do. The 
motion is disa))owed. • ' 

~ ," 

DtSHI.OWANCE OF TilE USE OF URDl; IN MONEY ORDRIlS AND REOJSTERED 

LETTERS BY THB CALCUTTA POST OFFICE. 

Kr. Prelddent (The Honourable Sir Abdul' Rahim): The next one also is 
in the name of Mr. Muhammad Azhar Ali. He wishes to disculls R matter 
of urgent public importance of recent occurrence, namely, the disallowance 
of the use of Urdu in Money Orders Rnd Registered letters by the Calcutta 
Post Office. 

When \\'8S this done? 

)[1'. Kuhammad bUlB: It came to my knowledge in December. 

JIr. Pres1dent ('l'he b~e -Sir Abdur· Rakim): Ie ,it of recent 
OCculTence? Something may have happened two ~ e s ago and the 
Honourable M1!mber msy e ~  it only rec.m1y. When'''WMthi!l 
order made? 
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111'. Kghammad· .lIhar All: It came to our knowledge, as I sa.id, in 
December? .' ..... 

Ill ...... d.n\ (The Honourable ~  Abdur Rahim): Supposing it is 
five years old, and the Honourable Member came to know of it lasll 
December. 

Ill. Muhammad AUar All: It won't be five years back, but this came 
to our knowledge in Calcutta in December. 

Ill. ,PreII4eat (The Honourable Sir Abdur Rahim): Was this order 
ever made; and when was it made? 

ft. 80110111'&bli Sir AIldrew. Olow: The order which, I understand, 
the Honourable Member is referring to is to be found in the Post and 
Telegraph Guide in which it is stated that "money orders have got to 
be filled in either in Engash or in the local Indian language of the district". 
There hilS been no change, so far as I have been aware, in any recent 
ordf'rs.· . . 

Xr. PrIIldent (The HonoUl'8ble Sir Abdur Rahim): Is that the ordfr 
the bl~ lfember ill referring to? 

Jrr. Muhammad Ashar All: Sir, in CalcUtta a local language is Urdu 
~  

JIr. PreIId,nt (The HonOW'able Sir Abdur Ra.him): I cannot go into 
all that. That is an old order. The motion is disallowed. 

NON·SUPPLV OF URDU CE.N'8U8 FOllMf:I IN BIHA:\l. 

Hr. Presld.nt (The Honourable Sir Abdur Rahim): The next one is in 
tha nume of the Honoul'llble Member, Syed ·Ghulam Bhik Nairang, who 
",ishe£; "to discuss a matter of urgent public importance of recent occur· 
renee, namely, the failure of the Government of India. to supply Urdu 
Census forms in Bihar and the compulsion to fill up these fomld .either in 
English or· Hindi on1y." That is barred. 

STATE.l\IENT RE ALLEGED FORCIBLE OCCUPA'l'ION OF THE 
JDGAH AT BURHANPUR IN THE CENTRAL ·PROVINCE8. 

Kr. Preaid.nt (The Honourable Sir Abdur Rahim): I understand the 
Honourable Member, Mr. Ogilvie, wishes to make 11 stntement. . 

Mr. O. M. Q. O.Uvt. (Defence Secretary): Sir, I have an explanatior 
to offer to the House· in respect of an ndjonrmTllmt motion moved by 
:'vlaulana Zafar Ali Khan on the 19th of November lust, in which it waR 
stated that certain troops had forcibly occup:ed the Jdgah at Burhonpur 
in the 1jentral Provinces. On receipt of the notice of the adjournment, I 
telflgrnphed to the local military Authorities And received the reply that the 
tents in question had been pitched close to the hlgah but did not actuall, 
impinJ!'e upon it. I. accordin/11v. in b e ~ to t.he Adjournment motion. 
gave that information. Since then, an inquiry has been conducted by the 
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[Mr.C. M. G. Ogilvie.J 
Central ~s Government, •. 8S a result, the explanation which I 
gave to the lIQuse has been fountt not to be strictly correct.T1!e facts are 
88 follows. The ldgah is a wall, and has, in front of it, an old camping 
ground. On the ground there is nothing to show where the camping 
ground ends and the ldgah plot begins, except that the ldgah plot is said 
to be sUghtly raised. The local civil officials allowocl the deer command-
ing the troops to have tonts pitched upon this slightly raised piece 01 
ground, which, on further investigation, has been found to be part of the 
.Jdgah plot. The facts were not known at the time of ~ m ·to the 
military officer commanding, who only leamt of them· the, next· day after 
the troops had left Burhanpur. The Brigadier has expressei his regret for 
the e ~ l error to the Imam Of th&Jatna Maajici of Burhepur. aud, 
I understand, that the Deputy Commissioner has also exprehsed· regret to 
the ldgah authorities. . 

NOMINATION OF THE PANEL OF CHAIRMEN . 

•• PreIl4eat (The Bonourahle Sir Abdur Behim): 1 ~ e to inform 
the House that under sub-rule (1) of rule 8 of. the Indian Legislative Rules, 
I nominate Dr. Sir Ziauddin Ahmad, Mr. M. S. Aney, Mr. L. C. Buss 
·and Mr. N. M. Joshi on the Panel of Chairmen for the curl'dDt Se&aion. 

COMMITTEE ON PETITIONS. 

Mr. Pnmdent (The Honourable Sir Abdur Rahim): I have to announce 
that, under sub-order (1) of Standing Order 80 of the Legislative Assembly 
Standing Orders, the following Honourable Members will form the' Com-
mittee on Petitions, namely: 

(1) Syed Ghulam Bhik Nairang, 

(2) Mr. L. C. Buss, 

(8) Sir Abdul Halim Ghuznavi, and 
(4) Sir H. P. Mody. 

According to the provision of the same Standing Order, the Deputy 
President will be the Chairman of the Committee. 

; 

GOVERNOR GENEllAL'S ASSENT TO BIT.I.S. 

8ecret&rJ of \he Allemb11: Sir, information has been received that the 
following Billa, which were passed by both Chambers of the Indian Legis-
lature, during the Autumn session, 1940, have been assented to by. His 
Exctlllency the Governor General under the provision of b~ e  "(1) of 
section 68 of the Government of India Act, as continued bv sectionR17 of 
the Government of India Act, 1985: . 

I, 

(1) .The Indian Works of Defence (Amendment) Aet, 1940, 

(2) The Indian Navy s l ~ Amendment Act, 1940, 

(8) Thp Indian Navy (Dililcipline) Second Amendment Act, 1940, 

(4) The Cantonments (Amendment) Act, 1940, 
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(5) The Repealing and Amending Act,. 1940, 

(6) The Indian Registration (Amendment) Act, 1940, 

(7) The Code of Civil Ptoeedure' (Amendment) Act, 1940, 

(8) The Code of Criminal Procedure (Amen,dment) Act, 1940, 

(9) The Indian Companies (Amendmentl) Act, 1940, 

(10) The War Donations and Investments (Cotnpanies) Act, 1940. 

(11) The Heserve Bank of India (Third Ameudment) Act, 1940. 

(12) The Motor Spirit (Duties) Amendment Act. 1940, 

(IS) The Indian Income-tax me~ me  Act, 1940,·' 

(14) 'The Indian Sale of Goods (Amendment) Act, 1940, and 

(15) The Exces8 'Profits Tax (Amendment) Act, 1940. 

CEHTAIN HOME DEPARTMENT DECLARATIONS OF EXEMl'TION 
LAID ON THE TABLE. 

The JIODoarabie Sir Re.iDald )luwen (Home Member): Sir, I lay on 
the table: 

(i) a copy of the Home Department Declaration of Exemption, 
No. 21/38/40-Political (E), dated the 27th November, 1940; 

(ii) a copy of the Home Department Declaration of Exemption, 
No. 21 /37 l ~ l (E), dated the 21st December, HMO; 
and 

(iii) a copy of tbe Home Department Declaration of Exemption, 
No. 1/1/41-Political (E), da.ted the 28th January, 1941. 

No. ~ l  (E). 

GOVERNILENT OF INDIA 

BOME DEPARTMENT 

l>Bdi.Alu1'l0Jl' OJ' Ex.xrnOlf. 

In uerciee of the powers conferred by eection 6 of the ReJriltratlOn ~ e l  
Act., 1939 (XVI of 1(39), tlbe Central Govemmentil pl_J to declare that -tbe 
pI'ovilionl of the Regiatr&tioo of Foreignera Rulli, 1939, .,ucept .rule 8 and ·Iuch 
, of the proviaions of 111111 4;14,"15 and 16 .1 apply to. or in relation to, pall8IIgers 

I
, alnd l ~  who are DOt foreiperl, ahaU not apply to, or in relation to, Mial 
velyn Phyllia Feld, In American national. 

• 
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.No. 21/37/'O·Politioal (E). 

GOVERXMENT OF INDIA 

HOME DEPARTMENT 

[11TS FBB. 1941 

ID ezerciM of t.he. powen conferred by aectioo. 6 of t.he Regiat.rMion of Foreigne" 
Act.. 19.19 (XVI of 1939), the Central Government. il pleaMCl to declare th.t. t.he pro-
yiliona of the Regiltration of Foraignen Rul... 1939. except. rule 8. and lDeh of 
the prorilliona ofl ralee 4, 14. 15 and 16 u .. pply t.o, or. in ~  to, ~ 
.. nd rilliton who ",e not foreill;nerl, Ihall not apply to, or m re1&t1Oo. to, Mr. NlIOfOU 
Abe. an offioi&l &t.t&ched to tbe Japa.n .. e Conlul.te at. BombAy. 10 lon, ... he holdl 
a poIIt. in that COUlulate. 

No. 1!I,'I.Politioal (E). 

GOVERNMENT OF ISDIA 

HOME DEPARTMENT 

New Delhi. eAe 18,,, JaftUGr1/ 1941. 

D.cLAllATIOIr or EuxPnOIr. 

In exerei .. of the powen conferred by IICtion 6 of the Reailtration of Foreignerl 
.&ct, 1938 (XVI of 1939). the Central GoverDJllent il ~ l to declare that. the 
,rovUiOlll of the Regi.lt.r&t.ioo. of Foreign.en Rul .. , 1939, except. rule 8 and lach 
of the ~  of rulel 4. 14. 15 .. nd 16 ... ..pply to, or in rel.r.tion to, palMUJWI 
and  viaiton who .. re DOt foreignen. ,b .. ll not apply to. or in relat.ion to, Mr. It. 
Ohta. an alicia! attached to the J .. pauae CODIUlai.e General .. t Calcutta, 10 10111 
.. he hold. a poIt in thAt C_l.te-General. 

REPORT ON THE INDO·CEYLONESE SITUATION 

lb. I. D. 'I')'IoD. (Secretary. Department of Education. Health and 
Lsnds): Sir. I lay on the table: 

(i) Report of the Ceylon Delegation to the Ceylon State Council 
on the informal Indo-Ceylon cfmverRations; 

(ii) *The verbatim record of the conversations; 

(iii) The Government of India Press Communiqul§ on the subjeot. 

~  r.o •. l!-IDII (Madras European): May I raise a point for your 
eollluderation. Sir? My Honourable friend has laid three documents on 

-Not. printed in thae Deb&tes, but .. copy hal _n r1aoed in the Library of the 
1l_.-l'14. of D. 
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tthe table. One is the report of the Ceylon Delegation to the Ceylon State 
Council on the infonnal Indo-Ceylon conversations. The other is a. verbal 
:record of the conversations, but the third is a Press mm ~ on the 
,subject. I understand that only certain Members of this House have copies 
,of the Preas mm ~  The subject;..matter of the mm ~ is 
extremely important. I should like to ask the Gonrnment whether it 
would not have been more appropriate and certainly more fitting for them 
to have made a st-atement on this subject to tqe House. If 'they willh to 
3sue a Press mm ~  nobody can stop them. They are entitled to 
cIo 80. But surely there seems to be no point in laying ~ the table a 
.Presl mm ~ which is issued at the same time and the contents of 
whieb are nQi available tct all Honourable Members. Last Session, ~ 

.Member in charge of the Department ltas asked by me on two occasions 
·whether he was in a position to make a statement on this subject, and he 
,!ItUd that he was not then but would make a statement at a more favourable 
·opportunity. I suggest, therefore, that it is not treat-ins this House with 
the consideration that it deserves for my Honourable friend, the Secreta.ry 
of the Department, to come here and place on the table a Press Commu-

~  which presumably has already been sent to the press and which will 
not, therefore, he in the hands of the Honourable Members until they see 
iit in the papers tomorrow. 

Xr. Pr8lident (The Honourable Sir Abdur Rahim) : Does it necessarily 
Io:Jflw that. a statellieut cllnnot be made by the Honourable Member on the-
;Hubject:' • 

~ ., ••• lam •• :  I presume thut the statement that the Honourable 
Member would normally make is the statement which has now been issued 
to the press. 

Mr. Pr8lident (The Honourable Sir Abdur Rahim): I do not know if 
the Honouruble Member wishes to make any stateme'nt in addition to lay· 
ing these documents 011 the table. 

Mr • .,. :I. l&mel: My point is that if the Honourable Member wall 
,-going' to indicate anything to this House at all it should have been by 
means of a statement to the House and not by pllicing on the table 1& 
Press mm ~  the contents of which will not be available to Honour-
.aLIt> Members until tomorrow. 

Mr. Pr8lld&nt (The Honourable Sir Abdur &him): Supposing he 
rnnkes a statement. also. I do not know whether it will be open to any 
-ol> jection. 

Mr. 1' ••• lame.: If the Honourable Member wishes to do that we 
:should have no objection . 

. Mr. Prealdent (The Honourable Sir Abdur Rahim) :  I do not. know if he 
Wishes to do that. It is for him to say. . 

111'. 1' ••• lun .. : I would certainly prefer the Honourable Member ~ 
lIDake a statement to the House rather than lay a Press Communiqu4§ on the 
.table. 
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.:r. I. D. 'I'JIDIl: I am perfectly prep&Z'eCl to read the CommuniqlW':' 
but it is in the Library of the House 8S well. 

~  I'rflli4eu (The Honourable Sir Abdur ~ m  ~ l  the Honour· 
obIt, Member Dlake a statement on another occasIOn or IS he prepan!ci to· 
make a statement· now? 

PlDdlt J.akJhmt KaIlta llaltra ~ l e  Division: Non-Muhammada!l' 
Rural): He lIas nQt got a copy': it is in the " Library. ", .,' 

, 
Kr. Prea1deDt (The Honourable Sir Abdur Rahim): I do not know' 

whut Mr. James wispes in these circumstances.' Does he .\Vant the· 
Honourable Member to make a stutement on some other date which may 
be convenient to the Government? 

liz. ~ .•. lamll: I certainly consider that the statement should be 
matk:J.odllY to this House and that it should not be placed on the table 
in the form of a Press Communique and I would ask you to permit the· 
Honourable Member to read to the House the stutement which he has 
now laid on the table. 

Kr. 11 ••. loshi (Nominated Non-Official): May I say 0. word on thi" 
point? I .am fully in support of the point raised by Mr. James '. 

An Honourable Kember:. He is now Sir Frederick James. 

The .Honourable Sir Muhammad Zafrullah Kh&D (Leader of the House): 
Not yet. Mr. James is correct. 

Kr. 11. JI. 10lbi: I have found 011 various o('casions that the Govern-
ment of India do Dot show proper respect to the Legislature. 'On many 
oC'('asions .  .  .  . ~ . 

Mr. Prelident (The Honourable Sir Abdur Rahim): I do not want t.o· 
know what may have happened before, but the question now is wheth.er ~  

t'tutementshould 'be made by Mr. Tyson. 

Mr ••• M • .J0IIb1: I suggest that the .statement should be made. 

Mr. Prelident (The Honourable Sir Abdur Rahim): Very well; Mr' 
~ l  is going to make that statement. 

Mr. I. D. TyIoa: It i" somewhat long, but I will read it out: 
"Following a suggestion D\8de by the Government of Ceylon and accept-

ed by the Government of India, a mission from Ceylon visited New De!lti in, 
November, 1940, to discuss in informal conversations with e e e ~ es 

of the Government of India, matters outstanding between the two countries 
and to explore and prepare the way for formal negotiations later on. The' 
Ceylon delegation consisted of the Hon'ble Mr. D. S. Senanayrike, the 
Hon'bIe Mr. H. J. HuxhalD, C.M.G., the Hon'ble Mr. S. W. R. D. 
Bandaranaike and the ~ ble Mr. G. C. S. Corea. The Governmeu.t of 
India were represEmted .by the Hon'hle Sir Girja Sha.nkar Bajpai, ~  
C.l.E., I.C.S., the Hon'ble Dewan Bahadur ~  A. Ramaswami Mudaliar, 
-the Hon'ble Sir Alan Lloyd, C.I.E., I.C.S., Mr. G. S. Bozm/ln, C.I.E.,· 

;. . . 
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::I.C.S., assisted by Mr. T. G. Rutherford, C.S.I.·, C.I.E., I.C.ti., and. 
.Mr. A .. Vittal Pai, O.B.E., I.C.S. The main subjects which it was agreed 
:ahould come under discussion were: 

(a) the control of immigration into Ceylon; 

(b) the dismissal of Indian daily paid workers; 

(c) the question of Indian franchise and domicile; and 

(d) certain restrictions on Indian rights and opportunities now im· 
posed or sought to be contemplated. 

:It was hoped that if satisfactory results were reached as a result of the 
-discussion on these points the question of trade relations with Ceylon might 
.also be examined. 

2. At the o.pening meeting it was agreed _ that the first subject for 
·examination should be the status of Indians now resident in Ceylon. This 
'would have largely covered (b), (c) and (d) above and, in the event of 
agreePlent being reached u20ll principles that should regulate the status 
-of resident Indians, .the way would have been opened towards a satisfactory 
understanding upon other questions, such as the control of immigration 
.into Ceylon and tl:ade relations between the two countries. 

3. The Ceylon delegation, while agreeing to the discussion of matters of 
.principle, explained that the discussion must take into account the peculiar 
circumstances of Ceylon. At an early stage one of the Ceylon ministers 
said """ .. We cannot absorb the full number of Indians in Ceylon. It is 
·of course difficult to decide off-hand the particular quantum, but obviously 
·the absorption of what corresponds to one-llixth of the total population of 
the country ......... would undoubtedly lead to the possible result, as many 
·of us see it, of the extermination of our own people ......... It is really be-
coming now a stark question of survival.. ....... Their (the Indians') absorba-
,bility, in tbe sense of all privileges being extended to the Indian population 
·of Ceylon, must be so strictly limited 8S to prevent the dangers of that 
:submergence which is going on very fast.. .... ". At the closing stages 
another Ceylon minister observed "We realise that however willing we 
may be to arrive at an agreement still our position is such that the num-
ber of Indians who are settled in that country (Ceylon) has to be reduced .... 
·.The Ceylon delegates, therefore, approached the problem from the point of 
'View of reducing the Indian population in Ceylon. The following proposals, 
.which they put forward, were framed on this basis: 

(1) Persons of Indian descent who possess a Ceylon domicile of origin 
(i.e., those born in Ceylon, if legitimate, of a father having a 
Ceylon domicile of origin or of choice and, if illegitimate, ofa 
mother having a domicile of origin or of choice, in Ceylon) 
should be considered Ceylonese and be entitled to all the rights 
aud privileges accorded to the Ceylonese. 

;(2) Other persons of Indian descent now resident in Ceylon should 
be entitled to the rights and privileges normally accorded to 
British subjects, and those within this class who sse~se  .a 
Ceylon domicile of choice (which must l ~ 5 ye ~ resI-
dence) were to be entitled to the State CouncIl franchise but 
they were not to possess certain ~ le e  . reserved to 
Ce"yioneae under oertain e me ~  ~ e l l  suoh .. 

• 
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(4) the grant of Crown land under the Land De'Velopment 
Ordinance, (b) rights under the Fisheries Ordinance and (0)' 
the right to apply for posts \1Ilder the Ceylon Government. 
Persons in category (2) were to be entitled on application to· 
certificates of residence. Such a certificate was to entitl& 
the holder to reside and earn his living in Ceylon subject to-
such conditions as might be set oot ia t.he cedmcate. 

4·. After discussion it was agreed that the substance of these proposals. 
was as follows: 

(i) Indians in Ceylon in the third generation, as also Indians in the 
second generation whose parents had 8 dOmicile of choice, 
would have a domicile of origin and be treated as Ceylonese· 
in all respects; . 

(ii) Indians in Ceylon with a domicile of cltoice would be e ~ le  to. 
the State franchise but aU other rights over the whole field of 
employment would be s b ~  to such restricticns aa the· 
Ceylon Government might find it neceil6Al'y to impose; 

(iii) Indians in Ceylon with no domicile of origin or of choice,. that. 
is, with less than 5 years' residence on a date to be s e l ~ .. 
would be entitJed to eaJ'n their JiviDg but would have no CIti-
zenship rights and could not at any time acquire them. 

As regards (ii) above, children of such persons would l~ m el~ ~ y 
to be included in (i), but persons in (iii) could never qualify for lDcluSlon 
in (ii) with the result that they and their children would be excluded from 
Ceylon citizenship for ever. 

After very careful conside1'8tion of the CeyloD Delegates' propotials, th& 
Indian Delegation took the view that, on the questioD of status, the claim 
of Indians to equality of citizenship should be based upon tile same prin-
ciple, the application of which they had consistently urged in respect of" 
other countries in the British Commonwealth of nations where IDdilmi have 
settled, namely, that full citizenship rights, covering the whole political and' 
economic field, could legitimately be claimed by all Indians who could; 
establish proof of a prescribed period of residenee aDd of a permeent. 
interest in that country. As regards Ceylon, they suggestetl, (11) five years' 
residence, (b) a permanent interest in Ceylon, "bo*h ttits to b. satisfied' 
by some set of easily ascertainable facts". The Indian delegation recog-
nised. however, that certain specific reservations might have to be made 
in the special circumstances of Ceylon and were pre.pared to consider-
provisiolls regarding the right to enter Government service and the right. 
to acquire land already mapped out under tIle Crown Lands Development. 
Ordinance. It was on this basis that they proposed: . 

(1) That full citizenship should be conferred 01'1 an Indiana who could 
furnish proof (a) of 5 years' residence in Ceylon, and (b) of a 
permanent interest in the island, both tell1& to be satisfied by 
some set of easily ascertairiable facts. For example, as. 
re.sarc1.s (b) the ~  ~ a married person lived in Ceylon with 
hIS wIfe and chtldren, If any, should suffice to raise the pre-
sumption of permanent interest. Any other foetual tests that 
millht be s ~ es  wete to be discussed at a later formal 
conference. 
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(2) That persons who did not. complete 5 years' res:denee on the e~ 

scribed date would, on fulfi:ment of this requirement and alS() 
of the tests t.hat might be laid down of a permanent interest 
in Ceylon, acquire domicile of choice and be on an equal feoting 
with those in cat.egory (1) abo've. 

The Indian delegation were prepared to concede that persons with 
domicile of choice as proposed above (a) should not claim the right to 
appointment to Ceylon Government service or under quasi-Governmeni 
bodies, provided, however, that Indians already serving under Government 
or quasi-Government bodies would be entitled to continue in such service 
without discrimination, and (b) should not participate in the benefits of the 
Land Development Ordinance 80 fRr as land already mapped out and 
reserved for Ceylonese WRS concerned but should have full equality as 
regards land which might be so reserved in future. The children of such 
persons would, however, be entitled to both these l~ e  The Indian 
delegation further proposed that Indians now resident in Ceylon who did 
not exercise or qualify for the domicile of choice should be entitled to engage 
in or continue to engage in any lawful vocation or calling without discrimi-
nation . 

.  . b ~  to acceptance of ~  fundamental principle that full rights of 
cltlZe?shIP. over the wh<1le pobtlCal and economic field on a footing of 
equalIty WIth eyl es~ s ~  ?e conceded to ~ s resident in Ceylon on 
au agreed date, on .their furnIshmg proof of res.ldence for a prescribed period 
and of ~ m e  m e ~  the I.ndlan delegatIOn were prepared to consider 
any modIficatIOns In detaIl of theIr proposals that the delegation from Ceylon 
might put forward. 

5 .. ~ Ceylon ~le  however, found ~emsel es unable to accea' 
the prmciple underlymg the ~ ls of the IndIan delegation. As already 
stated, they had, even before their proposals were put forwRrd hinted a. 
the necessity, from their point of view, of substantially reducing the num-
bers of the Indian populat:on resident in Ceylon. From an early stage, 
the discllssions had revealed that the Ceylon delegation laid great emphasis 
upon the necessity, however unpleasant, of re8tricting the employment of 
Indians in all spheres, including estates. For example, on the' second day 
of the Conference, even in regard to persons possessing a domicile of choice, 
the Leader of the Ceylon delegation admitted that these might be subjected 
not only to restrictions that now operate in favour of Ce;ylonese bu\, also to 
fresh restrictions in the future. The discussions that 'ollowed the pre-
sentation of tlie Indian proposals merely served to bring out the unwilling-
ness of the Ceylon delegates to' make any commitment, beyond an ex-
pression of their wiHingness to consult the Government of India, that would 
hamper their freedom to impose restrictions on Indian employment in favour 
of the Ceylonese. One of the Ceylon delegates observed "Your proposals 
would briog full citizenship to a much larger number of Indians than we 
can possibly consider ............ it would confer full rights upon a much larger 
numbel' than we ~  absorb". At a later stage, when asked fora list of 
possible future restrictions, he said "It may be perhaps difficult for us, 
with reasonable accurIWY, to supply you with the range of possible restric-
tions even now". It thus became clear that not only perBons \yho would 
be eligible for the Ceylon, domicile of choice under the proposals m ~ by 
the Ceylon delegates but even their ,children might in fact have httl. 
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opportunity of obtaining a domicile of origin as their parents might have to 
leave Ceylon under economic pressure and restrictions and thereby lose 
their domicile of choice. It was argued by the Ceylon delegates that India 
had already accepted something similar in South Africa in the scheme for 
repatriation formulated at the Cape Town Conferenoe in 1927. The Indian 
delegation. however, pointed out firstly that. that &cherne was entirely 
l ~ in character and secondly that it arose from the fact that there 

ware in South Africa a number of Indians who had no wish to accommodate 
themselves to Western standards of life. There was, therefore. no analogy 
in either respect between that scheme and the presQ,t proposals of the 
Ceylon delegation. Reference was also made to action· taken by certain 
Provincial Governments in India regarding the employment of persooa from 
outside the Province. but the Indian delegation explained that here also no 

., analogy could be drawn as the action taken referred only to future recruit-
ment and was confined to Government service. The Ceylon delegates alSo 
mentioned that by the definition given to the term 'foreigner' India haa 
~e  the power to apply special restrictions to every person other than an 
Indian and a British subject domiciled in the United Kingdom. The refer-
$lee appears to have been to the Foreigne1'8 Registration Act XVI of 1989. 
ThiIJ Act is a measure designed solely to keep track of undesirables and 
was passed in April 1989 under the threat of war. It refers only to provi-
sions for registration. In the result, while reiterating their good will 
towards India. and their desire to reach an agreement. they found them-
selves unable to modify their object.ive of substantial reduction of the size 
of the Indian population by such measures, including economic pressure, 
as might serve to achieve it. 
6. It was with profound regret that the Indian delegates were 'forced 

to the conclusion that the angles from which the two delegatiooa approached 
the vital question of the status of the resident Indian population in Ceylon 
were 80 divergent as to offer no basis for continuing t.be exploratory talks. 
While fully appreciating the desire of the Ceylon delegation to aecure the 
maximum opportunity for employment for their own people in Ceylon. the 
Indian delegation were. unable to agree to any met.hod of achieving that 
purpose which would involve discrimination against, or pressure upon. 
Indians resident in Ceylon who. in their opinion, could legitimately claim 
full equality of citizenship.  The cOll\'el'sations were, therefore,' discon-
tinued. The des;re of the Government of India ~ relations between the 
two countries .hould be placed on 8 firm basis of friendship and eo-opera-
tion has in 110 way diminished and should a prospect of a resumption of 
negotiations with greater possibilities of success appear in the future. they 
will be found ready to take advantage of it." 

I would only add that there was no intention to be disrespectful to the 
House in any way. This Press Communique has not actually appeared 
in the presa yet at all. It has been· issued to the press for publication after 
presentation here-sometime after midday today. the date and time being 
chosen with reference to the fact that similar documents are being present-
ed to the Ceylon Council this afternoon. I do not know how many copiep 
of this have been printed but. speaking without any opportunity of 
referring, r believe we can make copies available to the Member. of: the 

.. : e ~ once. 
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ltt.do-Oeyknl Relation, Ezploratory Conference Report. 

THIS report contains an account of the conference that took place 
between representatives of the Government of India and Ministers from 
Ceylon. 

2. On a request made by His Excellency the Governor of Ceylon, the 
Government of India agreed to a conference the objects of which were set 
out as follows in a joint mm ~  

co At the request of the Government of Ceylon, the Government of 
India have agreed to an informal conference between Ministers 
from Ceylon and repreRentatives of the Government of India. 

"The meeting which is expected to take place in India early in 
November will be entirely informal and exploratory in charac-
ter and is intended to secure a satisfactory b$sis for forma.l 
negotiations at a later date on all problems of common 
interest which require adjustment. 

"It i. hoped that a frank preliminary discussion such as the one 
proposed by the Government of Ceylon will serve to remove 
any misunderstanding which may exist and will assist, the 
promotion and maintenance of those friendly relationR 
between the two countries which both Governments so earnest-
ly desire." 

8. In pursuance of this arrangement, the following were selected to be 
the repl'Ellentatives from Ceylon: 

The Hon. Mr. D. S. Senanayaka, Minister for Agriculture and 
Lands. 

"The Hon. Mr. H. J. Huxham, C.M.G., Financial Secretary. 

The Hon. Mr. G. C. S. Corea, Minister for Labour, Industry I&nd 
Commerce. . 

The Hon. Mr. S. W. R. D. Balldaranaike, Minister for Local. 
Administration. 

Messrs. F. C. Gimson, C.C.S., Controller of Labour, and D. H. Balfour, 
C.C.S., Director of Commerce and Industries, accompanied the delegation 
us Advisers. 

Mr. L. J. Senevjratne, C.C.S., was Secretary to the delegation. 

The representatives of the Government of India were: 
;Sir Girja Shankar Bajpai, K.B.E., C.I.E., I.C.S., Member for 

Education, Health and Lands. 

Sir Ramaswami Mudaliar, Member for Commerce. 

Sir Alan Lloyd, C.I.E., I.C.S. 

Mr. G. S. Bozman, C.I.E., I.C.S . 

. )lr. G. T. Rutherford, C.S.I., C.I.E., I.C.S. 

Mr. Vital Pai, O.B.E., 1.0.S. 

'.f·MII. 8. Du"1 I.C.S., waa.the Secretary.· 
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4. The conference began on November 4 and ended on November Ii. 

There were altogether five sittings. 
li. In reply to an in<juiry made by the Ceylon delegation, b~ Govern-

ment of India had proposed a series of subjects for discussion at the ('011-
feren('e, namely, the control of immigration into Ceylon, the dismissal of 
Indian dailJ.paid worktlrs, questions of franchise and domicile and certaiD 
I'estrictiods of rights and opportunities imposed  or said to be contemplated 
in the case of Indians now in Ceylon, and possibly trade negotiations. 

B. At the outset of the conversations Sir G. S. Bajpai stated that for 
them the most important question of all was the status of I,ndians at presenil 
in Ceylon, and the principles by which their economic and their politicaJI 
rights were to be regu1ated. He suggested that if an agreement was 
renched on certain principles regarding this question, other· subjects such 
as Indian franchise, immigrat.ion, labour, &c., could be easily adjusted ill' 
the light of the agreed principles. 'J 

Tn this the Ceylon delegation acquiesced, making it clear, however, that. 
in the discussion of those principles the particular ('onditions existing in 
Ceylon must receive full consideration. The Indian delegation agreed. 

7. The Ceylon delegat.ion explained at some length the economic con-
ditions prevailing in their country, e.g., the increasing popUlation, the 
rapidly growing unemployment, the falling standatd of living, the extreme-
ly limited opportunities for further employment, the difficulty already 
experienced by the Ceylon Government in providing unemployment relief 
works and in alleviating distress caused by the growing poverty of the 
people due primarily to unemployment as well as under·employment. 

In spite of these difficulties the delegation was prepared to recognize the 
claims to full rights and privileges of citizenship of those Indians, who< 
hllv!" no connection with India and have a genuine and abiding interest iD 
Ceylon. 

8. In view of the foregoing considerations, the following proposals for 
dl'termining the status of resident Indians were submitted by the Ceylon 
delegation: 

(i) Persons of Indian descent who possess a Ceylon domicile of 
origin, i.e., those born in Ceylon, if legitimate, of a father 
having a Ceylon domicile of origin or  of choice, ad, if illegi-
m~ e  of a m ~e  having !1 Ceylon domicile of origin or of 

~ l e  These will be conSidered Ce.\ lonese and be entitled 
to all the rights and privileges of Ceyk,nese. 

(ii) Other persons of Indian descent now resident in Ceylon. The88' 
will ·be entitled to the rights and privileges normally accorded' 
to British subjects and these within this class who possess 
a Ceylon domicile of choice (which must include> IS ye s~ 

residence) will, as now, be entitled to the State Council 
franchise, but they will not possess privileges reserved to 
Ceylonese under certain enactments and regulations such as-

(a) grant of Crown land under the Land Development Ordinance. 
(b) rights ~ e  the Fisheries Ordinance, 

(c) right to apply for posts under the Ceylon Governmenth 
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They will be entitled, on applicatioll, to certificates of residence. Such &I 
certificate will entitle the holder to reside and earn his living in Ceylon, 
subject to such conditions as may be set out in the certificate. 
9. The proposals in brief are, the grant of full citizenship to Indiana. 

possessing a Ceylon domicile of origin while other Indians are given the' 
rights and privileges normally accorded to all British subjects, with aadi--

~ l rights and privileges in the case of those possessing a domicile ot 
chou·e. 

10. It was pointed out by the Ceylon delegation that other countries, 
including India herself, have had to adopt, under pressure of circumstances: 
I>revailing in those countries, measures which amount to the denial of 
citizEmship rights to immigrants. The following instances were quoted: 

(a) The agreement reached between South Africa and India, to the-
following effect: 

.. South Africa and India have concluded an agreement of a special: 
character; its purpose is to facilitate th6 repatriation, not only 
of Indian immigrants who have settled in the Union for COll-
siderable periods, 6ut also the emigration of persons of Indian_ 
origin in the Union. This agreement was concluded as a 
result of the Conference held in 19'26-27 by delegates froJIlJ 
the two countries, in order to arrive at a. solution of the diffi-
culties created by the presence in South Africa of a large-
nwnber of Indians wh.o have not easily adapted themselves, 
to the European civilization that is developing in that country-
and who are confltantly regarded by the South African, 
authorities as an element making for eC(lnomic instability. It; 
was agreed that South Africa would organize a scheme of-
allsisted emigration for such Indians to other countries where· 
Western standards of living were not required snd particularly-
to India." 

(Migration Laws and Treaties,-Vol_ 3, 1929. Geneva Intemational! 
Office). 

(b) The definition of "foreigner" in tlie Foreigners Act of 19S9)of:Iildia.. 
which runs 8S follows: 

" 'Foreigner' includes every person other t.han-

(1) a British subject domiciled in the United Kingdom; 

(2) 8 British Indian subject; 

(8) a Ruler or a subject of an Indian State; and 

(4) a Consul General, Vice-Consul or a person appointed by a! 
foreign Government to exercise diplomatic functions. " 

By this measure, all non-Indians including British subjects domiciled iIll 
various parts of the British Empire (with the sole exception of those domi-
ciled in the United Kingdom) are treated as foreigners. 

11. What-ever the circumstances may be which led to the above quoted 
instances, the former shows that India has acquiesced in an arrangement. 
which in effect amounts to discrimination against Indians, and the latter 
proves that India herseif is prepared to discriminate as between British 
Rubjeots ilJcluding ey m~~~ 
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12. It was also mentioned that even within India pressure of circum-
-stances had necessitated the taking of. discriminatory measures, and one 
-01 the proposals put forward to meet the difficulties created by the influx 
into Bihar of Indians from the adjoining province of Bengal W9.B to the 
lollowing effect: 

no person should be regarded as domiciled in the Province unless he 
can produce B certificate to that effect from the District Officer of 
the District in which he claims to be a resident. Before granting a 
certificate of domicile to any person, the District Officer should 
satis(v himself tba.t his family is permanently se ~  in tbe Province 
and that he has adopted Bihar as bis home and hila no intention of 
returning to his country of origin. 

18. The Ceylon delegation further pointed out that in actual practice a 
Iar". number of Indians including many of those bern in Ceylon keep their 
families in India, visit that country frequently and, in other ways, maintain 
-close contact with it. 

14. Cey10n has already reached the point, it was observed, where she 
.cannot support a reasonable standard of living for her people; her popula-
tion is rapidly increasing with all the attendant economic problems and 
~ l es  Placed in these  circumstances Ceylon bas no alternative but 
to restrict the number of non-Ceylonese to wbom full rights of citizenship 
can be extended. The position in whicb Ceylon finds herself· now was 
-envisaged sometime ago by the League of Nations, which recommended 
that, in circumstances similar to those of Ceylon, all labourers from other 
<'ountries should be recruited on definite agreements providing for repatria-
tion in later yea1'8_ 

15. The counter-proposals made by the Indian representatives were a9 
.follows: -

"We suggest an expansion of your (that is, the Ceylon delegation's) 
second category on the following basis, namely, that full 
citizenship should be conferred on all Indians who can 
furnish proof (a.) of five years' residence in Ceylon, and (b) 
of a permanent interest in the Island, both tests to be satill-
fied by some set of easily ascertainabloa facts. For examploa, 
as regards (b) the fact that a married person lives in Ceylon 
with his wife and children, if any, should suffice to raise the 
presumption of permanent interest. This proposa1 will not 
cover the case of those Indians who are not married. The 
test to be applied to them as also any other factual test that 
you may wish to suggest can be the subject of discussion at 
our later formal conference. What we are anxious to ensure 
is that such tests should be specifically set out and not left to 
the judgment of individual officers, which is the case at 
present. 

We should, however, be prepared to agree that Indians falling in this 
class may not claim (1) the right to appointment in the 
Ceylon Government Service or under quasi-Government 
bodies provided, however, (a.) that Indians now serving under 
Government or quasi-Government shall ~e entitled to conti-
nue in such aemee without dilCrimination and (b)-diM the 
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descendants, including adults, of Indians who Bre either now 
resident in Ceylon or at the time of death were so resident. 
and who themselves normally reside in Ceylon, should be 
eligible for such appointments without discrimination. 

(2) With regard to the grant of Crown land under the Land Develop-
ment Ordinance, we would not claim that the policy ol the-
Cey10n Government in regard to lands already declared to be 
reserved for Ceylonese should be disturbed but we would urge 
that the equality ef  rights claimed by UEl for this category of 
Indians should include all other Crown land. 

(3) Finally, as regards Indians now resident in Ceylon who do not 
qualify for citizenship as e ~e  above, we suggest that they 
should be entitled to engage in or continue to engage in any 
lawful vocation or calling which they now exercise or may 
hereafter exercise, without discrimination. 'J 

16. The first. point to be noted regarding these proposals is that, 
although they purported to be a modification of those made by the, 
e~ l  .del.egation, they ~ e in fact b se~ on an entirely different principle. 
Thll; pnnc1ple was explalDed by the IndIan delegation as follows: 

"The problem of the status of Indians facing us is not peculiar to. 
Ceylon. This problem exists wherever Indians are reside!lt 
in all parts of the world. Once we concede any qualification 
in .the m ~ e  of citizenship, we open the door to similar 
clamls all over the Br;tish Commonwealth of Nations. Even 
the different. States of India would have different clnssetr of' 

~e s measured in terms of political and economic rights. 
It lS not very easy for us therefore to envisage a definition 
which would really meet the different circumsta.lIces that 
you have just now stated-circumstances which have to be 
taken into consideration. But broadly stated our position is 
this: 'rh9.t Indians who have heP,n reside.nt for an agreed 
period of years in a particular territory under the British Gov-
ernment acquire equality with the indigenous inhabitants of 
the territory-acquire equality of rights over the whole field 
of rights. That is the principle we have all along continued' 
to insist upon." 

This means that the Indian delegation, after considering the special 
ciroumstances of CE'ylon as explained by the. Ceylon. delegation, were not 
prepared to agree, in the light of these special circumstances, to any modi-
fication of t.he claims made bv Illdia on behalf of Tndi!ln nationals in other 
countries. Their attitude was further clarified by a statelIlent at a later 
stage to the eRect that every Indian. now in CeyloJa must be allowed to· 
settle in Ceylon 'perm!lnently if he so wishes. 

17. The next matter calling for attention is the inadequacy of the tests' 
contemplated for ascertaining whether or not thtlteexists in tbecase of any 
particular Indian a "permanent interest" in the Island. This can only be 
Q!,certained by questioning each individual carefully and considetin.g the 
special circumstallces of his case. The Indian .proposals, apparently l!l ~e 
interests .of simplicity, attempt to replace thIS procedure by an ~ ~l 
rule which might have little relation to actual facts. The presumptIon. 
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..suggested for married persons shows the UDrellity of the proposal. While 
it would not be unfair to presume that a person who leaves his family in 
India means to return to India., it would seem illogioal to say that because 
:an Indian lives in Ceylon with his wife and children it is not his intention 
to go baok to India. In f!lct, the pith of Ceylon's contention, based on 
.actual experience of Indian labour, is that in the great majority of instancea 
tthe contrary is the case. In this queation of permanent interest, simpli-
fication can be achieved only at the expense of acourooy. 

18. It should also be observed in passing' that the Indian proposals 
.:involve (a) the amendment of such Ordinances as the Land De\'elopment 
tOrdinanc.), the Villllgf' CODllDlwitiet; l l l~  !lnd t.ht: Fisheries Ordinance, 
~  (b) a reversal of the polioy hitherto adopted by Government in attempt-
dng to secure greater PDlJllo;vuumt for Ceylontltltl in occupations previously 
.a1moat wholl;V nlonopolized by non-Ceylonese. 

19. The Ceylon delegation urged that the transfer of citizenship from 
·one unit of the Empire to another should approximate, as closely as 
possible, to the conditions for naturalization, between two politioal inde-
pendent oountrie&--a. position impliedly adopted by India herself in passing 
·the Foreigners Act referred to earlier. Now, naturalization requires stricter 
conditions than !Ire lIeCAs&,,,ry for domicile. And yet t·lIe Indian delegat.ion 
in their proposals contemplated domicile (It'ss strictly defined than domicile 
in its full le~l sense) as sufficient for the acquisition of full rights of 
'Ceylonese citizenship. 

20. 'The Inaian proposals not only widen the category of those who are 
-entitled. to flill . citizenship, but al80 ~  the opportunity to acquire a 
-domicile of choice to Indians now residant in Ceylon who have not com-
pleted five -ye.lrs' residence. In effe('t, therefore, Ceylon is to resign 
"herself to the absorption of about a million Indians. With their descendant. 
'of course that. nuniber will be greatly increased in the future. 

21. The fourth ·daY't! Bitting was taken up principally in examining the 
'implications of the tWG sets of proposals. It became clear tlut the grant 
-of full rights to Indiana po8selSing merely domicile of Choice, which was 
·demanded by the Inc1ian delegation, could not be accepted by the Ceylon 
.delegation. Resident Indians falling within this category could. it was 
pointed out, obta.in the ftnchiae. and if they could, by their own en-
deavours, establish themselves in thE' count.ry. their children born in Ceylon 
would automatically enjoy full rights of citizenship. The concession, 
·therefore, of ftill citizenShip to the children of Indians possessing a domicile 
.of choiee, was a substantial one. 

22. It 'was urged ·that "Ceylon must be free to take such steps as 31'e 
necessary, even to the aisadvantage of resident Indians, to create wider 
.opporturiitres for Ceylont'se. I"or this purpose, the Cevlon Goverrunent 
'would be prepareil to negdtiate with India regarding a repatriation scheme 
whereby Indians might voluntllrily return to India with a suitable monetary 
:grant. 
23. Ceylon, finally, would not be prep!lred to extend the franchise to 

'those ·tesi«lent Indiana who aid not exercise their right of choice of Ceylon 
,domicile by· a fixed datfl. 

24. The Inilian delegation w.as .earnestly requested to suggest a solution 
:acceptable to them and at the same time c"lculated to meet the difficulties 
pinteil out 'by the 'Ceylon ·4elegstion. 



llBPORT ON THE INDO-CEYLONESE ~  7. 

26. To this, the reply WllS given at the final sitting that ~ e  Indian 
delegation found it impossible to. suggest. ~ m~~ ~ of .achlevl!lg the 
purposes which the Ceylon delegatlon had 10 Vlew whlch .dld not mvolve 
either discrimination a&ainst, Or pressure on, those Indlan;; who could 
legitimately el ~ full equality of citizenahip". 

26. As no agreement could be reaC'hed on the question of the status of 
Indian immigrants in Ceylon, the Indian delegation was unwilling to 
proceed to the consideration of the other questions noted for discussion. 
fj'be talks thus came to an end. . 

27. The Ceylon delegation would like to take this opportunity of record-
ing their appreciation of the courteAy and hospitality shown to them in 
India both officially and unofficially. 

Colombo, December 14, 1'940. 

(Sgd.) D. S. SENANAYAKE. 

(Sgd.) H. J. HUXHAM. 

(Sgd.) S. W. R. D. BANDARANAIKE. 

{Sgd.) G. C. S. COREA. 

1Ir. M. S. AD.,. (Berar: Non-Muhammadan): May I know whether it 
is the desire of Government, in view of the importance of this subject, to 
@ive us a day for discussing the Indo-Ceylonese situation? 

Dr. Sir Ziau4cIID 'hmld (United ~ es Southern Divisions: Muha.m-
madan Rural): I support that proposal. It i's very desirable that we should 
have an opportunity .of discussing this question. In fact, I wanted to 
table an adjournment motion on it, but I did not actually move it, because 
it might complicate matters. 

TIle Hoa.ourable Slr Muhammad Zafrullah BhatD: Sir, Government will 
be prepared to consider the suggestion made by the Honourable Members. 

THE INDIAN RAILWAYS (AMENDMENT) BILL. 

PRESENTATION OF THE HEPORT OF THE SELECT COMMITTEE. 

'tILe Honourable Sir Andrew mow (Member for Railways and Commu-
nications): Sir, I present the Report of the Select Committee on the Bill 
further to amend ~e Indian Railways Act. 1890, with the Bill as amended. 

THE INDIAN MERCHANDISE MARKS (AMENDMENT) BILL. 

PRBSENTATION OF THB RBPORT OF  THB SBLBCT COMMITTEE. 

fte HOD.ODr&ble Dlw .... Balladur Sir A. BamaIW'ami Mudaliar' (Mem-
ber for Commerce and Labour): Sir, I present the report of the Select 
Committee on the Bill further to amend the law relating to fraudulent 
marks on merchandise. 



ELECTION OF TWO MEMBERS FOR THE COMMITTEE ON PUBLIC 
ACCOUNTS. 

. . 
fte Honourable Sir Jeremy B.alImaa (Fina.nce Member): Sir, I move: 

"That the non·official members of the ABaembly do proceed to alect, iD the maDner 
required bt rule 51 of the Indian Legialative Bul. two members to be membe~ of 
the Committee on Publie Aceounte in place of the tate Mr. S. K. 80111 and Captabi 
Bardar Sir Sht'f Muhammad Khan who haa cealed to be a member of ~e AlIUIIlbly." ., 
Mi'. President (The Honourable Sir Abdur Rahim): The question is: 

"That the non·offieial memllt'rs of the Aaaembly do proceed to elect, w the mlUlDeT 
required by rule 51 of the Indian Legislative Rulee, two members to be mClDbers of 
the CommIttee on 'Public AeoouDie in place of the late Mr. S. K. Bom and CaptAin 
Bar dar Sir Sher Muhammad Khan who hal ceaaed to be a member of the A .. embly." 

~ motion was adopted. 

ELECTION OF A ~  MEMBER. TO SERVE ON THE 
STANDING COMMITTEE TO ADVISE ON SUBJECTS, OTHER 

~ "ROADS" DBALT WITH IN THE DEPARTMENT 01'" 
COMMUNICATIONS. 

fte Honourable Sir Andre. Olow (Member for Railways and Commu-
nications): Sir, I move: 

"That thi. Assembly do proceed to elect iD luch maDner al the HOJllouitible ·the-
PreBident may direct. a non-offieial member to serve on the ~ Committee' to 

~ on lIubjectl, other than 'Road.' dealt with in the DepartmeDt of CODIJDunica--
tiona during the financial year 1940-41, in the vacancy' caused ·by the death of PaDdit 
Krishna Kant l\IaJaviya." 

Mi'. President (The Honourable Sir Abdur Rahim): The question is: 

"That this ABliembly do proceed to elect in luch muner .1 the HOlHIurable the-
Preaidmt nay direct. a non·official member to aerve on the Standing Cornnlittee to 
allvise on lIubjects, other than 'Ror.da' dealt. with in the Department "f Communica-
tiona during the financial year 1940·41, in the vacancy eallled ·by the death of Pandit 
Krishna Kant Malaviya." 

The motion was adopted. 

ELECTION OF FOUR MEMBERS FOR THE COURT OF THE UNI-
VERSITYOF DELm. 

Mr. J. D. 'l'J1OD (Secretary, Department of Education, Health and 
Lands): Sir, I move: 

"That the eleeted members of thil A_mbl,. do proceed to elect. iD lOch manner 
u may be approved b,. the HonoDrable the Prelident, four pereoDl from amonl their 
own Dum!*re to be me~be s of the ~  of the Universitv «?f e~  in. ~ of 
elalll8 {:Ltv) of mb-sectiOD (1) of 8ecti0ill 18 of the Delhi DDlftnit,. Aet., teaa (VIII 
of 1922),' read with claule (5) of Statute 2 of the Firat Statrute. at the Uu1",nit1 ~ 
out in the 8cbed1l1. to .. Act." 

( 80 ) 
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JIr. ~  (The Honourable Sir Abdur Btmim): Theq ... tion is: 

. ~  thE\ elected memberl of thii Auembly. do proceed to elect, in lacb maDDer 
.. maybe apprOYed br die BVaoataW.: '-"PrelI'", ro1ll"'per.u from. &aong *Mil 
4tW1l IlUIIlIPt. to be m_ben: of ... Coon Gf t8a ~ of Delhi ia pununce of 
clauae (xh', of Bub·lection (1) of Section 18 of the Delhi Univenity A<:t, 192a (VIII 
of 1922), r'ad with clauee (5) of Stat.ute 2 of the Fir.t Stat.utel of the' UnivetiJitr'let 
.out in the Schedule to the Act." • 

The motion was adoptee. 

III; PnII1ln.t (The Honourable Sir Abdur m ~ I m ~  
()u'table Members that for the purpose of election of members' for the COm. 
mittee on PUblic Accounts, Standing Committee fat the Department of 
Communications, and the Court of the University of Delhi the Notice Office 
Will ~e open to receive nominatioirB up to 12" Noon on Friday, the' 14th 
February, 1941. The elections, if necessary for the Committee on Public 
Accounts ~  ;the St&nding Committee for el e ~ b e  
tions will take place on Monday the 17th February while the election for 
the Court of the Ubi-versity of Delhi will be held on Tuesday the 18th 
February, 1941. The elections which will be conducted in 8coorduce with 
:the principle of proportional representat,ion by means of the amgJ.e t\rau. 
ferable vote will be held in the Assistant Secretary's !'oom in the OOlmcil 
House, New Delhi, between tohe hours of 10-80 A.II. and i  , .•. 

THE INSURANCE (AMENDMENT) BILL. 

Th, lIoRovable »twu Bahadur Sir A ........... 1 .adaDM (Member 
for Commerce and Labour): Sir, I introduce' the Bill fllrlher to amend 
~ e Insurance Act, 1938. . 

THE INSURANCE DEPOSJ'I:'S (TEMPORARY ~  BILL •. 

'!'be BoDourable Diwan • ....,.. IIr &. ••• aa-iII1i ......, (Member 
for CommerJe and Labour): Sir, I introduce the ~l to provide· for 
.\he reduction temporarily of the amounts payable al mstalmenta of the 
8um to be deposited by an insurer under seetion . '1 .01: the J aaunmce . Act., 
lQ88 . 

. Sir, I tbOV'8: 

,  . "That. the-Bill to. plOvid. ;01' the reduction te.rari,ly of 'he aft\OlInts payable 
as instalments of the' lurn to be depol'ited ~  .. iI&a*l'6r llbder *ectuJh 7' of .... 
IDiurance Act, la, be takeb iato ooDiidentiall." 

Mr. Prtakleat. (The Honoutable Sir ~  Rahim): Motion moved: 

"That t he Bill to provide for the reductioa laal*r.riIt' of ·the Mlo.nt,: payable 
&II instalments of the sum . to ~ e s ~  b1 In inlurer under lection 7" of the 
•. toenraDCIII Act, 1938, be Wea' uno oae.ideraiiOll." ~ .. :. 

111'. l~  Kavalral (Sind: l~ mm l Rural): Sir. ordi-
narilY r woUld tidt,. Object to ·thecOl'1sideration oflhiB Bill whieh iii said to 
be beneficial to the insurer. But I do not see why there should be this 
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4,urry . and. the BiU taken into s ~  immediately ufter ~ ~  
today. Sir, I do .not lay that thill; BW., as)t i& ~e  hurfied,. ~  w!ij 
not eause some iooonvenience and disadvantage to ·those to l l ~  
to apj>ly. .  .  • . 

Ill. PnII4eDt (The Honourable Sir Abdur Rahim): Pe!"haps he may 
allow ~me time to the House and to the HQDOurableMember to discuss 
the Bill. 

a. lIoIuMu'able DlwaD ~ ~ Sir A:., m m ~ ~~  ~  is 
true, but there are two sl e ~ l s which I respectfully venture' to' put. 
forward for· the consideration, of the House and then I shIili leave ' th'e 
m ~ e  in the hands of the House. ~  the first place, there' is ~ Statutory 
obligation on the part of the Supermte.ndent of Insurance to take certain 
penal action against co!npanies, which do 1I0t by ,a qertuin date deposit '. 
certain amount. ~ statutory obligation, cannot by any 'means' be -pre'-
~  80 far as the Government of India IS concerned. It is cast on the 
Superinte.ndfPlt of Insurance and he is bound to take that action. That 
is the reason why I have come forward with this enabling provision for a 
retrospective clause. Every day that this Bill is not on the !1tatute book 
it means that the Superintendent of Insurance' is at liberty to take this 
action and there is no power on the part of the Government of India to 
prevent him from taking that action. On the other hand he would be 
looked upon as having heen guilt:\' of dereJietion of duty on his part if 
he were not to take that. action. That is the reason whv this Bill hBs hren 
published in the gazette and a communique has been issued to the young 
life insura.n.ce companies that as far as possible the Superintendent of In-
Burance tnight take notice of the fact that this Bill has been alrelldy pub-
lished and stay his hands, but that the Government of India is not in .r!. 
position to prevent him from taking that actJon. Therefore the so?ner thlB 
Bill is on the statute hook the hetter for those insurance oompames. 

There is only one point that has been raised by my friend, Dr. Sir 
Ziauddin Ahmad, which probably will be placed before this HouMe, that 
after all, if this Bill is passed today in this House it will still have to go 
'to a.nother-pl8ee'i.nd the mee&ga there will not begin till the 18th or Hlth 
of this month anci therefore it is quite possible to take up Hie ~e  

coqsirlerAt.ion of this'Bill on the next official day. In that e ~ 

would like to put forward a personal matter. As the !louse is aware, w& 
~e engaged in negotiations with the Burmese delegation over the IndQ" 
Burma Agreement, and it has become extraordinarily difficult for me W'ho 
am connected with those negotiations to find time for visitors ~ arS',here 
,far· this .spe,cinc purpose, . if as today I have to be. in the l~e aI\d. i! I 
cannot· get; a day off when I O$n be free to deal l ~ them. I am -placmg 
this quite frankly before the House and I must lea.ve it-at that. .. 

Ill. 1f ••• ' 10lhi m e ~ Non-Officii,\I).:May ,J ~ l  this 
motion be taken on the next official day? I have no doubt tlilit the i¥ouse 
wi1l take, ~  then' into Con8Iderat,ion. ; 

111'. PnIldeIlt (The Honourable Sir Abdur Rahim): ~ Honourable 
Member has given his reason why he wants it to be taken up today . 

•  ,  : .... ,.;: '" ,-,J,'" 

'Mr ••••• lOIh1: Our reason is.t.hat weare not prepared to do so; 
; .. : 
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Mr. PreII4ent (The Honourable Sir A.bdur Rahim): If it is the general 
desire of the House t,hat Lhe consideration of the Bill should not be taken 
up today, I will let it. stand over to the next official day. Is that the 
general desire of the Houae? 

BoDourabll 111mb.,.: Yes. 

lIoDoarable IIlmbera: No. 

ftl HOD01ll'&bll Sir lIuhamma4 ZrJrullah DaD (Leader of the House): 
I wish only to add that the Bill, apart from being published in the Gazette, 
has already been circulated to Honourable  Members simultaneously with 
its pUblication in the Gazette. 

Mr. Pre81dent (The Honourable Sir Abdur Rahim): Appurently, 
Members have not had time to consider the Bill, tbis being the first day 
of the Session. I think it wi'll be better to take this up on the next official 
dll;Y· 

fte Honourable Sir lIIuhammad ZafruUah Khaa1: 1 may inform the 
House thaL on Friday, the 14th, after the disposal of any official business 
that may be sct down for disposul on t.hat day, the House will be invited 
to discuss the documents laid on the table this morning by the Secretary, 
Education, Health and Lands Department, relating to Indians in Ceylon. 

The Assembly then adjoumed till Eleven of the Clock on e es~ y  

the 12th February, 1941. 
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